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PARLIAMENTARY DEBATES
(PArT II--PROCEEDINGS OTHER THAN QUESTIONS AND ANSWERS)
Saturday, 18th March, 1950.

The House met at a Quarter to Eleven of the Clock.
—————

[MR, SPEAKER in the Chair)

QUESTIONS AND ANSWERS
(No Questions : Part I not published)

POINT OF ORDER.

Bhri Kamath (Madhya Pradesh): Before we proceed........ .

Bhri 8jdhva (Madhya Pradesh): On a point of order, Sir,......

Mr. Bpeaker: Order, order. Mr. Kamath.

Shri Kamath: Before we proceed to the business of the day, may I ask.....
Shri Bidhya: BSir, a point of order takes precedence.

Mr. Speaker: Whatever it may be, I want to hear him first.

8hri Kamath: May I ask you, Sir, whether it is parliamentary for an hon.
Mcmber of this House while referring to the speech or a part of the speech
of another hon. Member of this House, to use the terms ‘nonsense’ or ‘utter
nonsense’ ?

Mr. Speakor: Strictly speaking, the expression is not unparliamentary.
But, I would ocertainly appeal to all Members not to use strong expressions in
that manner, because, after all, if one uses it, another uses it in reply. a_nd
all the time the level of the debate goes down. In the interest of the dignity
of the House and the level of the debate, it is not desirable that strong ex-
pressions condemning others should be used. That is the only thing which
I can say. I cannot say that it has been ruled as unparliamentary anywhere.

GENERAIL BUDGET—LIST OF DEMANDS.—oontd.
SECOND STAGE—CONtd.

Denaxp No. 17—MiInNisTRY OF EXTERNAL AFFAIRS,

DeEmaxp No. 87—TRinaL AREAS.

Dimanp No. 88—ExXTERNAL AFFAIRS.

Mr, Speaker: We will now proceed further with the discussion of the

Demands for the Ministry of External Affairs. I understand that the Ques-
tion Hour which we have been able to utilise today.........

Shri Kamath (Madhys Pradesh): There is 26 question hour today, Sir.

(1749)
3 P. 8 Dbt
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Mr. Speaker: Hon. Members ure in u hurry; they do not hear what I have
to say. I said, the question hour which had been spared today will be devoted
for this purpose. = We should not exceed that time limit. Therefore, I will
request the speakers to confine themse.ves strictly to the limit of ten minutes
80 that the hon. Minister may have sufficient time.

An Hon, Member: There are no more speakers.

Mr. Speaker: 1 am told that there are some Members anxious to speak
and I have got a list of those Members as given to me by the Chief Whip.
The list contains four names. 1 hope there will be no addition to that
though I do hope that there may be absences. They will take forty minutes
and 25 minutes will be reserved for the hon. Minister.

8hri Joachim Alva (Bombay): Last Sunday the hon. Prime Minister
graced an occasion with his presence, the occasion of the anmiversary of the
coronation of the head of a State, the tiniest State in the World, a State
merely one mile in length—the Vatican. The Prime Minister was present
there and I' being the only Cutholic layman Member of the House happened
to remark to the gathering about what appeared in the American Press on
behalf of the Catholizs, and I want to quote this deliberately, as it has a bearing
on our foreign policy. I have this magazine before me The Sign an organ
of the Catholic Youth of America, und hon. friends will bear with me when
I make this quotation:

“Prime Minister Nehru of India on recent visit to US. He refusad to join anti-Red
bloc and muy recognise the new Red China. Have we showered praise on an enemy ?”’

This question is put by a......
Hon. Members: It is too loud.

Mr. 8peaker: 1 am having the loud-speaker removed.

8hri Joachim Alva: This question is put by a magazine representing ahout
60 per cent. of the U.8.A. population, yes, roughly fifty per cent., and it is
8 very crucial question put to us, and put perhaps to the world. ‘‘Do you
recognise in the Prime Minister of India a friend or an enemy of humanity?"’
Somehow or other the world seems to be divided into two camps. One is the
dollar camp and the other the Soviet camp. The dollar camp attracts the
richest countries and the richest individuals, the Soviet camp attracts the
poorest countries and the poorest individuals; and thereby there seems to be
a kind of race between the two. And the world asks, especially America on
the one side and Russia on the other, they want to know whether we are on
this side or on the other.

8Shri Hossain Imam (Bihar): Are we rich or are we poor?

8hri Joachim Alva: We are a new State with a newly won freedom and we
have got to think on which side we have to put our feet. Somehow or other
our foreign policy has got to find its feet. ~We have not put it in this camp
or in the other camp. ~ If we firmly implant it on one side, then we would be
raising the wrath of the other camp, and perhaps get entangled. But it shall
not behove the West to put such a question. It is not the duty of Christian
Europe to say that we are doing this or that, when a Cathohc' cannot become
the President of the U.8.A., the Prime Minister or the Chancellor in England.
But we as a new State have set a good example. Even small minorities
occupy the highest offices. ~Two members of my own minority are Members
of the Treasury Bench and we have given ample scope for everyone. 8o from
the world point of view we can point our finger to others and say that we
follow a policy that is in consonance with the highest principles of a secular
State, that we shal] throw open our door to everybody, that we have not.lm;g
to fear from any one, and on thig poind we have followed the glorious example

set by the Father of our Nation.
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The situation in the world, as I described it, is this: There are two campsa
and there is a race for world supremacy. This race for world supremacy was
started by 8pain. She wanted mastery of the world but her Armada was
11 a.n, defeated.  Then started the French with their iden of world hege-

"™ mony, and this was put an end to at Waterloo. Then sturted the
German race for world domination and it was put an end to by the treaty
of Versailles, and later the VE day. Now perhaps we are on the brink of
another war, and people want to know whether we are on this side or on that.

As T suid, we are s new State. We do mot cast our eves on any other
part of the world. We have no intentions of conquests and we searc for
no colonies. We want to live in peace with the rest of the world and we
want that all our peop's, Hindus, Muslims, Christians, Parsis and all of them
shall live here in perfect peace and security with all their rights, and with
our borders safe.

We have also to consider what shall be our position in the Middle East.
The Middle East might be a veritable volcano. @ We have to cultivate vital
trade interests there. The Persian Gu'f was a kind of extended sphere of
Indian interests. In the Persian Gulf the Indian rupee was the paramount
monetary factor. But now in the Persian Gulf the Indian rupee is being
threatened to be replaced by the Pakistani rupee. Unless we have strong
political and commercial representation in the Persian Gulf, tbe position that
India enjoyed in the Persian Gulf might be wiped off.

TFurther from Aden to Ankara stretches the might of the Arab world.
Pgkistan might claim that it enjoys Muslim fellowship there, that we have
not much in common with them. But it is the bounden duty of India to
cultivate as many contacts with the Arab world as possible, with the Arab
world that stretches from Aden to Ankara and therehy create strong ties.

Then with regard to the U.N.O. Fiftv-three countries have agreed and
signed the U.N. Charter for Peace and Becurity and it is well for us to
remember that we have bound ourselves to this Charter, along with these
fifty-three countries, to refrain from threats or acts lirected to in'pair t_h.e
independence or territorial integrity of any State or from fomenting civil
strife or subverting neighbouring States.  These are principles for which
India amongst fifty-three countries has appended its signatures.

Then agrin, on the point of Bengal we, as we know, are touchy. We do
pay great tribute to our brethren in Bengal who have fought for our
freedom, ard who have produced the best poets and politicians of the
past and who have suffered fcr our freedom. But today Bengal is ;.nmtione.d.
About 1910 also Bengal was partitioned, but Bengal undid that act of his-
tory brcught ahout by British rule, and Bengal may still live to undo ranny
things. But what shall be our duty now? I would like to quote what Mr.
Churchill has put in his book, The Crisis of War. We have a very aggressive
neighbour and this is what he has written in the preface to the hook:

“How the English ¢ ing peoples through their unwisdom, ocarelessness and good
re allowed tig vick:l.k to E’Ctm.” ¥ ’

We have to take 8 warning out of the life of 8 man who conducted a war
on behalf of his country and led it to victory, that we do not out of unwisdom,
carclessness ond good nature get on the brink of a voleano and be engulfed.

I will not take long. I feel that the name of the External Affairs Ministry
should be changed into the Foreign Department, because that will be in con-
sonance with the new status of our republic. Australis, Canada, South
Africa continue the name of External Affairs Department. We, as a republic
should have the name changed into the Foreign Department of the Govern.
ment of India,
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Treaties c¢f Friendship have been signed by our country with
Afghanistan, Bhutan and Switzerland and Trade Agreements have been
signed by us with Japan and Argentina and we hope that during the next
year we shall be able to go abead in many other matters. We are on terms
of friendship with Indonesia, Burma and, in spite of the difficulties thrown
on our wuy by our aggressive neighbour, we ure on terms of friendship with
our sister nation Egypt which has the oldest civilization,

I have many other things to refer to, but I have no time. Republican
India should see to it that the Indian rupee in the Persian Gulf is not sup-
planted by any other rupee.  Unless we are up and doing in time, we will

be ut u disadvantage in certain matters. 1 shall refer to my other points on
another occasiomn.

Dr. R. 8. 8ingh (Bihar): The observations which 1 wish to make in regard
to Ministry of External Affairs are: firstly, in connestion with the inefticacy
of our foreign policy and inefficiency of some our Embassies; secondiy, con-
cerning the utility of India’s remaining in the Commonwealth; thirdly, relating
to the utility of our diplomatic relation with the Vatican Authority; and
fourthly, about the unsatisfactory work of our foreign publicity division.

It is heartening and delightful indeed that we are having at the helm of
our foreign affairs a leader of Pandit Nehru's calibre.  Undoubtedly, it is
largely due to him that India’'s name shines abroad. And it is because of
his dynamic personality and universal respectability that India succeeded in
entering into diplomatic relations with all the significant powers of the world
in so short a time. But this does not mean that we are having a wise, con-
sistent, and straightforward foreign policy, competent enough to deal effective-
ly with the Powers we are related to. Nor does it indicate that our Missions
abroad are functioning properly end efficiently. Yet, very libernl provisions
have been made for them in the Budget Demands. Demands have been
put forward in regard to External Affairs Ministry, and the two together
amount to Rs. 8,01,27,000. This sum is about three times as mush as the
%{mogné;?lmdg&t,ed by Dr, Matthai for educetional expemditure which is only

s‘ ’ ’ t] .

Anyway, I would not much mind this neglect of our education provided we
are making the foreigners India-minded and are inculeating in them our
owz way of life. If not, I would regard much of this expenditure ss a huge
waste and would feel compelled in agreeing to its acceptance.

In this connection, I should like to discuss very briefly the policy of our
External Affairs Ministry as well as the working of one of our leading
Embassies, so that we may know the real position and express our views on
the Demands for Grants intelligently, honestly, frankly and fearlessly.

But, before doing so. I should like to touch very briefly the foreign policy of
the United States of America which was referred  to by our hon. Foreign
Minister the other day. If I am not wrong, our Foreign Minister wanted to
emphasise the neutral character of America after it became independent in
1789, und by implication, he stressed that America became great due to that
fact too. I do not entirely agree with that proposition. T believe that
Amerita became great because it pursued a very definite foreign policy \'v}_nch
went on adding new territories and bringing more prosperity to the original
thirteen States of the United States of Amerioa until very recently.

The cxpansionist policy of Thomus Jefferson, the Monroe doctrine of James
Monroe, the policy of Manifest Destiny of James Polk, the policy of Dollar
Diplomacy of successive American Presidents of the late 10th and early 20th
centuries, and more recently, the Good-Neighbour Policy of President 86
velt. the Truman Dontrine, the Marshall Plan and the Four-Poinb Programme
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of President Truman will all amount to that. By the way, 1 may say that
Ameriea never {olerates any soothsuying to any of ity opponents. We all
remember how President Truman sacked Henry Wallace for his single slightly
pro-Russian speech. 1 do not want that India should jollow the wail of the
track trodden by America, but I do not desire that we should he confused
either by reference to America.

8o far as the framing of our foreign policy is concerned, we lack vision,
ideology, courage aud steadfastness. We lack vision because whatever the
guiding light of our foreign policy, visualised for the last ten years or so, they
have all gone totally wrong. Our Primne Minister made us almost adore
Chiang Kai S8hek once. =~ Where is Chiang now? He made us believe that
Pakistan would not be economically feasible. How does India’s economy
compare with Pakistan today? He led us to hope that the United Nations
Organisation will do justice to our Kashmir case, but got entangled there. He
asked us to realise that transfer of population is no solution to tbe iuinority
vroblem, and now what happened to our kith and kin in West Pakistan and
what is huppening to those who are stiil left in KEast Pakistan? Just
imagine these for a moment and then see the lack of vision in framing our foreign
policy.  This has created ruinous effect on our whole economy.  But, stranzely
enough, our brilliant Finance Minister could not sce this while working on his
Budget.

We lack ideology because the standard bearer of our foreign palicy is waver-
iug in this regurd. To questions, are we capitalists? He will say, ‘No." Are
we socialists? He will say, ‘No.' Are we communits then? He will
say ‘No.’ Are we then Gandhists? We will say, what, I myself do not
know. In this confusion of his ideological melee he is leading India's foreign
policy in a chaotie direction. We should just coolly see whether we are lacking
in ideology or not. How much we suffered economically because of this is
apparent from the fa2t that now our whole dip'omacy is bent on persuading
the U.5.A. to invest capital in India after we had first annoved her due to our
confused ideological stand. I should like to ask the hon. Dr. Matthai to
note it down even now and amend the Budget accordingly.

" We lack courage because despite his sentimentnl strength the measuring
rod of our foreign policy is by heart too noble and magnanimous.  And it is
just hard for him to hit hard even his deadliest enemy. And, therefore, he

as almost fai'ed in courageously dealing with Pakistan. This has affected our
economy tremendously, but not the Budget of Dr. Matthai.

We lack steadfastness in our foreign dealings berause the aero of our foreign
front is not strong enough to make India stand on her own legs. He com-
promised our freedom by remaining in the Commonweaslth. He did & damage
to our dollar trade by devaluating our currency overnight. He damaged his
own stand by asking Pakistan that India is willing to order ‘‘cease fire’’ and
regotiate peace with her on the Kashmir issue. All these were done when
India was about to win. And this is the lack of steadfastnegs of our foreign
policy.  Undoubted.y, our economy has been very badly influenced by all
these. The hon. Dr. Matthai should have assessed their incidence before pre-
paring his ‘Budget plans.

We all know that our foreign missions are just the creation of our External
Affairs Ministry.  And our lakings here reflect on them. Hence confusion
and inefficiency among the officials of our foreign missions! I had a very
close e¢ye on the working of our Embassy at Washington. I had had opportu-
nity to converse with some of our diplomats over there, but I did not find aay
enthusias.n in them in their own work. Only God lmows.bow they will carry
it out effectively! But then they are running the show in cial buildings,
with huge staff, and lavish expenditure lazily and hesily. e big bosses of
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our Embassy at Washington are just like grand Moghuls, each having two or
at least one Canadian girl secretary. They work at ease, come late, and go
early. The net result is that our diplomatic influence is altnost nil even in
the choicest land despite the tall talks of our foreign policy bosses as well as
our star ambassador. I wonder whether the hon. Dr. Matthai did care to
know these while preparing his budget demands.

Our relationship with the Commonwealth is a strange political phenomenon.
1 a5 not wish that we should bark at Britain unnecessarily. It would not be
dignified for us to doso. And, therefore, 1 stress the maintenance of our
triend'y diplomatic relations with Britain and her Dominions as well. But I
do not like the idea of forming a principleless blog of countries of contradictory
political views under the aegis of a hereditary monarch. But this bloc exists
u;ni our country hag become a partner to it under the inspiration of Pandit

ehru.

1 (1)34 191‘15 return from England Pandit Nehru broadeast to the Nation on May

“*Our foreign polici has often been declared by me to be one of working
for peace and {friendship with all countries and avoiding all alignments with
power blocs. That remains the keystone of our policy still. We stand for
freedom of oppressed nationalities and for putting an end to racial discrimi-
nation. T am convinced that our Sovereign Independent Bepublic freely asso-
cinting with the other countries of the Commonwealth wili be completely frec
to follow this policy.”

Though Pandit Nehru is convinced that by remaining in the Commonwealth
India would be free to follow any policy it likes, I am not. I think that the
declaration of Pandit Nehru is full of contradictions.

Our relationship with the Vatican Papal Authority is yet another wonder of
our forcign policy. 1t was quite understandable and in keeping with the pace
of time to hear from Pandit Nehru's mouth that we are a secular state and
that ns n Government we are not going to help or encourage any particular
religion. But when 1 found in Rome a reptesentative of our secular stato
bowing before the head of a particular religion I just failed to follow our foreign
policy. 1 can imagine why Chiang had sent his ambassador to the Pope, and
why Buo Dai is sending his emissary over there. ~But I am not at all convinced
of the jusiification of Pandit Nehru's policy in sending our Minister to the
Pope. Does it amcunt to enouraging a particu'ar religion? T believe, it does. 1
therefore demand *‘Pandit Nehru, if you have sent an ambassador to the Pope,
please send one to Kashi, another to Mecca, a third to Bodh Gays, & fourt13
to Amritsar and so on and so forth.” 1f not, I would humbly urge Dr. Mcutthai
to justify his Budget demands.

My scquaintance with the Publicity Division of the External Affairs Ministry
is just limited to the publicity divisions of our Embassies in Amiericu sod
Canada. And the two are just worst in Washington and Ottawa. The news
releases nnd the pamphlets they distribute are generally very Inte and full of
grammatical and spelling mistakes. At times they lack facts too,

Our Publicity Division in Washington do not slwsxa_ know as to what is
published sgainst India, where and when, whereas Publicity Divisions of other
Embassics do take note of all such things. Besides, they do not even cure
to send such necessary things as our flag and pictures of our leaders when
organisers of puolic meetings in America demand them. The utmost tbey
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do is tu write letters to the effect that the organisers could buy those materials
froni them. The funny thing is that the proceeds from the sules of those
pictures could hardly exceed a few dollars because the mnmber of meetings
orgunised in Araerica for propagating India's viewpoints nre nct verv large.
I wonder whether our publicity divisions could ever succeed in propagating our
views by indulging in suck unthoughtful actions. Dr. Matthai shculd have
known all these before preparing his Budget demands.

These are my few submissions, Sir, and I fervently hope that effective steps
would be taken by our Foreign and Finance Ministries to meet these short-
comings.

Shri R, Velayudhan (Travancore-Cochin): Frankly speaking, ! was not pre-
pared to speak today, because I thought the debate had ended yesterday itself
and T have come here leaving my notes ati home. Put when they mentioned
that the House wus continuing the debate today I thought thaut I should not
fail when the opportunity came.

Perhaps I may not be able to introduce any new points in today's dis-
cussion. Though T will not be able to paint a picture of foreign pulicy as my
predecessor did, T agree with him that there are a lot of loopholes in foreign
policy, in our foreign establishments and the External Affairs Miristry. 'ge
same ig the case with a!ll Ministries in India. In almost all Ministries there
is utter confusion and utter inefficiency. Therefore it is not peenliar to Pandit
Nehru's Ministry alone. This is a period of reorganisation und replanning for
the entire machinery of the Government. I think, therefore, there is nothing
particularly intolerable in Pandit Nehru's Ministry or that his Ministries are
gning wrong or going this way or that.

Foreign polioy is a strategy which cannot be developed or moulded in a
day or two. It is a very delicate and difficult task. When India was ruled
by foreigners for years together our foreign policy was moulded by the Pritish
Government and it is not easy to change the attitude of foreigners towards
India. If the British and other delegates at the U. N. O. and sther interna-
national organisations do rot recognise our strength, it is quite natural. Tt will
take somsz vears for proper appreciation of our atrength. But there is a redeem-
ing feature in our foreign policy. Though the Government of India was not
recognised abroad, the people of India were recognised ono way or the other.
There was Swami Vivekananda, a great cultural propagandist which India hud
produced, who greatly attracted the Americans, though he staved in America
only for a few days, The mission of the Father of our Nation lias gone abroad
and he is considered like Jesus Christ in other countries. I must also mention
that our Prime Minister’s reputation in foreign countries has also been helpful
in moulding our foreign policy.

India is not behind any other power, if you compare her with other inter-
aational powers of the day. Pundit Nehru has been following the right policy—a
policy which ig akin to the cultural heritage of India—when she resorted to the
U.N.O. as a platform for resolving international disputes. We have laid down
a standard of international morality which other countries could follow. Our
Prime Minister took the Kashmir question—which was a dispute betwean India
and Pakistan—immedistely to the U.N.O. People may say that it was wron
or that it was a diplomatic or strategic blunder. I submit that Pukistan an
Indis having become two independent States it was quite proper on our Foreign
Minister's part to put the disputed point before the U.N.O. Other powers make
the U.N.O. a platform for power politics or power blocs. Indin which has a
civilisation of ages past, in the name of Mahatma Gandhi accepted the U.N.O.
as a body which is evolving a new standard in the international field.
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In connection with the Kashmir question I should say something about Irdo-
Pakistan rclatious. With regard to the transfer of population India should
plainly say whether we gtand for the minorisies or Hindus in Pakistan or not.
Because of the announcements in the Parliament and the press reactions and
public utterances our brethren in Pukistun feel that India will go there and save
them either by forcc or by negotiation. We must sav whether we want nego-
tiation with Pakistan or we want war with Pakistun. 1f we can suve those
souls by negotiation we must gee thati negotiation starts immediately so thas
no soul will be lost there. In spite of a crisis in the international ficld we have
followed a firm and deliberate policy in the Indo-Pakistan relationship. This
Indo-Pakistan problem is a great obstacle in the role which India is to play in
the Asiatic bloc. 1t is an obstacle in the way of India becoming a great world
power. Therefore it is high time that we solve the Indo-Pakistan question imme-
diately, ctherwise we will have to go on quarrelling. India should take her
proper place in the Asiatic world. India has been responsible for the freedom
of Indonesia, Burma, Ceylon and other countries also. Asia is in a resurgent
state today. If Asia is to range herself against all colonialism and imperialism
it is high time that India became a stable power. Tooking from all these points
of view India should solve this Pukistan probler: one way or the other. People
may say that we must immediately go to war agninst Pakistan. It is not easy at
this time, when we have an international organisation. We must pursue the
g}nth of negotiation. It is my huinble submission that it is better not to befriend

iddle East countries like Afghanistan or Indonesin in preference to Pakistan.
It is better to befriend Pakistan in order to save India from a great catastrophe.

Mr. Speaker: Mr, Pillai.

I might inform hon. Members that the practice has been that, when an hon.
Member is called and he is not ready to address the House, he loses his chance.
In this particular casre, I was told that when I called upon Mr. Pillai, on nccount
of suhdued conversations carried on, comparatively loudly by bon. Members, he
was not able to hear thati he was called. S0, I am practieally making an
exception in this case, and this should not be a precedent. An hon. Member
who is either inattentive or could not hear his being called loses his chance.

Shri Nadimutha Plllaj (Madras): T am sorry that T could not hear the Speaker
when wy name wag called and T regret it very much,

T shall not take much of the time of the House. But T cannot within so
short, & tile adequately express the feelings and sufferings of the Tndinn nationals
in the Far East. I should like to confine my remarks to Indo-China and Purma.
It is very disappointing to note that the Foreign Minister has failed to tackle
the question of ussets of Indian nationals in foreign countries where thev have
{o face noute difficulties and hardship. Tt is distressing to note thut this immense
issue hag not been dealt with by the Government of India with full appreciation
of the magnitude of the issue involved and the seriousness of the loss to the
nation that is being threatened. I pray that this Hotse should give the problem
the careful attention it dererves. As leader of the Goodwill Mission which toured
Indo-China in the year 1948—we have studied the situation in Indo-China and
we have submitted our Reporti to the Foreign Ministry long ago—T deplore to
note that no action has so far been taken in this regard and that the sufferings
of our people nre increasing.

In tho course of our tour of Indo-China I came to know that dvring the
Japanese occupation the late Subhas Bose collected nearly two crores of rupees,
bug, after occupation by the U.8.A. Commander there was only a sum of sixty-
five lakhs of rupees in the Yokohama Bank which iz hardly available for distri-
bution among the Indian nntionals in Indo-China. I have reported these facts
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to the Foreign Ministry as well as to the Indian Representative in Judo-China
two years ago, but nothing happened and the amount is going to lapsc—the
hard-earned money of Indian nationals in Indo-Ching amounting to two crores
of rapees which waz collected. And what is left out of that can be redeemed
if timely ection ig taken there. On my representation to the Governtuent of
India they were pleased to allow a family remittance, and 1 must be grateful
to the hon. Prime Minister who was pleased to grant two hundred rupeeg to those
who are coming from Indo-China for their expenses to reach their Cestirations.
But all of a sudden it wos stopped from January 1950. I can tell you that they
are not permitted to take a single pie when they leave Indo-Chiha, with the
resuly that as soou as they reach Calcutta they have to borrow or pledge their
jewels for reaching their destinations. As I said, this fact had Leen brought to
the notice of the hon. Prime Minister and after my representation they were
pleoted to give Rs. 200 to each Indian natioral, by tting the equivalent
piastrcs there. Though even this was inadequate it was of some help. The Gov-
ernment should consider the special circumstances in which these Leople are
plaged. After all, they are giving this two hundred rupees after getting the
equivalent ;na:itres there. After reaching Calcutta these people could not pro-
ceed further without the help of this money. On account of the peculiar condi-
tion in which these people are placed I would impress upon the hon. Finance
Minigter and the hon. Prime Minister to consider this matter ngain and continue
this arrangement for some time at leass.

_ With regard to the Debt Bettlement Agreement recently entered into by the
Government of India, o. very meagre amount of fifty thousand rupees was allowed.
I am sorry that the French Government is not in a position to increase the
smount, but under the difficult circumstances they were able to agree to fifty
thousand rupees, If there is n monthly remittance of fifty thousand rupees fer
the ten thousand Indians, I leave it to you to imagine how this tifty thousand
rupees can be distrihuted among ten thousand people: it means that cnee in
six mouths each person will get two hundred rupees. 'Their fmmiliex are in
distress, they have pledged all their jewelg and exhausted their borrowing eapacity.
I just leave it to the Finance Minister and the Prime Minister to consider their
position very sympathetically. In the past ten years they could not send even
one hundred rupees to their families. I am sure if timely and proper action
is taken they can be helped. Now the French Government hgs given full, and
extraordinary, powers to the Bao Dai Government. Whatever the political
aspect, of the matter may be, if the Government of India will take up this matter
in right earnest and approach the Bao Dai Government for the free reiuittance
of money, certainly under the changed conditions they will appreciate the diffi-
culty of Indians and they will allow the free-remittance, at any rate in the future.
T should like to impress upon the Finance Minister this fact that on account of
devaluation of the piaatres oar assets have been liguidated and reduced to one-
third in value. And then even deliberately they want to devulue it. This was
estin.ated at nearly two hundved crores of piastres. Before the matter gets
worse T would appeal to the Finance Minister to tackle this problem, especially
when devaluation is goiug on snd when they are also bent upon devaluing further.
After all, the matter sbould not be left to the discretion of individual cflicers
or the Charge-d’affairs there. It should be considered as our national wealth.

Not only this. T was told tha in the Far East including Burma there are
nearly thirty lakhs of acre: and hundreds of rice and saw mills owned by Indians
and our Indimns number seven lakhs. They were assessed at 30 crores cof
rupees. I em sure the Burma Guvernment is anxious to receive our deputation
and Goodwill Mission. It is high time that the External Affuirs Depariment
took special care to expedite the sending of the Goedwill Mission to Burma.
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There are the assets of seven lakhs of our people there and, as I said, the Gov-

ernment, of Burma is also anxious to receive our delegation und discuss with
them all the outstanding problems,

I cannot but be sorry that in the past two years though I have written a
aumber of letters in regard to this matter nothing has been done. Especially
in regard to Indo-China where our people have lost all their assets, I am sur-
prised to see the attitude of our petty Income-tax officials. In spite of the
iustructions of the Government of India they are persecuting these people.
When these people are in a miserable condition and have lost all their assets,
they are demanding Income-tax without giving any details or returns but pro-
ceeding on the assumption of the estimated basis and are persecuting them,
The position in respect of Indo-China is peculiar. At least in regard to Burma
it is nll right because the rupee value there is equivalent to that here. Thay is
not so in respect of piastres. You can just imagine the position when it is con-
verted int.) rupees. But they a1e going on assessing on an approximate basis for
the past ten years, taking into consideration the pre-war level of cxchonge and
thus harassing the assessees. 1 have written y dozen letters to the Central Board
of Revenue explsining thiz position. When there had been a ban by the Gov-
ernment of India as well ax the Indo-China Government and no remittance had
been allowed during the wur and even thereafter—ihe ban was removed only in
1949 Ly the Debt Settloment Agreement entered into by the Government of
Indis nud the ¥rench Indo-China Government—strictly speaking, the present
exchange rate should be taken into consideration when computing the assess-
ment of Income-tax. I have impressed this upon the Member of the Board of
Revenue und thas Secretery, and I have taken every possible step [ could. But
1 am sorry that nothing hax been done, and when these peopls are in a miserable
condition and have lost their entire assets you are going to assess Income-tax
baged on an approximate basis. It ig high time this matter was looked into
and I would appeal to the Finance Minister to call for this file and give justice
to the Indians who are in a miserable condition,

With these fow words, T would request the hon. Finance Minister and the
hon, Foreign Minister {o pay their special attention to these matters and rudress
the grievinces of thousands of thesc Indian nationals.

The Deputy Minister of External Aflairs (Dr. Keskar): During the long debate
that took pluce the whole of yesterday, hon. Members have raised so many
poiuts with regard to the foreign policy of India and with regard to the working
of the Fxternal Affairs Ministry, that if T were to go into detail in replying to
all of them it inight take too much time of the House. Therefore, T will iry to
roply as briefly as possille to the most important points raised by my hon. friends.

At the very oulset let me congratulate the hon. Members who spoke, on the
very high tone of the debate and the very great matters of principle that they
raised and placed before tho House which, in their light, the Government, should
follow if it wanted to have a sucoessful foreign policy.

1 will, firstly, take up the point raised by my friend, Mr. Anthony. It is
8 point about which the Prime Minister, at the very beginning of his speech,
very clearly stated the stand of India—I mean the question of India’s neutrality.
1 hope, Sir, that you remember that during the debate on last year's Budges
also the Government of India stated very clearly the reasons why it considered
safe and wise for India to follow a policy, T would not say of neutrality, bub of
constructive non-alignment with both the Power blocs which I do not at all
consider to be a policy of passive neutrality. What I really want to draw your
attention to iz the implication in Mr. Anthony's suggestion that India is keeping
neutral because tlere is a national sentiment in India against Iidia's joining
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what is called the Anglo-8axon: or the democratic bloc and that therefore the
Goverument of India is afraid of hurting the feelings of its [.coplo—that cther-
wise, the (overnment of Indin would probubly be very glad to join that blos, I
entirely repudiate ihe suggestion. 1f the Government of India ic following a
policy of neutrality, it is because it considers that it ig in the best interests of
the country and not simply because it is afraid of hurting the sentiments of some
people. I think, after the very lucid exposition of the stand of the (iovernment
of India yesterday ns to the reasons why we are following a policy of non-align-
ment with any of the Power blocs, I need not expatiate upon the matter. There
is no doubt that during the course of the last year events that have happened
have only confirmed our belief that the policy that we are fo‘lowing
is the 1right policy for our country. I would only say one thing
to hon. Members of this House. For a country which is just free, which is not
yet able to find its own feet and which is not yet able to gather its own strength
and reconstruct itself, I tkink it would be the height of folly to try to embark
upon an outright alignment with either of these Power bloca. Some Members
1night think that our alignment. with one or the other bloc might probably bring
about a greater restraint in the other bloc. My feeling is otherwise. T think
if & country like India, which will be followed by many other countries, does align
itsolf with one of the Power alocs, it is bound to incresse the tension between
both the blocs and the whole world will be divided into two Power blocs and it
will bring the spectre of war nearer. I, therefore, consider that our policy of
neutrality is the right one and every event that is happening in internntional
affairs today is proving our policy to be completely right.

Shri Frank Anthony (Madhya Pradesh): 1 Jdid not object at all to India’s
policy of neutrality. But may 1 ask him whether in his opinion (Government
feels that communisin will respect it ?

Dr. Keskar: T an coming to the second point. Mr, Anthony was muking a
great point with regard to this great fight of democracy and communism. His
thesis is that democracy and communism are in a sort of a death-struggle and
unless we take our stand clearly today we will not be able to stop the onrush
of communiem. He meant to imply also that India cannot remain neutral,
that it is not possibly for India to remain neutral. I said, and T think the Prime
Minister hag clarified it in this House many times, that the policy of any Gov-
ernment is not an eternal policy, it is not a permanent policy. The pclicies
of nations are changed and adapted to circumstances. Tf we follow a certain
policy today. we follow it because we consider it is in the best interests of our
nation. But we give no guarantee that tomorrow, with changed circumstunces,
we will follow exact!ly the same policy. This has been made very clear, and
mony times, on the floor of this House. Therefore, when I suid, and when the
Prime Minister told this House, that we follow a policy of neutrality, we Lelieve
that in the eircumstances of today that is the best policy for our counirv. There
is no question of our following that policy up to a particular time or for a
peartioular period. Whatever policy we consider is in the best interests of the
country we will follow, apd natura’ly we will ask the House to give us a vote
of confidence on that policy whenever necessary.

Tn this conncetion, 1 might refer at the same time to an analogous matler
which was raised by two of the hon. Members of the House with regard to the
Commonwealth foreign policy. Two or three hon. Members—my friend, Mr.
Tirumala Rio was one of them—raised the question of our following a Common-
wealth foreign policy. I think it has been made clear many times on the floor
of the Houso—and if my hon. friends read carefully the reports of the ineetings
of the Commonwealth Foreign Ministers, they will find it—that there is no such
thing aes a Commonwealth foreign policy and there never has been one. In fuct,
one of the reasons which prompted us to be and to continue to be with the
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Commeonwealth is that it is the only group which allows us comyplete latitude and
freedom to have and tw follow a policy as we liked; any slignineus with any
other group meant following u certain definite policy. 1f my hon. friends will
read the decluration wnnde ofter the last two conferences of the Commonwealth
Foreign Ministers, they will find that the Commonwealth Foreign Ministers ex-
chguged views. That did not mean that they agreed with each cther—they came
certainly t» know each other's views, but that is all. I do not think there has
been ever any effort made on behalf of any Commonwealth country {o ask
another country to change its opinions. In fact, hon. Members know that
members of the Commonwealth countries differ very vitally on matters of foreign
policy; that is well-known to the House. 80, there being no such thing as a
“Commonwealth foreigh policy’’, I think it is an unjust ascusation to level
against the Government tﬁat the Government is following the foreign policy of
the Commonwealth,

My friend, Mr. Hunumanthaiya, made a reference to the question of our
calling an Inter-Asian ccnlerence. His idea ig that as we succeeded in calling &
Conference of Asiatic countries on Indonesia and that Conference proved very
successful, we should call another Conference for abolition of colonialism. 1If
I may say so, my hon, friend hag misunderstood the purport and scope of the
Conference on Indonesia. It wag a Governmental Conference to decide whether
the countries which attended it could come to an understanding with regard to
any policy that they might follow in reference to the struggle that was going on
in Indonesia. A Confzrence of the type that my hon. friend suggests for abolish-
ing colonialikm is something quite different—something on a quite different
basis. May I ask my hor. friend whether he hag studied the question of how
many Asiatic countries which are free would like actively 10 participate in the
formation of an Asiatic bloc fer sbolition of colonialism or of any other ism?
May 1 ask my hou. friend to consider the military and other pozitions of the
various independent Asiatic countries and their in:linations? Does he think it
is possible for us to be able to get together the independent Asiatic nations to
follow n positive poliey, a united policy, for abolishing colonialism? If he goes
into the details of the question, he will find that if you call such a Conference,
that Conference will agree to disagree and will bring to light the fundamental
differences with regard to various interests that are involved within the verious
nations,

Shri Hanumanthalya (Mysore): May 1 say one word? So far as [ amn con-
cerned, I am an individusl. T cannot speak for the Government. But mny I
usk whether the Foreign Office haus made any attempt in this direction?

Dr. Keskar: In view of the well-known attiludes of the various countries
involved, 1 do not thirk that the time is yet ripe for calling such n Conference.
That is our opinion. My hon. friend is entitled to his own opinion. 1 do feel,
however, that i ny effort 8l Governmental level to call such a Conference is not
bound to succeed. y

Many hon. Members raised the question which has been deals with on the
floor of the FHouse many times. T mean the question of the ¥reuch und
Portuguese possessions m Indiv. Hon, Members know very well the policy of
Glovernment with regard to these possessions. Naturally, some hon. Members
bave asked why Government does not expedite the matter. They have to keep
in view th: fuct that we have to deal with independent countries in this matter.
It is not possible for us to carry on this work except through negutiations with
them and by putting pressure on them. I hope hon. Members do not expect
that Indin should tele uj a crusade for liberating all territories. . It is some-
thing beyond the bounds of possibility. We have to do this work, but we have
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to do it by negotiation and pressure and it is bound to take some time. The
solution of such a question c8nnot be uchieved within a day or within a year.
It might take a longer time. I would therefore request hon. Members to have
patience, I might acsure hon. Members that Government is a3 much interested
in these questions as they are, and il will see that they are solved satisfuctorily.

Shri Joachim Alva: May I ask one question? Has the Portuguese Govern-
ment replied to the communication sent by our Minister in Lisbon with regard
to the Portuguese possessions in India?

Dr. Keskar: Not yet, Sir.

Then, my Lon. friend Mr. Boroosh outlined the problem of the tribal area
very well. This nrea which was practically forgotten—a hinterland of Indiu—
has suddenly become very important—and is a very atrategio urea. 1 might say
that sinco the attainment of independence on 15th August 1947, the work that
we have done ir this area has been of benefit to the people there. 1t has
strengthened our adminietrative structure there. My hon. friend himself quoted
the number of schools that we have opened. We are making efforts to give
more facilities. I wmight assure my hon. friend that the problems of the tribal
area are engaging the urgent attention of the Government and every eundeavour
wil] be made to see that this area does not suffer for want of funds.

My hon. friend Mr. Borooah put me a question about the Asgam Rifles. He
wantod to know why the Assam Rifles which cost us more than Rupees one crore
are not put under the Defence Ministry. The obvious reason is that the Assam
Ritles serve a double purpose: (i) the internal police security, and (ii) the security
of Assam itself internally apart from the externul tribal area. He is himself
awate of the valuable work done by the Assam Rifles for the Province of Assam.
On that account, it has not been possible to ask the Defence Ministry to tuke
over this item of expenditure, as the Defence Ministry tackle only items of purely
Army expenditure. So it is to allow the Assam Rifles to he utilised also as a
Police ¥orce for a region which is somewhat semi-settled that we have kept
4hem under the External Affairs Ministry.

My hon, friend Mr. Karmarkar referred to the question of our Delegntions
to the United Nations. This was also reiterated by my hon. frisnd Mr, Shiva
Rao. T do agree with the points made. Government will inake its best efforts
to see that our Delegations to the United Nations are strengthened in such a
wav that we shall have a kind of a permanent under-structure—especially an
economic under-structure, to which my hon. friend referred,—which will serve
us permanently, so that our work at the United Nations will be more useful
and will give some return to India.

My hon, friend Seth Govind Das referred to the question of Indians overseas.
This is an important question. It is one which we have dealt with both on the
floor of this House and outside for a number of years. In spite of its im{zomme
if I may say so, it stands or a different footing after 15th August: 1047. Take the
question of South Africa. There, inspite of our greatest desire, it is not possible
for us at the moment t¢ do more than what we are doing. It is beyond our
capacity to go further. know that the position of Tndians in certain territories
which were formely British colonies is not at all very happy. At the same time,
we should take into consideration the position of countries like Burma and Ceylon,
which are now indeperdent. Tf we want to improve the position of Indians in
these contries, we should remember that we can do so only by negotiation and
friendly exchange of views and not by fighting with the Governments there.
They are independent Governments and we have to keep up our intercourse with
them even in spite of the interests of our countrymen there. I do agree that
the question of Indians who are in certain colonies controlled by the British
Goverament can be and should be negotiated with the British Governmens &t a
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different level. 1 mighti assure the House that the Government of India will
do its very best in this matter.

Seth Govind Das (Madhya Pradesh): Does the hon. Minister remember
that when there was a dispute over the clove trade in Zanzibar it was settled
on account of the British Government? Has the Government approached the
British Government as far as the countries of the Commonwealth are concerned
to move in the matter?

8hri Joachim Alva: May I take that point further—about New Zealund?

Mr, Speaker: Whatever that may be hon. Members need not take any more
time by putting questions.

Dr. Keskar: I hope my hon. friends know that Commonw=alth countries are
completely independent and we have to deal with them separately. It is only
in the case of territories which are colonies of the United Kingdom that we huve to
deal with the British Government and certainly that question will be tsken up.

Certain hon, Members referred to a very important matter—] rmean the
question of our publicity in foreign countries. 1 do agree that due to various
reasons we have not been able to put forth our point of view in foreign countries
as we should have been able to. But, at the same time, we bave to remember
the difficulties in the way. First of all, I hope hon. Members will take into
consideration that at the very moment when we wanted to expand this service
and put forth our point of view in all parts of the world, we had this financial
erisis and we had to reduce drastically our expenditure and I think the axe fell
most unmercifully on this particular section.

Suri Tyagi (Uttar Pradesh): Because it was inefficient o handle the job.

Dr. Keskar: Probably that might be my hon. friend’'s opinion. Many of
the posts that were sanctioned were ocancelled and the section did not begin
functioning. But at the same time we have to remember also that publicity,
or external publicity, is not something which can be separated from internal
publicity, because in India we have both of them which go together for the
preparation of the material.

8hri Goenka (Madras): Why did you separate them then?
Dr. Keskar: That is a different question: I will come to that shortly.

We have at the same time to remember that doing propaganda in certain
sections of the world is not a question of simply disseminating facts as they are.
If simple dissemination of facts will bring about a change, that would have been
the method employed. For example, I might draw the attention of my hon.
friends to what many Members referred, namely, that we are not doing any-
thing to counter the propaganda of Pakistan in the Middle-East. We have to
remember that there we have to counter a pmpaganda which is based on reli-
gious fanaticism. It is not something which can.be countered by simply
disseminating the truth. There are certain human prejudices which cannot be
countered only in this way. We have to think for that purpose of something
more effective and that is a very difficult thing to do.

Some of my hon. friends referred to the hostility that we find exhibited in the

Anglo-Saxon Press. 1 perfectly agree—especially with regard to the hostilities

in a large number of British papers. Well, it cannot be helped.

12 Noox Probably amongst the British papers there is that deep-rooted prejudice

with regard to India. I myself am doubtful whether it can be removed by propa-
gandas,



GENERAL BUDGET—LIST OF DEMANDS 1763

In this connection I think it desirable to draw the attention of my hon.
friends and the House to the point raised by, I think, S8ardar Bhopinder Singh
Man. ln regard to Kashmir he asked why our propaganda did not cut any
ice. T will just refer to one single fact which might serve as an illustration.
The B.B.C. of London is not a Government Corporation; it is an sutonomous
Corporation. Though it cannot be called completely non-governmental, it is
semi-governmental. Now the B.B.C. has been continuously broadcasting
bulletins of what is called the Azad Kashmir Government, as if they emanate
from the official Azad Kashmir Government.

An, Hon. Member: Was any protest made about it?
Mr, Speaker: Order, order. Let him proceed.

Dr. Keskar: The so-called leader of the Azad Kashmir movement, Sardar
Ibrahim and Mr. Gurmani, the Minister in Charge of Kashmir Affairs in Pakis-
tan, were allowed to broadecast from the B.B.C., while at the same time the
Indian brondcasts with regard to Kashmir were completely blacked out. When
this is the case with regard to & body which has the sole monopoly of broad-
casting news to the whole of the British Empire I nced not speak of the many
other papers.

8hri Tyagi: Is it not failure of your diplomacy ?

Dr. Koskar: Diplomacy cannot order the B.B.C. to change its attitude.
If my hon. friend feels that he can he may try and he will find that he will not
be able to do anything.

I will now refer to certain points raised by my hon. friend Mr. Kamath.
It is always a pleasure to study the points raised by my hon. friend and in this
particular case I am still more glad, because I am able to furnish him informa-
tion which might please him. He raised the point as to why in the Washing-
ton Embassy the revised budget is double that of the estimated Budget. My
hon. friend and many other hon. Members have time and again asked on the
floor of this House as to why we are not trying to Indianise our Embassies,
especially those in Washinglon and London. Now, 1 might inform him that
more than 50 per cent. of the expenditure is due to Indianisation, because a8 I
said on the floor of the House twice before, one Indian employeo costs three
times as much as a European employee who is locally recruited, because the
Indian employee and his family has to be given to and fro passage and other
amenities, Naturally, 40 per cent. of the expenditure is due to devaluation.
8o when the expenditure is due to our efforts to Indianise the staff, I hope he
will support that, and to that extent he will be pleased.

Shri Kamath: The point I raised was that though the U.8.8.R. and the
U.S.A. are hard currency areas, the revised estimate for the I}.S.S.R. is less
than the budgeted estimate, the revised estimate for U.8.A. is double the

budgeted estimate. .

Dr. Keakar: It is, as I said, due to Indianisation. We are posting a number
of Indian officers in place of the Jocal officers.

Shri Kamath: That is no explanation at all.

Dr. Keskar: I am sorry if my hon. friend is not satisfied. Mr. Raj Bahadur
referred to the question of goodwill missions to countries like China.

Pandit Maitra (West Bengal): He has not said anything about the U.8.8.R.
Dr. Keakar: I am not making a review of all the counjries.
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Mr. Speaker: If hon. Members are so eager to put him questions, the
difficulty would be that we shall have no time for the other Demands. He is
pufting his viewpoint and difficulties before the House. If hon. Members
reserve their opinion, of course they will have further occasions to criticise him,
when the Appropriation Bill comes in. Many other occasions also will come.

Dr. Kegkar: My hon. friend, Mr. Ram Subhag Singh read out a long charge-
sheet against the Prime Minister of India. It deserves the highest considera-
tion, and I do hope that when he himself takes up this responsibility, he will
be able to do much better than the Prime Minister of India and will be able to
show greater results in the foreign policy of India. I will say only one thing.
He raised a question which showed that he has not looked at the rules and
regulations of international law. He raised the question of our recognition of
the Vatican and said that we should have recognised Kashi and also Mecca.

He should know that the Vatican is an international State recognised by sll
other countries.

Dr. R. 8. 8ingh: Huas U.S.A. recognised the Vatican?

Dr. Keskar: Yes. Every country except Soviet Russia has recognised the
Vatican as an international State. It is for that reason that we have recognised
the Vatican, not because the Vatican is a religious institution but because it is
an international State.  Otherwise the question would not bave arisen.

I am sorry I bave already overstepped the time limit and I will not be able
to take up the many other points which my hon. friends have raised. I do
the progress that we have made in this Department is much greater and has
the progress that we have made in this Department is much greater and has
been at & much greater pace than they care to admit.

8hri Hanumanthaiya: Sir, he has not replied about the question of recognition
to be accorded to the State of Israel.

Mr. 8peaker: Whatever it may be, he has dealt with whatever points he
wanted to deal with. Even if he had wanted, he could not have dealt with
‘all the points within the time at his disposal.

I shall now put the demands to the vote. The questioq is:

“That a sum not exceeding Rs. 51,68,000 be granted to the President to defray the
charges which will come in course of payment during the year ending the 3lst day of
March, 1961, in respect of ‘Ministry of External Affairs’.”

The motion was adopted.
Mr, Speaker: The question is:

““That a sum not exceeding Re. 1,20,41,000 be granted to the President to defray the

charges which will come in course of pa t during the year ending the 3let day .of
Maren, 1951, In respect of ‘Tribal Areas b 8 =0T 8 v

The motion was adopted.
Mr. 8peaker: The question is:

“That a sum not exceeding Rs. 3,30,09,000 be granted to the President to defray the

charges which will come in course of payment during the year ending the 3lst day of
March, 19851, in respect of ‘External Affairs’.” .

The motion was adopted.

Mr. Speaker: We shall now proceed with the Demands for Grants under
the control of the Ministry of Rehabilitation and the Ministry of Information
and Broadcasting. We will first take up the Ministry of Rehabilitation.
Up to what time do we go?

The Minister of State for Parliamentary Affairs (S8hri Satya Narayan Sinha):
We will go up to 4-80 p.M. and then take up the other Ministry. ~ There are
many Members who are anxious to participate in the discussion and I would
therefore request you to allow the House to sit till 8-80 p.m. today.
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Mr. Speaker: With regard to this arrangement whereby we are sitting
overyday beyond five o’'clock, personully I should try my best to revolt against
this. 'The ouly alternative secems to be that there should be fewer speakers
and they should only just make their points. I would not like the idea of

sitting beyond six to-day.
Bhri Kamath: Can’t we sit for more days?

Mr. Speaker: That is a different matter. This year it is not possible un-
fortunately. We are following the old practice and every Demand will have

to be put through before the 31st March.

8hri Satya Narayan Binha: We will sit for longer hours only for two days:

Mr, Speaker: In that hope, I am extending the time to-day by one hour. L'
am afraid that, if, day after day this practice of extending the time is followed,
later on, it might be urged that since we bave been sitting till six and it had
been found necessary too, the permanent time should therefore be up to six

o’clock.
Shri 8idhva (Madhya Pradesh): If the House accepts sitting till six o’clock?

Mr. Speaker: If the House accepts, it is a different matter. I think it is
the few people who are very desirous of speaking who are urging this and very
probably—this is my opinion and I am giving it—a very large number of
Members who do not evinece so much interest or enthusiasm to sit till late in the
evening just submit to what the others who are anxious to speak are urging. I
am here to see that things are done in the best interests of all concerned collec-
tively. Whatever that may be, we need not go into it now. We will sit up
to six o’clock to-day. We will discuss Rehabilitation till 4 o’clock.

8hri Batya Narayan S8inha: Up to 4-30, Sir, since we have decided to sib
till 6-80 today.

Mr. Speaker: No. I have decided to sit only till six o'clock. The House
may go up to four o’clock with the Ministry of Rehabilitation.

8hri J. R. Kapoor (Uttar Pradesh): Last year we had only one hour for the
Department of Information and Broadcasting.

Mr. 8peaker: We will take up Rehabilitation Ministry till four so that the
House has more than two hours for Information Ministry. The hon. Ministers
will take about half an hour each?

The Minister of State for Rehabilitation (S8hri Mohan Lal Saksena): I will
take about 45 minutes.

Mr. Bpeaker: That will give about 1} hours to the other Members. Anyhow,
we will try to adjust matters.

Drumaxp No. 28 -MINISTRY OF REHABILITATION
Mr, Speaker: Motion is:
‘"I'hat a sum not exceeding Rs. 14,88,000 be graunted to the Prosident to defray the

charges which will comé in Gomrse of payment during the year ending the 3lst day of
March, 1851, in respect of ‘Ministry of Rehabilitation’.”

DrMAND No. T4—ExPENDITURE ON DiSPLACED PERSONS

Mr, Speaker: Motion is:
“That a sam not exceeding Rs. 6,00,00.000 be granted to the President to defray the
charges which will come in course of payment during the year ending the 3lst day of

March, 1951, in respect of ‘Expenditure on Lisplaced Persons’.’

Shrimati Sucheta Kripalani (Uttnr Pradesh): As I have just returned from
Dengal, T have misced most of the Budget debate, T have tried to study the
Budget with the little time at my disporal, and T am surpriged to sce that {his
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year only Rupees six crores have been provided for relief to displaced persons and
only about 14 crores of rupees under the head ‘‘Loans’’. 'The Finance Minister
is & vary clover and able man, and he has presenied a surplus budget this year.
'We have to congratulate him on that, but how hus the surplus been made, I
‘would like to ask. This surplus has been effected at the cost of refugees. I
would rather that the country suffered a deficit than have such a surplus budget.
The refugees have been hit very hard, having lost all their possessions and all
their property. During the last two years or more than two years we have not
succeeded in doing anything about their property. I feel that the Government’s
policy in regard to evacuee property has been a totul failure. If we have
introduced a cut on any item, it is on this item of refugee rehabilitation. A cut
can be instified if there is no need, but as it is, a great amount of money is
needed for affording relief to these people. = We have been doing this work in
our own small way during the last two or three yeurs and we know what is
required to be done in this direction. On what ground has the Government
thought fit to bring about & cut on this item? I know as the Adviser to the
U.P. Government that many of our good and necessary schemes have had to
suffer, not because there was no need for them, but because there was no money
to spend.  Perhaps, this Government does not realise that the resettlement
and refugee problem is a problem not for the Rehabilitation Ministry alone,
but a vital problem for all the departments and for the welfare of the county.
If the sixty or seventy lakhs of people are not going to be rehabilitated, if they
are going to move about the country as beggars, it will be a potential source of
danger and lawlessness. If we cannot resettle them, we will be only creating
robbers, dacoits and brigands. We do not seem to realise that. But, the
question is how to proceed in the matter, how to resettle them?

[MR. DEPUTY-SPEAKER in the Chair]

T know we have spent a vast amount of money in feeding the people in the
camps, in the earlier stages. If two years ago we were in a position to give
them even a lesser amount of money for rehabilitation, we could have resettled
a much larger number of them, because, at that time, some of the people had
come with some capital, although very little. As we did not give them rehabi-
litation facilitien at that time, they have exhausted that capital. To-day, I
know they are living on their distress gold. They have extausted all their
resources and if we go on prolonging further aid, they would exhaust what little
they have and they would not be in & position to' rehabilitate themselves.
Therefore, if you are short of money, I would say give more money for rehabi-
litation this year, and give less noxt year; let us do as much as we can this
year, hecause the whole success of our rehabilitation depends on its timeliness.
It must be done now; it cannot be delayed. If you could help them now,
they would also bring forth their own resources, however small they may be,
and they would be able to resettls themaelvas. I see no justification for a cut
under this head.

The sccond point that I wish & bring before the House is this. You know,
in the last few weeks, our entire attention has been drawn to Fast Bengnl. 1
am just coming from Bengal. Thousands of people are pouring in. What-
ever may be the Prime Minister's figures about this, I have seen with my own
eves thousands of people are coming on foot and by trains. Some of us wish-
fully think that mass exodus would not continue. I want to tell you that exodus
is going to continue and will be heavy. I said it is going to be heavy, because
I had seen letters from the people of East Bengal. I know what is their feel-
ing. People from East Bengal have written, ‘‘we know even in India we would
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not be resettled, we know we will die in India; but we would rather come to
India and die in peace and honour than be humiliated in Pakistan.”” That is
the attitude of the people in Pakistan. Thousands are going to come. I wes |
surprised at the way in which the whole problem is being tinkered with in Bengal.
At some other time, I shall speak about it in detail. You must realise that you
bave got to provide extra money for the Bengal problem. You have to take
steps and measures similar to the measures that you took in the case of Western
Pakistan, to resettle and rehabilitate and give relief to the people of Esat
Bengal. I do not understand why the East Bengal problem is put on a different
footing from the West Pakistan problem. It has been going on like this for
some time now. I do not kmow the reason for that. 1 therefore hope that
Governmnet would reconsider the matter, and give a larger amount. If at all
a cut has to be applied, it should be on the demands of other departments, not
on this. 'We must provide for extra money for the new problem that has arisen

in West Bengal.

We have been hearing during the last two years from the Prime Minister
and from all people that this department should be put on a war footing, that
it should have emergency powers and that unless this department has emergency
powers, it cannot tackle this tremendous problem. Very few countries in the
world bhave had to face this kind of problem. There have been public
demands, and as far as I remember, the Standing Advisory Commiitee has
again and again said that the powers of this department should be increased.
The Primie Minister also hos vaguely referred to this many times and &
Cabinet Committee was appointed some time back specially to deal with this
question. But, nothing has come out of all this; things are as they were
before. We do not find that this department has heen given priority over others.
Tet us see how this department is functioning. This department has
not got any financial powers of an emergency character. 1 shall just
give only one illustration. I was interested in one U.P. Government scheme.
That scheme came to the Secretariat in January 1948. A persistent person
like myself wus at it and I badgered all the officers concerned with that, and I
could get the scheme sanctioned only in Qotober 1048. If it takes so much time -
to sanction a scheme, how do you expeot the Rehabilitation Ministry to funetion?
Why does it take time? Because, it is not an independent Ministry. This Ministry
has to function along with Finance, P.W.D., Industries and Commerce depart-
ments and I do not know what other deparmenta sre concerned. Is there any
machinery for co-ordinating the various departments? We were told that when
the Cabinet Committee is formed, the work would go on on an emergency basis.
But, we do not see that result. This Department is not working on 8 war foot-
ing. It bas no emergency powers. Rather, we have a feeling that the status
of this Ministry is less than that of the other Ministries. This Ministry is nob
able to function independently; it has to co-ordinate with other Ministries. If
this Minister does not sit in the Cabinet along with the others, how can he carry
on his work? Therefore, it is very neceseary that this Ministry should be given
a better status and it must have greater powers in financial matters. Even in
the matter of officers, I know that when efficient officers were asked for, they
were not made available. How long are we going to tinker with this problem ?
When are we going to realise that the relief and rehabilitation problem is not
a small problem? As I told you, very few countries in the world have had to
face a problem of this nature, and of this dimension. If we have to solve it,
we could solve it only on the basis of an emergency; otherwise, it cannot be
solved. The patience of the refugees has been exhausted. They have ex-
housted all their resources. They are now living on their little ornaments. Most
of them are starving half the time, I kuow. How long do you expect
things to go on like this? If the Government means business, if Government
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realises a8 it professes that this problem is one of the most important prohlqms.
then, this budget hes to be increased, and the Ministry must have sufficient
powers to carry on the work.

Then, there is another very important point. The relations between the
Central Government and the provincial Governments with regards this depart-
ment have to be defined. Most of the schemes have to be worked out in the
different provinces; but the money is supplied by the Centre. I know many
provinces do not take to this work very seriously; they are not anxious to pro-
ceed rapidly; things are moving as slowly as possible. For instance, recently
during the Budget debate in Bengal, I learnt that the money allotted for this
purpose, was not spent; not even half of that amount. How did it happen?
The money was lying there; people were starving in the streets. But, the
money could not be utilised because, nobody was working for it. Two years
ago. | had sn oceasion to talk with the then Relief Ministry of Bengal. After
talking with them for two hours, my impression was that the Ministry was not
anxious to know how to rehabilitate the refugees; the burden of his song was how
to send back these people to East Bengal. That is how that Ministry started
functioning. Now, that attitude has slightly changed; yet, I do not see
sufficient sympathy and desire on their part to resettle the refugees, There are
other provinces also who have similar attitude. I do not want to mention their
names. Therefore, I say if the Central Government gives money for rehabi-
litation work, the Centra] Government should also see that the work proceeds
socording to ite plans and with the desired speed. The Central Government
must have its own agencies in the provinces, particularly in those provinces
where the work is not proceeding.  Otherwise, I say we will only be tinkering
with the problem. After all, Delhi is not going to settle all the refugees.
Refugees will have to be settled in the provinces. ~We must see that some
method is devised by which the provinces may carry on the work with expedition.

There is another point to which I would like to draw the attention of the
House. This problem is not one for the Government alone; it is a problem for
the whole country. It is a national crisis and in the case of a national crisis
the entire nation is required to stand up and help. I remember about war time
in London when London was being bombed and the children had to be sent out
to the villages. Government did not set up all the homes. But homes were
set up by the people. = Government harmessed the enthusiasm of the people,
the public came forward and they laid out their resources before Government
and they all together tackled this tremendous national problem. But here, the
Government for some reason or other, has failed to enthuse the people, to
harness the existing enthusiasm and utilise it for this big work. Not that the
people are unwilling. They are willing. In this very town of Delhi for two
months I was running refugee camps entirely from public support. Money, food,
cloth and other things poured in, they simply came pouring in. But I do not
know why to-day the Government cannot draw out the resources of the nation,
and enthuse the nation. But unfortunately there is an- attitude that outside
social workers are interlopers. Very few of them are privileged like myself.
I know I get all the co-operation and aid from all the Ministries. But on the
whole, there is the feeling that these social workers should not be there, that
they are a source of hindrance and interference and should be kept off as far as
possible.  But I say Government's resources are limited, and if they want to
get greater resources, they should appeal to tha good spirit of the people and
utilize their help to the best of their abilitv. I do not wish to go into Jetails
ubout different schemes, because there are other spenkers to speak after me.
But T would touch upon one or two points.  In the report that we have received
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1 mee that the total number of people who have come so far is 63 lakhs and in
the camps even during the peak time there were about nine lakhs. Therefore
Government do not cater to & big number. Government really is able to reach
only a very swmall fraction of the total. Fven this small number, Low are we
dealing with them? How do we tackle this problem?  If these pcople are to
be resettled, they are to be resettled either on land, or with louns for commercinl
purposes, or on small jobs. Lastly big fraction would remain who cunnot he
absorbed in either of the ways mentioned. They would have to be trained for
productive purposes and then settled on some Productive work. Here in this
we are given a list of the people who are being trained. The work done is very
good. T admit that. But what is the size of the work done? On page 16
you find that 15,000 people are under training. 68 lakhs have come and there
are only 15,000 _I%eople under training. If we are reully serious, we have to do
much more. is is just like our collecting & hundred women and starting a
needle work class. This will not solve the problem. You have to work on a
gigantic scale. What is the organisational set-up of the Ministry to deal with
this problem? Have we approached the industrialists and asked them to start
polytechnics attached to their factories? We should explore all resources and
evolve & suitable plan. This is one of the biggest problems which we have to tackle.
I would particularly draw the attention of the Ministry to this and ask them to
evolve a plan which will absorb these people, Productive work only wil] increase
the wealth of the country and this really resettle the refugees.

T have many things to speak of, but as there has already been & ring, I
shall call off. I would only say a few words about what I have seen in Bengal.
1 hope the hon. Speaker wil] give me a little indulgence. The hon. Prime
Minister yesterday gave us some figures. I am very reluctant to touch upon
these figures, because the Prime Minister has resources at his disposal with
which he can ussess the figures. 1 am just an ordinary citizen. I can move
about and see only with my own eyes and commonsense and make my estimates.
But I do not know on what basis these figures were arrived at, and what
machinery the Government has to estimate the figures. I saw people pouring
in by trains. I went only to one side of the border, to the Ranaghat and
Bongaon area. There I went even up to the end of our territory. The report
I received on the night before last was that 5,000 people came on foot only on
Bongaon route. There are also other people coming by other routes, on
Sunderbans side, Hasnabad and Shantipur and Agartala. I did not have the
time to go to these places. But I know that people are coming in large
numbers ut all these points. The Government have no machinery either to
count the people or to render them any nssistance at these points. At Ranaghat
and Bongaon Railway Btations there was one officer to take down the records
of the incoming people. But how can one officer take down the records or
make any assessment of the people coming in? I may be told that from the
railway warrants issued. the figures were assessed. I had three days' ex-
perience at Sealdah. There were only two officers posted there to isoue railway
warrante while thousands of people were pouring in. The volunteers there
told me that quite a number had to go without warrants as the officers could
not cope with the task. I myself rang up the Relief Commissioner and asked
him to incrense the number of officers for issue of railway warrants. I do not
therefore think that figures based on the issue of the railway warrants is
correct assessment of the number of people coming in. The ration cards may
be another basis. But there also there is no arrangement to register all the
refugees. We have to devise some method to get the correct figures. We have
no effective method now. I do not therefore think there is any machinery by
which Government is in a position to give correct figures, as to the number
coming in or the number going out. On eye estimate, I feel the Hindus coming
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would be about four or five times the number of Muslims going out. But I do
not want to dispute the figures already given. 1 only want to know the basis
on which these figures were computed. 1 think at least the figures are very
approximate and nowhere near the actual figures.

As far as the arrangements in Bengal are concerned, the Government are
trying to do their best, but the arrangement are very inadequate. Some camps
have been set up where refugees are being sent. But there are no arrangements
at the points, at the gateways where people are entering to give them any sort
of assistance. People come on foot travelling for seven or eight days and
when they reach the border, there is no water, no food, no medicine or relief of
any kind. Social workers have started going to these places and are giving
some assistance. But now-a-days vou cannot functicn unless you have complete
government co-operation in the matter of petrol, ration ete. I will just give
you one experience of mine which cut me to the quick, and I want to take this
House into my confidence. At Sealdah Station thousands are coming in. Two
Marwari and one Bengali Associations are feeding the people there. They are
buying rice from the black market. We tried to bring in some co-ordination
among them so they told me they would not be able to continue unless they got
rice at control rates or were allowed to import it from outside. 8o in my foolish-
pess I rang up the Civil Bupplies Minister and asked him whether he could help
in the mutter, prompt came thit reply, ‘“‘You are doing wrong in feeding the
people at Sealdah. You are only encouraging them to come to Sealdah.’”’ T
argued with him that whether we encourage or not, they come, some of whom
have had to come on foot walking for seven or eight days without food. When
they rench the border most of them are faint with hunger. many children are
starving. One has to see their faces to realise in what mental and physical
agony they arrive. Then, when they arrive, they cannot be removed immediate-
ly ns there are only two trucks which are supposed to take them to the city.
There nre others going by local trains which go at odd hours, therefore willy-
nilly, these people have to stay at Sealdah for twelve, fourteen, and sometimes
twenty-four hours. These people could not be left at Sealduh starving. Buy
be raid, ‘‘We are short of rice. And if you give them more, more people
will come.”” He then asked, ‘‘“How were you feeding them till now?’ I
said, ‘‘From the blackmarkets and that cannot continue’’. ‘‘Let them carry
.on'* he suid, and there the matter ended. He failed to realize this simple fact
that it is necessary to give the people who ure feeding the refugees,
rice at controlled rates. If the attitude of the local people in authority is such,
how can we expect them to rehabilitate the refugees? Therefore T have raised
the point that where the Provincial Government is not sympathetic, where it
is not handling the problem properly, and where the Centre is giving the finance,
the Centre must set up an agency to see that the work is properly carried out.
Otherwise thers is no point in giving them any money. Though I have mote {0
say, as my time is up, T conclude here.

Dr. M. M. Dasg (West Bengal): This problem of rehabilitation that bas
been thrust upon this country, is an aftermath of our Indepcndence. In a
war of Independence. the destructions, the devastations, the terrible loss of
life und property and the uutold miseries and sufferings of the people, precede
Independenc». But, in our case, these are following the Independence that
we achieved by peaceful means. There is another point of difference. In our
case the sufferings and ruiseriee of the people have been a continuous process
and they are continuing even to this day, two and a half years after we achieved
our independence. Every day Pakistan rises up and gives a kick to the Indian
Union and we only try to explain away the kick philosophically. A wnation of
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philosophars that we are. The policy of communal hatred and .nistrust, that
has been the guiding principle of the Muslim League for so many yeais and
which ultimutely succeeded in carving out the theocratic State of DPakistan,
has been aggravating the complexity of our problem of vehabilitation a
thousandfold.

If we look at the map of Eastern Pakistan we will find n smull State
surrounded on three sides by the Indian Union. Had it been in any cther
part of the world, this tiny State of Eastern Pakistan would have lived in
perpetual fear of its giant neighbour, the Indian Union. But here the case
is just the opposite. Here the giant neighbour, the Indian Union, lives in per-
petual fear of the dwarf State of Eastern Pakistan. Our borders are violated;
our relations are butchered: our womenfolk, our mothers and sisters are raped
and ravished and our merchandise goods are held in transit. We send protest
after protest and receive no reply. The results of all these have been our
mounting expenditure on rehabilitation. TRobbed, Raped, butchered, panic-
stricken people cross the borders in thoussnds and millions and put an addi-
tionu] burden upon the meagre food and financial resources of our country.
How loug can a State bear this strain? How long can a people tolerate this
loot, arson, murder and the rape committed upon their fellew brethren and
blood-relations? Qur Government must act and aet quickly and decisively.
The financial resources of our country do not permit us to take upon onr
shoulders the great responsibility of rehabilitating 12 million more refugees.
We must not allow these 12 million non-Muslims in Eastern Pakistan to
become refugecs. We must not forget the golden maxim that ‘‘prevention is
better than cure.’’

Only the other duy our Rehabilitation Minister told this House in reply to
a question that two cr three lakhs of Scheduled Caste Hindus are still living
in Wcestern Pakistan. Lost year, in reply to a similar question put to him
by me he gave thia House to understand that the Scheduled Caste people of
Westarn Pakistan were not willing to leave their cattle behind snd come tn
India. That meant that they are living there in Western Pakistan for the
sake of their cattle. Yesterday the hon. the Prime Minister told us that these
Scheduled Custe Hindus have been prevented by the Pakistan (overnment—
he not not mention the name—from coming over to India or kept there by
force. The reply given by our Rehabilitation Minister last year was a bitter
pill for ‘me to swallow. But I had to swullow it, although T did not relish it.
Now I ask the hon. Minister of State for Rehabilitation wheather these
Scheduled Caste people are still living in Western Pakistan or they huve been
butchered. Are these people, if alive, living there as Scheduled Caste Hindus
or they have been converted into Scheduled Caste Muslims? They arr a
dumb ignorant mass. It is not at all likely that they will be able to hold their
own and live in Pakistan when the stronger, the wealthier, and more educuted
eactions of the Hind1 comnunity have been compelled to leave that couutry.
The only inevitable fate that awaite these people .is conversion to Islam.
The BScheduled Caste people of India have swelled the number of Muslims
iP this country in the past. It is an irony of fate that they are these Scheduled
Caste people again who are going to swell the number of Muslims in Eastern
Pakistan as well as in Western Pakistan. History repeats itself.

The bhands of our Rehabilitation Ministry are already full with displaced
persons from Western Pakistan. Subject to correction, I believe that some
50 crores have already been spent on refugees. In spite of this huge expen-
diture, thousands of them are still living in tents. The influx of refugees
from Eustern Pakistan hac just begun. If the total number of dirplaced
persors from Western Pakistan was about six millions, the figure from Eastera
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Pakistan is Jikely to be 12 millions. Do our Government possess the cr;patcit,\'
to rehabilitate these 12 millior people? 'The density of population in Western
Bengal has already reached 950 per sq. mile.

Many things have been said against the Bengal Government. Unfortu-
nately I do not know anvthing about them. T had no occasion to go thf:re
this time. But I know that this year the Government have earmarked five
crores of rupees for the refugees. Our Prime Minister called for 5 Conference
in Calcutta the other day of all the Chief Ministers of the States bordering
West Bengal and asked them to make necessary arrangements for receiving
the refugees from Eastern Pakistan. But, if this national Government of ours, in
spite of its hest eflorts and in spite of the expenditure of huge sums of money
have fuiled to rehabilitate six million displaced persons from Western DPukis-
tan during the last two and a half years, will they succeed in rehabilitating
12 million refugees from Eastern Pakistan? The only solution therefore lies
in ereating conditions in Enstern Pakistan so that the Hindus, the non-Muslims
there will be able to live in safetv of their lives, honour and property. There
is no other alternative. We the people of the Indian Union seldom realise
how much we owe to these non-Muslims of Eastern Pakistan. When the
question of the division of Bengal came before the Provincial Legislative Assemb-
1y, if the Hindu Members coming from Eastern Bengal did not vote in favour of
partition, today the whole of Bengal would have gone to Pakistan. In spite
of the bitter experience of Muslim League rule for ten years in Bengal, those
Hindus from Eastern Bengal voted in favour of the partition of the Province,
so that at Jeast one third of Bengal with Calcutta and its industrial belt might
come over to the Indinn Union. They knew full well the consequences which
would follow. Thev were fullv conscious of their political death ss a com-
munity, which was bound to come. The Indian Union owes n great debt to
those non-Muslims of Eastern Pakistan. The Union of India is indebted to
the Hindus of Eastern Pakistan for the state of Western Bengal, for the great
oity of Caloutta and its industrial belt and for the huge amount of revenue
from jute. Today the non.Muslims or Hindus of Eastern Pakistnn ask their
brethren in the Indian Union: ‘‘Is the Indian Union going to desert us at
this hour of great peril when our very existence is at stake?”’ The answer to
this question has been very admirably and magnificently given yesterday in
the speech of the hon. Prime Minister. He said: ‘‘The minorities of Eastern
Pakistan are certainly our concern to the extent that they have security and
if they do not have securitv measures will have to be devised to give them
security’’. 'The question of the minorities of Eastern Pakistan is today our
national question and we the peoplo of the Indian Union stand pledged to it.

Shrimati Renuks Ray (West Bengal): On a non-official resolution that
was brought hefore the Housc on rehabilitation during this session I spoke
on the activities of the Rehabilitation Ministry and made some concrete sug.

gestions, T dwelt more particularly on the work that is done in West Bengal

In the short time at my disposal 1 do not want to recapitulate all that I L-ve
already said. .

I only want to point out that 16 lakhs of refugees had arrived in the small
Province of West Bengal before the grim tragedy that is now being enncted
in Eastern Pakistan started. If we are to rehabilitate or absorb ax citizens
all these 18 lakhs. 1 do not think that more can be rehabilitated :n that small
urea, and absorbed as normal citizens.

When_ this new influx of refugees started the Central Government ufter
consultation with the West Bengal Government decided that it was to be g
Central responsibility, not a responsibility in which they were responsihle
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merely for direction and finance bui that the Central Government would under-
take_the execution of pluns and schemes of rehabilitation in co-operation with
the Provincial Governments.

There were many factors which led to this decision. One of them was that
the small Province of West Bengal could not hold or rehabilitate any more, that
there were neighbouring Provinces where such work had to be done and that
the new influx though it may be small now was likely to assume proportions
which cannct be shelved as s provincial responsibility. I am :naking this
point, all the more, because I think that my hon. friend Shrimati Sucbeta
Kripalani, when she was speaking, perhaps did not have the whole picture or
did not know the whole picture in detail. The reason why at Sealdah there
are not arrangements to receive a large influx of refugees is because thers are
centres set up at Ranaghat, and Bongason as well as in Assam and Bihar where

refugees are to be taken in.

Shrimati Sucheta Kripalani: What arrangement do Government have at
Ranaghut to detrain the people? I saw with my own eyes tha’ there was just
one officer on the platform teking down the records of the incoming people.

Shrmati Renuka B/sy: I will reply to that. (Interruption) 8ir, I am not
giving way. There y & certain amount of political exploitation involved of
which my hon. frief|d Sucheta Kripalani is probably unaware. I am sorry I
have to say it on 4he floor of this House. People who would have got down
where the holding-centres are set up are being deliberately directed to go to

Sealdah where ounditions naturally get out of hand as there is no room.

Acharya Kripalani (Uttar Pradesh): For which party is the hon. lady speak-
ing? Is it the party in power?

Shrima#. Renuka Ray: I am only trying to be just to the Government of
Bengal ad to the Chief Minister of Bengal who has won the heart of every
Bengales today by the way in which he has handled the crisis that is taking
place foday. (Interruption ) I just want to say, if you wiil allow me to
prooesd, that these camps at Ranaghat and other places that were to have
com?2 into being esrlier were delayed, because talks were going on rogarding
the; responsibility of the Centre. I was in Calcutta when the influx started
waen 8,000 people a day came. I was also in Ranaghat and saw what was
aappening. I may say that the new camps were to be undertaken by the
'Central Government. 1 do not blame the Central Government for the delay.
because in such things a few days delay does take place. The Provincial
Government had to step in and undertake the starting of that new ecamp end
their entire resources are being used. The Central machinery was not yet
ready, and even when it is, the Bengal Government will be giving all the aid
that iz at its command. I do not say that things are being done as they
should be but T do say that it is wrong to bring in the name of the Civil Supplics
Minister and say that he is not interested in nor has cared for the new refugees
coming over in such dire distress.

8hri Ohattopadhyay (West Bengal): That is her experience and she has
spoken about it.

Bhrimati Renuks Ray: I saw people at Sealdah station and am also aware
of conditions. (Interruption) I want to finish and then you may ask questions.
I say that the Civil Bupplies Minister made arrangements at an early date
for ration cards to be given on arrival to those who have been coming in. I
also say that this muchinery did not work always as well as it should have
done from the beginning, but it worked far more efficiently and promytly than
in usually the case. We are all aware in this House of the delsys involved in
the working of both Central or Provincial Departments. I do not think it is fair (o
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say that the Civil Supplies Minister did not care for the refugees. It was his own
personal interest and work which has quickened the working of that machinery
and made it possible for almost all refugees to obtain ration cards on arrival. The
Minister was informed by both the Government of West Bengal and the
Central Government that the refugees were not to go up to Sealdnh, except

thosa who had relatives and that explains his telephone conversation with my
hon. friend.

Shri J. R. Kapoor: The Civil Supplies Minister of West Bengal is not on
trial here.

Shrimati Renuka Ray: His name was brought in and so I am trying to
explain as it i3 only fair that the House should not have a wrong impressior.

Mr. Deputy-8peaker: It is a matter re'ating to a provincial Minister. The
hon. Member may proceed further.

Shrimat! Renuka Ray: T am glad that the Centre has decided to take on
the responsibility, because 1 am sure the experience of the past iwo and a
half years, during which many acts of commission and omission have taken
place, will be before them and the Central machinery that is going to be set
up will be more able to cope with the problem. Though the problem is of
much greater magnitude I hepe that we will be successful in dealing with it,
more satisfactorily than hus been done hitherto.

When I spoke some time ago in this House then the Khulna occurrence
had started. This was before East Bengal was in flames. 1 also told tke
House at that time about those agriculturist families who had come over to
Bonguon area at that time and were being settled there. I mentioned that great
tension was prevailing in Dacca. The day after that I went back to Calcutta
and the tension turned into the tragedy that is now being enacted. 1 want
to point out that st the cutset, when it was being enacted in district ofter
district, and village after village the Premier of East Bengal denied everything
at first when the Chief Minister of West Bengal asked him to tuke micasures
and only at a later date partially acknowledged the truth. At first he refused
even to allow the air fncilities which the Chief Minister arranged. Every
individual that came over from Dacca in those first few darkest days was
able to come only due to the tremendous endeavour of the Chief Minister of
West Bengal; all those women who were brought over from the hostels and
came with protection at a later stage after the acrodrome murders had taken
place came du: to the individual effort of our Chief Minister of West Bengal.
It was by his individual effort in prevailing upon the Minister in Dacea by
which he was uble to accomplish these things (Interruption) and Prevent many
a murder by ssking after the whereabouts of large number of people whose
names were given to him by their relatives and which he passed on to the
Premier of Dacea insisting upon their safety.

Mr. Deputy-Speaker: May 1 suggest to hon. .Members that they should
rather address themselves to what our Ministers ought to do.

Shrimat{ Renuka Ray: I would now address myself to what they should
do, but since these Ministers were brought in I had to meake a reply. Tt was
not 1 who raised the subject.

I want also to raise a point about the refugees coming over, to which the hon.
the Prime Minister referred yesterday, namely the behaviour that fleeing terror
stricken people get at the hands of the Customs people, at the Pakistan border
before they come over. I want to add one thing which he did not mention
yesterday, and that is the tremendous indignity and insult to wkich our women
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are subjected. I myself have seen these women who have eome over and
almost every one of them who has come through these Customs barriers !ms
been insulted by men Customs inspectors, although there are women officiale
at the Pakistan barrier.

I want to point out that I also have no particular knowledge of the actual
figures of the number of people who have come over. The official estimates
say that 1,50,000 have come over, and perhaps in the last day or two this
number bas increased. Large numbers have come by foot whose records are
probably not kept. And although the official estimates are that cne lakh of
Muslims have gone over from Indis to Pakistan, I want to show what a
tremendous difference there is between the two happenings. On the ore side,
in spite of the fact that they were attacked on trains and many killed, that
there was no safe conduct and no protection was given, that at the ()Jgtoml
barriers everything was taken away from people, that women were subjected
to indignities, that women who were trying to escape were on the way taken
away by evildoers—in spite of all this,—at least 1,50,000 people have come
over up to now. I have heard that recently, since I left Calcutta, the res-
triotion in regard to permits and Income-tax ocertificates has been removed.
Before I left Calcutta on Sunday last I analysed the figures of those who
"were coming over, district by district, and I found that it is mostly from the
North Bengal districts of Eastern Pakistan that most people have come.
From across the Padma river very few had been able to come by train. By
air only from Dacca and Chittagong they have been able to come, as the
Pakistan authorities refused to allow planes to fly from Feni and Comilla. I
do not know if in the last two or three days there has been any irncrease in
that number. I want to make one point. The Muslims who have gone over
may huve gone in terror of what might happen. There might have heen
tension, but they went with full protection, their women were not insulted,
they were not bereft of their belongings. There can be no comparison between
the happenings in Fastern Pakistan and those in India. The situation in
Calcutta has been held well in hand in spite of the greatest provocation. I
have said before, und I say again, that we are not beasts in this country. I
want to give one illustration of & woman who suffered greatly, whose husband
was killed in the aerodrome murder at Dacca and who was badly muti'ated
in trying to save him. I saw her on her arrival at Calcutta; after narrating
everything that happened, she told me at the end ‘‘Tell the people that what-
ever happens, I do not want that any woman, even the wives of those very
miscreants. should suffer in such a manner’’. That, I think, is the attitude
of our people to a large extent. I have heard it asked, not by Members of
this House but by some people, ““Why are our people not retaliating?'’,
meaning that we are cowards. Let me tell the people of this country that
in Bengal Gandhiji's influence was considerable and that aven during the
Caleutta riots iu 1946, muslim women were not molested though Hindu women
becamc th2 prey of the evildoers.

Bhri J. R. Kapoor: No hon. Member of this House suggested retalintion.

Shrimay Renuka Ray: I said ‘‘not by Members of this House'. I want
to say that we do not retaliate not because we are cowards but because we
do not want to be dragged down to the level of Pakistan. 1 want to say that
Pakistan is not only a theocratic State, it is a barbaric State. 1 say it is even
an insult to Islam to call Pakistan an lslamic State.

The iron curtain still prevai's to a large extent. Though the House is
now aware of things that huve been happening we do not yet know whet is
still happening in igsolated pockets. I only want to say that we demand that
every Hindu, every member of the minority, in Eastern Pakistan must be
given protection to come over. I am glad that in his reply yesterday the
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Prime Minister has said that this will be the paramount concern of .t,he Govern-
ment of Indis. Because, whatever be the Government's .polxcles_ in regard to
larger issues. the problem which must be faced immediately is that every
member of the minority community must be able to come over {rom Eastern
Pakistan with full protection. And if protection is not afforded by that bar-
baric State then we must see that that protection is afforded

Finally, I want to say this. Regarding these people who are coming over,
even if ore crore of them come over, let us not forget that the population of
this country goes up by five millions every year. Surely, in the face of sll
this isorder, it is possible for the Indian Union to take in this one crore.
Let me assure the States and Provinces of this country that the loyalty cf
all these people who come in the face of disaster will be to those who give

them succour, relief and shelter. In whatever part of India it may be, their
first loyalty will be to them.

It haw been said that some of the leaders of the Congress in Eastern Pakis-
tan have come away. I want to say that very few of these came away before.
Many of those who reperesent Eastern Pakistan were inhabitants of Calcutta
and o fow came away. I want to give you the example of the great Congress
leader of Barisal. Shri Satin Ben who today is in ‘‘safe ocustody’ in Puakistan
b:csuge he refused to sign & declaration that ‘‘everything was pesceful’’ in
‘that State.

An Hon, Member: In safe custody?

Shrimati Renuka Bay: The answer was given that he is ‘‘in safe custody’’,
but he is no doubt actually in jail.

Before I conclude 1 hope that it will be possible for the people of this
<country to come forward and help the Government in its endeavour to rehabili-
tate the people. I do believe that it is not possible for any governmental
machinery to deal with a problem of such magnitude: it can aaly be dealt
with if all the oitizens co-operate in that effort. As I have no more time I
am unable to indicate to this House the details of how rchabilitatior. must
be undertuken so that we may avoid the mistakes of the past.

The House then adjourned for Lunch il Half Past Two of the Clock.
The House re-assembled after Lunmch at Half Past Two of (he Clock.

[MR. SPEAKER in the Chair]

wret sifa W o fegfadtdaa fafeet (Mnistry of Rehabi.
litation) ¥ yte & gexeq § RN £33 1 Fyaaq foar mar g
| quaa § 6 qrag TR £33 € qaga geq a8 &, Wi 79 TgwT
9T fmdl ol a% qwErrw QAW §, qg TN wH & 5 I w
YT FATETAAT FIT ¥ T A § 1 AT FC vt A1 9T @
At § wetE §, N @ AT T § for @ wgw¥ 7 i 7% g 8 fven
qafew (Publio)® ¥V 7€ 7w §, S (Press) &t 77w Med, vl
Ht o Ty &, gAtfeal w1 f @ =@ §, AR fafre oga N
W el gx aw a7 T E ) R A @ A e o T g
AT yawms § A gAfAfed ( unanimity) § f6 w0 waE T
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AT HT o, 3T 3 groT oF T a9 fF @ AR 7 59 A N
a1 g% | 3T F oF a9 qE AN g fF wEl W wewR & -
from goelt gAMNfAEY &, cawmw §, aFF & $7 TR AR W@ awar 5 ae-
3ge fafezt (hon. the Minister) §Tgs 4 I8 997 <4q ¥ ¥ @17
F1 AT & feRl 9T a8 SifeT 7T far & fF ag AvAad Yo fes &
g WA § ¥ ag "gF o & F g% g, @A 0E % T g |
ux & fasaT sEfar (silver lining) aw g 19 a7 § 1 *+w ¥ wy
7g =9 faw ¥ 3u¥ fod rafgmwre a1 & i fomet e 9% a9 &,
Fomdf, s @WRATEEA N AT 5 aww g g fr 7Y, AN a2
9% 9 §T 0T A &

qY SR AT (last year) g g (suggestion) fezr 91 fF TeE
93 (9 AEFN FI A U A O S, dfFT ag ST A S &% | § @wH-
AT § fF a3 a¥ g e fgrgiam A7 awaw gy gy, ar qiEw
aifes I & TFA, qT 4 TAAT ®FW ¥ F ¥faw A, A7 g
WRIAA F e | dRag N sy ar fva @ a fafe afgx
g8 A NS gz o, Mfeqag N adl g MA@ ag § & 7g
g oWl AN T § 5 I9 AgEN F FO 7 §T qS AT Sy
& aray g fafaczx (the hon. the Prime Minister) amga ra
TEEN &1 GEATS 1 AT K1 1ew) AFITHL fqmw qrad (powers)
sew fafaeet & &) | 7@ a% ag §© T fear oarar av oF wgww &
¥g whEAT g [We gwd T wAar w qiw & g @ awd | fwq
e T* f AT g qEET 5 q®, O A7 a1 7w & | @S A
N g e & qwwar g 5 57 wgwEd ST AT aWwET ¥ qEE §
AT ow fat & gaR fat o w9 a% qru FETeey A graT §, AW AW
TH AgFN ¥ §8 T aren F &, feaw @ @58 fafree ff, 9@ 3w
AR AT AR &1 aw ¥ feq gafew (Public) & s=y fafsed
(Ministry ) & fot @@ (staff) & wrar A A madd= @ @A
fafreezfal & #2T 3@ fafaeed & fod HIF sOFAT ad &, RO
T T & | g wnfgw & fr ag fafreex smw 2e (Minister of
State) oY ansr #faste 1% (Cabinet rank) 7@ &, 7ad¥= 96t g1
sy Ag wA! g A< ga} fafmefat & swfa® man safewesh A=
(indifferently treat) FI &1 W LH At & (o7 naaww 1 qw
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(wrer afam ww)

gtz (suggestions) At sngaT g X swe wgw fafreex T -
vz aTgdY & fo o9 weAd & g cade IRt 9E, @ 9ES iy A
7z ¢ fFeg wacd &N N g, g (A) € (B) € (C)
¢ Y &1, ag #fave & F1 Q1 T1fegy, 99 a% @ 7gFn w1 fafrex
#fede & w1 ad) g1, T O gER AN & qUG A v, aq TH
ZaY IAR qEHT T AN A FT A, A W AT A THEE &
(equal rank) 1 =ff @, g FTw A [T AT W A7 & A
fafaecdy gwfaeas (effectively) sm g &7 aFt |

@0 agadiaed aw g fromt @0 fafawfdt & g fafae

%7 Fafqwae (conflict ) 1 ugga fafqeedr (The Ministry of Educa-
tion), a4, A&~ TE qra< At geq fafazed (The Ministry of Works,
Mines and Power or the Ministry of Healih) & fadt am &

g ffred mRNE wEr g, ATy F7@dg @, @ Fg a@
fasge @w g1 wrew fr gw fafreed & 990, @ @ M
(prevail) #34{1 #% qu Y gl FoY aiie [ww (reference) F |
gt ag & % 7 7 wwer @F ) oW F foq wwer W fafawex
¥ qg o § AT Q, Y, qiw, @ kA 9w I weww fasr g,

a7 WA aTH waq:t%g M W oA A aaﬁﬁmﬁw
(refugees) sy WY € 1 W arx @ fafaedt #t sy :rﬁﬁr

g wfed, wax N afed fF amir o W aw
aRafes® (automatically) =& fagemez Twd=r g & (without-
reference to the gr€w fafreeT i@ aF sv o fafeed #t
xw % O A oT, 7g wwR (problom) g @ guf
dm fE QG o afgr 3 w1 5 ag avwer A dfas (Warlevel)
qT g% &1 12 | I AW & gxmew feww (External Defence)
¥ fodt oF o< AT 916 FUT TIAT TRAT 7 @haT €, A TEE
fed=a (Defence) &1 ox feeat gueTr mifgd | s e famnficd
(internal security) &Y & & s swmees feww Siw A

® w5 1T § awmees faenfe: & fod ag aga a0 & 5 3} & s
& mfw @, Az fewfde @) e fedm &% aw@ @
T A FT THY JTHT W K omifmr @ g, W durm e

are & Fogairy W@ atg § qUaT aER @ AR FMT IO a1y
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93, T 4784z a7 fagarg 7 @), A qw & fewvw & Gagw v
A warTd v o d o fafr qor P & =@ A
(border) & wiwrd & A A A T A

AT q17 §F A AT FET AZATE AR AZIZ & 5 37 qgew &
wax A a3 FHye (officer) FTH £ § | TF wwax @ fafqeet
arge & Al AW & A fafrec w Ay E A i afam ok
AN o W F & 3T F ag gqmar g e fafred w1 s o
IF BF qW@ A IS THar, F7 % 394  uw fafreex #fqqe
TF F A g, qIFT 9 a0 A oF § gl Wifgd, 9% AW vIW A
EfEQ FemIr A FF A7 FN A FA FA § 1 YA AT UE
gearéax (Adviser) § #1T uF fafwex §, oW o Qa1 =0fg@, i<

T aF TF AQAT AE G, TT 6 I AGHFA 7T FIF FIAATN F K
G > |

NG gty a7 i fRfaNTaq fafezy afgs @ goa § &
e ag fpet <2 fafreec & ark 7 o8 qofly #T o f§ S@ @
(Rebabilitation) qQERfEgT (Portfolio) TTFAHT (tmnsfer) 3
fear wa afx fedY <« & g (cooperation) 7g faee |

fT A N AF AT ag ag § 7 T fafast § a=8 o
fiftmie e (staff) ft geva § 1 zw fafeey B ag &
a1fed f& wawz a® gfzar (Government of India) & &Y srest
TZIH FTH LA AST § g 999 qG & % | 9@ & wifaw
ey Ta fafedy ¥ 4 ¥ Sow ®W aga wewww 1 wrdAr | qa
gts a9 qa7E § 1 WX Ag F JEM @ gg fafawt aga e
T AT RN AT FR T F ¥we 7 4 'y w@r N ag
fafl s ga AT Fm Bl qg ¥ 7 ¥@ wwar &) AW Sux
2 fr @ o g wEw fafee g1gg 9w wm @ ) T o
gRAWHF A Neagudr o § 9% fox 1 a3 o= &
fr g ¢a fafas) st 59 & &9 A o= @ ¥ w77

FEY a1 A W AN § A a9 ¥ afeowm g 1 gErQ)
fafrel & #09 o0 #UT TTAT ™ FW F fer wwr§ ot
d gugr g fa@® awz w1 war & 1 ww gAY maARe
w fafel ¥ a9z § OV & 57 @ § & @@ § 5
a7 qg1 $T & 2 N fedm (Defence, A wadNT T @
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|wreT sfesy <)

¢ | maddz W Avg@ wwy gy s wifgd fF o dame, e
AT aNE ¥ AW A@ § IT R AWE F WK § TR I
¥ WX T X FTH E9AT @H AR | TE@ A@ KT AW FUK
Ig 2 ¥ fedw ¥ fou o «gq a@ w9 FAO AR T S
%1 W (morale) W #F fivwm | WX F@E W WEH &
fe gat 2w #7 fedeg wogm @ @ SOW W FwE ® A
FT W1 AfEd

w fafr=t & s & o fod fase § 9@ & qar =@

7 I & & 30 o amgfagl 1 amey
q qz § 30 FTAR AHFM AR
¥ g-p/y ore enafEmt @Y mEAl F
mr g1 g femd (figures) #:1 smT gw aER FIwt &t
fe g & T w9 fpar § &t 3z SW AT g 4
N F agm g g AW 1w W W @ X e I9
T & AP F R H W X FTH g &E arfE gEmre S
AT FAT KA F JN 1 AF I8 JTE[A F AR Aox § Aoz
fae o

TmQ wwT 3 wrw (Loans) 3 & fou wmr a1 sk ww
®1 78 7% qAT AN fear mar 0 g7 #F N x@ N &7 g=4r fear
@ Ny ¥ fou iz & 9 93 TR F FAF CFHaq (applications
arg T we 3 TAR aefmdl & S fwm w0 @ fafed

a7 y-t/} @@ aefwal ®v wgw (Ration) e aw
fmm @ IR WD F g & oW N oFw
fegomar o | @ FW I ¥ AEwee §=d (Vocational
Centres) & fawerar s T & 1 ww &1 "W @ f& oew
avpuas gl 4 faw ¢, to g unfmat & ifw & wf
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g1 AR fggem & w5 g Mdwae &= ¥ a7 § 0 wW
RTOF ¥ ®m1 oo w-t/R o amefamt A AN w1 mwer gw
" FL gET? qg g AF & & SN F 7T @ ww ¥ A
T 3 oAfg@ waT g Y @ w1 w7 P qvar § fr oAy
ITF FHE )

% I8 F AmMET H AT A AN y@ISA  (maintenance
allowance) ¥ ¥} # FEwM 9T § | W F AR 7 ;G
AR fem mv ) oz o wmafemi W femr oww ow awm
gar ot fya & qar wom Ffeu sgio g@Adi g s A
e s afrg & | s aE & s & for et § 3 @@
THIFAT 1 AT Al o THA Y @ § A F faw 300 smafagl
Froerew faar g 39 ok d 39 fafeed wrag ey @ @ &
CHt groa & gw fow qwg & w9d arefoe w q@T /63 g7 § gwmar
g f& maddz #1 st ¥ (machinery) ' AATL® (overhaul)
FT wfegd afs s aga o= a@ AR T & g1 F fafadt A
T 9T AT IYRT AN AT ATgAT F | AT A faed F forga (refugee )
FEEETY & q} F g e AwEAr g |

gy fogll  gwme adarEs § aTAT 60 T R &1 §EA
TR Y folr gw A 3 AEg A AR SR awel §§ AT ¥ o7
F T AT Al FoAT FWHTA S| N AE F T quT A%
qE I qGT 9T FAT FIH FQ@ W@ AT 97 feeor gfafmedad (Delhi
Administration) ¥t A ¥ &g A & 37 w1 ag W A wTAY
N AT TA* for Towh g FATT & S @ ogEAETA A
T & GG g0 N & 7T 9T aqq &% 9 @t (trucks) ¥ €WW
W agi ¥ga1 fraral @ & g H OTH TART qWIA @@R g
AT SR T W FTH IFAF ISAT 9% | A% FHFT (Chief Com.
missioner) 94 3 gfew & Ffead ¥ T Y I 1 wwar favar gan
ewdl ¥ @RI geard faw N aog ¥ A @ = D T owwr gifa
T o YT FT R IRAM F T W R AT F qET ger
fear war

¥ W At § gOHIC A 98 BAT ARG § ¥ 97 Aw wg o
(Plan) ¥ % 99 IA N q@ & & A AT T A% T § fov
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[eTer afe TH) o
NE g eqrA dq7 AE QT qv Y I 0 A wtw’rar@qw
*03 fagr a1 ? q@ AT § oF SYG HTRAT GEA A Fg 497 A IFA
¥ fF NROE @ qE N NE@A N waw g Wan#
qifearie (Parliament) ¥ ¥¥¥ (Members) @ fae a& % | 'T*T"
g ey N, N fr carqwd A (Advisory Board) F AW §
ag whreAT arge & ¥ | Y 98 wT T fF Rebabilitation fafees
qifgs #3d § fr oY die & wgT o fod g1 @AY | Rehabi-
litation adviser &1fEd Fg¥ § f& % fouw agi gF14 g | fafTwex
¥%q, A UT 4T (Minister of Works Mines and Power) T 7§
%EQ § | A @ aTaS) AT} F71 T2 (Deputation) ITIH fafawex
e w frord ag N oD *53 § fr oo e ¥ aER 97 fod
1A 730 | Feogfordt ®) €@ ST q@rar et § 1w gRonfet W
Qfafe2aT (Rehabilitation) T @ & Twd1 § A< T&" THT TAHT
agraaT &1 § 7 A F ag ok w0 g g fr g ¥ vefulgmm 7
R Ttz 9w ifear & cefafreaq § oo de g Wi arfs €@

T & kA gank foggat et w1 A

7 a7 7 5L Q1 a1 g ¥ wmgan § f& oee zw fafRedt & sman
FAIAME N TE RN NEAIrs fear g T gaT ag § F gonfan
¥ AT FTF A AT ®Y QA FHIr o0

(English translation of the above speech)

Lala Achint Ram (Punjab): The time given to-day to speak for a short
whi'e is meant to be utilized on a review and criticism of the Demands for
Grants in respect of the Ministry of Rehabilitation. 1 feel thero is, perhaps, no
need for uny further criticism. 1t is so because the Ministry in question has been
subjected to 8o much criticism in the past as to leave no more necessity for any
further criticism. The only point on which all sections of people agree is that
there is an utter lack of achievements to the credit of this Ministry. The refu-
gees, the public in general and the press of this country are all unanimous in this
viatter. Even the hon, Minister himself is, to some extent, of the same view.
In view of this unanimity of opinion, I think, it will not be proper to debate this
subject for any appreciable length of time. Last year, T had made & fiw sug-
gestions but the circumstances have not turned out to be favourable for effect-
ing any changes in the working of this Ministry. And though there is so much
adverse unanimity of opinion on the working of this Ministry, I certainly have
a feeling which 1 must express. 1t is that the hon. Minister, by his general
attitude, has left a deep impression on the minds of all concerned that his is
s most honest and sincere intention o see this Ministry achieving all success
in the tesk before it. This is undoubtedly true. His personality, therefore, ig the
only silver lining in the otherwise all dark clouds there. He is, at least, most
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sincerely desirous to harness all available energies to this end. Whether or not
he becomes successful in doing so, is 8 matter entirely beyond his control.

Last year, I had suggested that the hon. Sardar Patel should take over this
Ministry himself. But, for some reason or the other, he has not been able to
do so. Assuming the country had been partitioned ten years before, he would
have been physically fit enough to shoulder this heavy task and, then he would
have been willing to take over this Ministry himself. But now he is too old to
take it over. Failing that, T had suggested the hon. Minister should recede in
the background in certain respects. That too has not happened. The essence
of the whole thing is that all agree on the vital need of introduction of some
sort of changes in this Ministry. Either the hon, the Prime Minister himself
should take charge of this Ministry or he may appoint any other person with
equal and eimilar powers as exercised by himself. Till all thie happens, no
success can be expected in the work before this Ministry and nor can we satisfy
the general demand of the public to any measure. There are, however, two or
three necessary things which should be done before the introduction of these
changes is contemplated. The first requisite in this d'reetion is that the who'e
working method of this Ministry be changed. Till a complete change to this
effect is wadec no results ocould be expected from this Ministry. However
capable the Ministers we may appoint to take charge of it, it will simply
fail to achieve any success. To-day this Ministry enjoys no esteem, what-
soever, in the eyes of the public or even in those of its own staff. Nor any im-
portance or respect is shown to it by the other Ministries of the Government of
ludia. The Minister of State who is at present in charge of this Ministry does
not enjoy an equal esteem and the general attitude of the other Ministries of
the Government towards it is an indifferent one. I have five suggestions to offer
in this connection. If both the Government and the hon. the Prime Minister
really feel the need of introduction of some changes in this Ministry, the first
necessary step in this direction will be to raise the Minister-in-Charge irrespec-
tive of the fact whosoever he may be, to a cabinet rank. Till an  cquai
oabinet 1ank is conferred on the Minister-in-Charge, the respect and esteem for
this Ministry will continue to be undermined nor will the Ministry be able to
handle its work effectively any way.

There is yet another important aspect of the problem. ]t should be made
clear beyond the shadow of a doubt that in event of any conflicting view
ov difference of opinion the decisions of this Ministry will prevail and no other
Ministry, may it be any of the Ministries of Education, Health or that of the
Works, Mines and Power, will be competent to enforce its own decisions in such
cnses or take recourse to any reference whatscever. At present there is a prac-
tice that all such matters in regard to which- there is a difference of opinion,
are referred {o the hon. the Prime Minister. He can take up these matters
for his consideration only after some days when be is free from his other pre-
occuputions, with the result that the poor refugees go on rotting during that in-
terval. T, therefore, want sufficient powers for this Ministry so as its decisions
prevail automatically and without reference to the hon. the Prime Minister. Till
this Ministry is brought on such a footing, this problem will continue to clamour
for a solution. In fact, as suggested by an hon. sister, we should tackle this
issue on a war-level. When as much as one crore and sixty lacs of rupees are
reserved for the countrv's Defence against all external aggression, there is
every justification to treat this problem as a part of our main Defence. Tn the
absence of internal security. you cannot make proper safeguards in reapect of
Fxterna' Defence. Internal security or the preservance of law and order within
a country is imperative for its External Defence. You are bound to fail in defun -
ding the country properly when such a vast number of refugees from the Puniah
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and Bengsl continue to undergo suffer'ng- of an acute type and when especial-
ly they have lost all confidence in their Ministers and the Government. Should

an emergency arise and these people flee from the border regions, the country
will stand to suffer,

Thirdly, I want to submit that there are, at present. two top ranking oificers
working in this Ministry. First of these is the hon. Minister himself and the
second ofticer has been a Minister twice before, and is, no doubt, a very capa-
ble person. DBoth of them enjoy an equal rank. T am, however, of the view
that the Ministry will not have a smooth sail'ng till one of them i raised to
the cabinat-rank. There should be, of course, on'y one Minister for the whole
Ministry. This is a matter of commonsense that & kingdom ruled by two em-
perors will be liable to be doomed ultimately. Till the same person is both
the Min'ster and the Adviser, the Ministry wi'l not be able to conducs its
Activities in 1 successful manner.

Fourthly, I would like to submit that failing full co-operation from any state,
the hon. Minister of Rehabilitation should transfer his portfolio of Rehabilitation
to some other suitable Minister of 8tate. The fifth thing that I have to sub-
mit is that ab'e and efficient staff is necessary for this Ministry. Thie Ministry
shouid have authority to obtain on deputation the services of the most efficient
staff of the Government of India. By obtaining the services of an able and
efficient staff the standard of work in this Ministry will highly improve.

1 have submitted five things. If these suggestions would be followed the
Ministry would work efficiently and if these suggestions are not acted upon
the Ministry will not work properly and the standard of work done by it wili
not improve. T hope that our Prime Minister will surely pay attention towards
this. For the danger alao that is threatening our country, it is essential for
us to run this Ministry efficientlv.

The second thing that I have to submit relates to the budget proposals.
The Ministry has set apart 20 orores ‘of rupees for this purpose which 1 think
is half of what it was last year. By making a reduction in the budget of thix
Minietry the Government, I think, is weakening the defence of thn country.
What the Government should do at the present moment is to make speediest

ssible arrangements to rehabilitate the displaced persons from Punjab, Sind
and Bengal and to spend sufficiant money over them. By doing so the Gevern-
ment would do a yeoman service for the defence of the count*y und the mornaie
of these people also would not go down. If the Government wish that the
defence of our country be strong then she ought to double this budget grant

From the report issued by this Miniatry it appears that out of 60 laos of
Shese displaced persons 80 lacs have been rehabilitated in the various villages
In the last three years the Government have constructed 80 thousand houses.
Out of the 60 lace of these displaced persons only one and a half lacs have heer
rohnbilitated in houses. It we were to place these figures bafore the fcreigners
and. tell them the amount of work that we have done, they wculd laugh at e
Therefore I wish our Government to pay more attention to this problem and
earrv on the work speedilv and spend sufficient funds over it, so that thoso
dispfaced persons, who have nhot yet been rchabilitated in houses, may get
houses at the earlieat.

The Government had proposed to give loans and this proposal was given the
widest possibla publicity. I myself took part in this propaganda. But what
happene ' that the C(overnment received some 18 thousand applications fo-
there loans but only threa thousand persons were granted loans. This is the
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total output of this Ministry jer a period of three years. The total wmount of
the loans granted is five crores of rupees. For the rehabilitation of 60 lacs of
displaced persons the Government have spend five crores of rupecs. These
things clearly show how this Ministry is carrying on the work of rehabilitation
of the displaced persons.

The Government have stopped giving rations to five and u half lacs of peopie
on the plea that they would be given training in the various craits. They are
being given training in these crafts in the various vocational centres. Perhaps
you might be knowing that only eight to ten thousand persons have been given
truining in these vocational centres. Only 19 vocational centres huve been start-
ed in the whole of India. In this way would you be able to solve the food
problem of five and a half Jues of people? It is quite true that people must not
be given food unless they work, but it is also the duty of the Government to
provide them with work.

Besides this I wish to submit a few things about the maintenance allowuance
that was to be given to the displaced persons. A lot of publicity was given of
this proposal. It was decided to give this allowance to those persons who have
no means of subsistence and, moreover, have none to support them. Some 18
thousand appplications were received from Delhi alone for the granting of this
allowance and though five months have elapsed vet the Government have grap-
ted allowance to 300 persons only. At this pace this scheme of the Minstry
is being carried out. In these circumstances how can we rehabilitate such s
large number of persons? I think the Government should overhaul her entire
machinery so that the work may be done speedily and more efficientiy. 1 do
not want to say any more about the Ministry. Now I like to submit a few things
about the refuzee shopkeepers of Delhi.

Bome refugee shopkecpors were plying their trade in the Khari Baoli area.
They did not demand any help from the Government. erected the xtalls
by the sweat of their own labour and becan to earn their livelihood. For
more than two years thev carried on their business there and now the Delhi
Administration has ordered them to vacate these places with the promise that
they would be given some other places instead. Acting on our advice these
stall holders at their own expense rémoved their goods by trucks in the night
time, and as a result of this removal of goods from one place to unother a lot
of their xcods were destroved and they had to sustain heavy losres. 1n the
night time the Chief Commissioner got their wooden structures and other arti-
cles removed with the help of police force with the result that they had to
bear heavy lossess, and withont making any arrangements for them they were
removed to the outskirts of the Ajmeri Gate.

In this connection I wish to ask of the Government that when the Govern.
ment had no plan for rehabilitating them and when no alternate places were cho-
-sen and made reedy to receive them then why were they not allowed to carry
on their trade and business there? When this matter wae referred to the Chief
Commissioner bhe gave out that.-he had received no instructions for the rehabilita-
tion of these persons. The hon. Members of this' Parliament capnot see the
Chief Commissioner in this matter. But our hon. friend 8hri Deshbandhu Gupta,
who is & member of the Advisory Board, saw the Chief Cammissioner in this
connection. The Chief Commissioner informed him that the hon. Minister of
Rehabilitation has given out that stalls for these persons would be constructed
outride the Ajmeri Gate. The Rehabilitation Adviser says that for them shops
would be constructed there. The bon. Minister of Works. Mines Power also
says the ssme thing. Today a deputation of these stell holders of Khar Baols
wuited upon the hon. the Primme Minister and he has slso said the same thing,
that for these persons stal's would be constructed outside the Ajmeri Gate. 1n
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this way the refugees are being rebabilitated. Can the refugees be rebabilitated
in this way? Is this the proper method of giving them help? Thercfore I wish
to submit that there should be fullest possible co-ordination between the Delhi
Administration and the Government of India so that our refugee brethren may
not have to face such harassment.

In the end I again wish to submit two things. Firstly if it is intended to put
thi» Ministry to the fullest possible use then it should be overhauled, and
secondly in order to give more he'p to the refugees the budget graut may be
doubled.

Sardar Hukam Bingh (Punjab): The scope of my discussion this afternoon
is very limited and 1 would confine myselt to the Rajpura Township alone. The
total number of evacuees brought from Bahawalpur State wae 2,30,000, and out
of this number, 60,000 were such as could be taken out by about March or April
1048. It was thought that, because there was a large number waiting for reha-
bilitation, some townships should be constructed. One of these townships was
the Rajpura Township, which is about eleven miles from Ambala Cantonment.
In September 1948, a scheme for that township was drawn up. It was proposed,
according to the report of the Rehabilitation Ministry, that the new townshig
would make provision for another 60,000 people; that 3,000 acres of land ha
already been acquired for the township and a special Board called ‘‘Rajpura
Development Board'’ had been constituted. It was given out that ths township
would consist of 12,000 houses and a number of small and big industries would
be put up there. There was also a proposal to construct an E.P. Railway Work-
shop there, so that there might be sufficient gainful employment for the persons
who settled down there. It was gratifying to note that about Rs. two crores
were made available, 8o that the land might be developed and plots }aid out. On
the 19th November 1948 an official of the Government of India went to Kuruk-
shetra camp and asked thcse unhappy refugees from Bhawalpur to move to this
township where they would be provided with tents and subsequently
plots would be made available to them. These poor people insisted
that they would not find that place suitable. as they would not be able to find
any employment. They said that they depended on agriculture and there were
no potentialities near about the new township where they could find emp'oy-
ment. But the authorities insisted that they must move or they would be deration-
ed. Tt ‘s interesting to note that a group of 28,000 people who were asked to
move and refused {o do so were actually derationed. Tn a canp of 65.000
people, only 87,000 people got rations and for some days the whole camp lived
on those rations. But in spitc of all these hardships thev refused to move,
as they were sure that this scheme would not materialise.

On the 11th February the Government of India issucd a communique where-
in they assured these refugees that ‘2,000 acres of land had been acquired and
set apart for development, that small scale industries would be put up verv soon
and that offorts were being made to persunde the railway authorities that the
workshop must be located there’’. It was nssured that all of them would get gnin-
ful employment and they shquld not be apprehersive of anything. The refugces
ware also promised that Government was certain that this place would flourish
into a very big town. Tt was said that those who refused to move would have
to provide for themselves and that Government would not be responsible for
them. Even this communique could not satisfy or convince these refrgees. Ulti.
mately the matter was brought to the personal notice of the hon. the Prime
Minister. He ocalled a few of their representatives and assured them that eco
nomic resources would be developed there. that industries would be
sct up and every displaced person would be provided with work,
or fed till put on his feet—this i= very important. The Prime Minister
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pointed out that this township would be made a unique success. Another impor-
tant development took place. A development board had been reconstituted and
Dr. Rajendra Prasad was requested to accept its presidency and be was kind
enough to do so. The assurance of the Prime Minister combined with the accep-
tance by Dr. Rajendrs Prasad of its Presidency infused some confidence in those
displaced persons and they agreed to move to the new township.

In the beginning about 5,000 refugees were brought. As the Government
was carrying on a good dexl of propaganda in the Press and even on the radio
that perhaps they were going to build a heaven on earth and that all amenities
would be provided there, even persons living in far off camps in the Bombay
Presidency and other places felt attracted and some 8,000 came from other
places. So in all there were 8,000 people. Government could not bring any
more persons because they had not the tents to accommodate them.

There is a significant saying in our part of the country:
Lak Badha Arorian, Munan Koh Lahore.

which means that Aroras and Khatris when they get on their legs say that
Lahoge is only three-quarters a mile away, though actually it may he hundreds
of miles.

These refugees were highly industrious. In the course of a couple of monthg
the new township was humming with activity and everything looked
highly promising. But unfortunately there came the rains and the
first showers brought in heavy floods. Everything was disclocated. A new
problem was created and the refugees had to be removed to safe zgones. Some
of them had to remain in the godowns of factories in the midst of rats and other
vermin. And then when we read this review of the rehabilitation from May
to August we find indication of some doubt of Rajpura township being developed
for displaced persons. ‘‘The auitability of Rajpura for a township of 60,000
population as was originally planned depends on the availability of sufficient
quantity of sub-soil water there. Investigations are now in progress
to find oub if the water-supp'y is adequate.’”’ If Government was
in doubt about the adequacy of water-supply they should have held the scheme
up and made themselves sure of the supply of water. But what happened
aotually? After the floods had subsided and the conditions had returned to
normal in Ooctober 1949 about 80,000 people were made to move again to
Rajpura and the strength of the camp grew to 40,000. But there was no land
available; there was no work and there were no industries developed there.

On the 1st of November 1949 Government stopped all rations because that
was the target date. It did not matter to them whether they had provided them
work. As was assured by the hon. the Prime Minister the refugees had to be
provided work, or fed till they were put on their feet. But nobody bothered
sbout it. The target date had come and rations were stopped. People began to
starve. There was a hue and a cry—a population of 40,000 without any gain-
ful employment and without any food. And what was the result? In stead of
giving them any opportunidies to work or providing them with rations Govern-
ment thought that this population should be liquidated because they were be-
coming a source of frouble. We have been trained in civil disobedience and
fasts and the authorities were afraid that these people would create trouble.

The refugees were starved and demoralised. They had no power of resistance.
They begged that they may be moved to the surrounding towns
so that they may beg and live on alms. But there was a solitary
soul that had all along been sympathising with them. Hon. Members
must have known sand heard the name of Miss Amtus Salam. When she
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found that all the assurances given to the refugees had not leen honoured
and that their misery and distress could not be tolerated —uny further X she
went on hunger strike on the 14th of December 1049. At that stage the 'lmne
Minister had to intervene and he directed the Rehabilitation Ministry to imple-
ment the assurances that had been given. The result was that on the 19th
December 1949 the hon. Minister of State for Rehabilitation wrote to Miss
Amtus Salam reaffirming that a township for 20,000 people would be built there,
because it could not take 60,000, us there was no gainful emplcyment
SPM o many. .n aseurance was given that about 10,000 ncres of land
would be made available for 5,000 people by January.

Sir, 1 would request your indulgence because this iy a very important matter.
1f I can be given five minutes more, 1 will try to finish.

Mr. Speaker: The hon, Member has already taken twelve minutes. e may
shorten his remarks. I would try to accommodate him.

Sardar Hukam Singh: By January, the entire scheme was completed. Roads
were laid out, druins were laid out, and plots for 1200 houses were laid out.
Actual construction on 800 houses was tallzen up. Huge quantities of building
material and timber worth several lakhs of rupees were dumped in there. All
this reassured the displaced persons and they spent a huge amount of 1aoney,
built shops and even advanced goods on credit to outeide villages. 1ut what
was the result? On the 9th Februarv here, when provoked by Dr. Bakshi Tek
Chand when he eaid that the Rehabilitation Ministry was proceeding without
a plan, the hon. Minister thundered that Rajpura which had been beautifully
conceived and carefully planned, had to be abandoned because there was no
water in that part of the country. If this is the manner we go about the question
of rehavilitation, I um sure the refugees will have to wait for a century hefore
they can be rehobilitated. 1 think the Minister has been misled or misguided
because T know water is available; there was one pump sunk there which even
now givea about 20,00C gallons of water per hour. There are three other tube-
wells and they are feeding the Dalmia factory and also the railway junction.
There are also numerous other wells which have fed about 15,000 of the pupula-
tion fur so many years. The water position was satisfactory and about 40,000
dirplaced persons had been quite comfortable so far as water was concerned.
In the February report it had been stated that the building at Rajpura had
heen abandoned because sufficient water supply was not available and grainful
employment could not be found for all of them there. So far as water is concerned,
T have alreadv said that water was available. If it was not available, then
why dil they allow these 30,000 displaced persons to move there in October
when they had elready known that water supply was inadequate? And may
I also ask who is to give them gainful employment? Whether they wcre at
Kurukshetra or at Rajpura, it is the Government who should give ihem gain-
tul employment. If they do not provide them with gainful employment, where
is the excusc in saying that gainful employment was not there? Tt is entirely
the Government's responsibility to give them gainful employment. Tf thess
was no prospect of gainful employment there, why were these people deration-
ed and asked to move to that place? 1 must say, none so blind as will nos
see and none so deaf as will not hear. This is the record of the Rehabitration
Ministey. Fifteen months of valuable time have been lost. The number was
reduced from 66,000 to 40,000 and then from 40,000 to 20.000 and now this
whole township scheme is dropped for ever. 1 mus; say that the Governmens
does nit care or are not anxious about how they spend public money. Wher-
ever 1 ste, there in bungling. I sympathise with the hon, the Mimirter of
State for Rehahilitation because he is helpless as the other Ministrien ure not
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co-operating with him. The Health Minister comes in and says that if the
refugees are in a particular place, health is bound to suffer and so they imust be
removed. Then there iy the Education Minister, and he insists that all
historical buildings must be vacated; whether any shelter is given to them or
uot, he wants that all these refugees must be evicted from .hose buildings,
because he had ulready shown great patience towerds them. Then comes the
Minister for Works, Mines and Power. He says that all Goverument residen-
tial buildings must be vacawed aud the refugees must get out. Then lstly
comes thec Home Minister who is in charge of law and order. He suys that if
so many people should gather in a place without any gainful employment, law
and order would be in danger. Sandwiched as he is between all these Ministers,
the Minister of State far Rehubilitation cannot be expected to produce any
better results thaun he has done in (he township at Kajpura,

Dr. Tek Chand (Punjab): Rehabilitation work, so far as  West TPakistan
people are concerned. is now in its third year and, as has been pointed out by
the previoag speaker, wo have not yet touched even the fringe of the problem.
It was more than 18 months ago that the hon. the Prime Minister and the other
Ministers of the Government of Indin stated that they would undertake to pro-
vide every maa with & house and to see that every able-bodied person got some
gainful occupation. This was the objective which the Government of India
put before themselves more than 18 months ago, and after consultation with the
Ministry, they xaid that in order to do this, some Rs. 500 per man would be
required. Calculations were made and it was thought that for abouti 60 lokhs
of persons, about 250 to 800 crores of rupees at least would be required, and
that most of this money would be advanced as loans. It was suggested that the
Ministry should make ite proposals for financial aid, and they asked for 100-
crores of rupees in the year 1949-50, 100 crores of rupees for the vear 1050-51
and 50 crores of rupees for the following year. That was the demand of the
Ministry and of the Committee. Ultimately, for the vear 1949-50, Govern-
ment sanctioned Rs. 40 crores for this work instesd of Rs. 100 crorer which was
demanded and said that for this year more would be provided. But. what do
we find now? Instead of 40 crores, only 20 crores have been provided: six
crores as a grant and fourteen crores as a loan. I would ask you, if that is the
position, even at the rate of Rs. 500 per man, how long will this problem of
sottling the refugees from West Pakistan, that is Punjab, Baluchistan, Rind,
North West Frontier Province, take. Today, vou have added to thiz the pro.
blem of vast mass of people coming from East Bengal. How ir this problem
going 10 he solved?

It is all very nice and very sweet of the Ministers and others to give lip,
sympathy for the pevple who have come over. The people of West Pakistan,
and the Hindus of East Bengal have. sacrificed their lives. The Government
of India and people of other provinces must realise that it is upon the nsheg of
the Hindus and Sikhs of Punjub, North West Frontier Province, Sind and
Baluchistan, and now of East Bengal that the freedom of India has been built.
It was on the promises which were given to these people at that time that they
would be ahle to stay on safely und quietly in their respective homes that parti-
tion wes agreed to. But, what is the result? The entire minority communities
in West Pakistan have been almost liquidated. You would not find a single
man in the Punjab, not a single family worth the name in the Frontier Province,
and in Sind we know what is bappening today. Now, it is the turn of East
Bengnl. T ask, is it not your dully, is it not the duty of the Government, ig it
not the duty of the people of the other provinces ¢e take this matt>r up very
seriously and try to solve this problem at the earliest poesib'e epportunity? My
bon. friend the hon. Finance Minister is helpless in this matter. He says, the
revehuex of the country are becoming depleted and we must take some 1ewqures
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“There may be truth in this; but, I submit thet this is not the proper way mn
which this House. ths Government of India and the people of this country
should approuch this problem. For nearly two and a half years, sixty lakhs of
people from West Pakistan have been practically homeless. They are now
wandering from place to place. Most of them have spent whatever rlender re-
sources they had and now, most of them are at the end of the tether. I would
ask, Sir, that some more practical steps should be taken in this matter. The
interest thai is being taken in this rehabilitation matter is clesr from the fact
that until nbout ten minutes ago, not a single member of the Cabinet was here,
when this Budget is being discussed. T ask you, is that proper? Not even
the TFinance Minister was here; he came about ten minutes ago. When a matter
of this vital importance is being discussed, the Prime Minister is not here; the
Deputy Prime Minister is not here; nor the hon. Mr. Gopalaswami Ayyangar.

An Hon, Member: He ig there.

Dr. Tek Ohand: I am glad he has come. It is satisfactory that he has now

come. ]| have one or two questions to ask him and I hope that I will get &
replv from him.

An Hon. Member: He is biding himsel.
Mr. 8peaker: Order, order.

Dr. Tek Ohand: That is the interest that is being taken in the Rehabilita.
tion Ministrv. Now that the Ministers are coming in, let us hope that they
will listen to the speeches which our Bengal sisters Mrs. Kripalani and Mrs.
Renuka Ray have delivered, the message of pathetic tales that they have
delivered, and let us hope that their voices will have a better response than the
voice of the unfortunate people of Westorn Pakistan.

As T snid. we havo been dealing with this rehabilitation question for the
last two and a half years and we have not even touched the fringe of the
problen.. 1 do not know how long this is going to take. You have appointed
the Planning Commission. That is a very welcome thing. I would suggest that
the first problem that the Planning Commission should tackle is the rehabilita-
tion of peopls from VWestern Pakistan, and immediately after that of such

per:ums a1 come froin Fastern Pakistan. This is the immediate and urgent
prohlem,

Tt hag been said time and again that this matter should be treated as an
emergency matier; but we do not see any signs at all, of any of the powers that
be moving in that direction. Things are going on in the same old leisurely
manner. The Minister in charge is not receiving proper agsistance and proper
aid from th2 other Minirters, and from the provincial Governments. This
malter has been referred to by previous speakers and T will not repeat the same
things. But, that is exactly the position in which he, unfortunately, finds him-
self. What do we find in regard to housing? Onlv 30,000 houses have been
built. They have been built in a manner in which,—1I may be pardoned for
saving o—the Ministry of Works, Mincs and Power o+ whoever is responrible
for huilding them, cannot re congratulated. They are not 2ven apologies for
houses; the construction is such that it will not last for more than three or four
vears. There is no plinth; there is no ventilation. The houses are built in such
a manner that hardly does credit to anybody concerned. Even then. whay is
the number? Tt iz 25,000 or 30,000. That means, taking five as a unit, houses
for 1.50,070 people. You have to provide for another 18 or 17 lakhs of urban
popalation that has come from Western Pakistan alone. T ask, is it a satis-
factors recard? Whatever be the reason—want of funds, want of co-operation—
that is the position apd we have to find accommodation for 15 or 18 lakhg more.
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On page 17 of this report or review of the working of the Rehabilitation
Ministry, you will find, Sir, reference is made to the Maintenance Allowance
Scheme. Hon. Members will remember that a Conference was called in the
month of July 1949 in which various suggestions were made. One of the
suggestions was this: There is a large number of persons who wers dependent
solely upon incomes from rents in Western Pakistan. They have lost all that
income. The Pakistan Custodian, who has taken possession of thosa proy.erties,
is not remitting a ringle pie of the rents either to the Government of India or
to tha refugzes who have come here. Therefore, these people are in a wvery
pitiable condition. Some means must be found to help them. The hon.
Minister o} State for Rehabilitation and the hon. Mr. Gopalaswami Ayyangar
gnve assurances that they will look into this matter. A committee of the
refugees themselves wag appointed to make suggestions. Within a fortnight,
a scheme was evolved. It was suggested that outl of the rents which are being
realised from evncuee property here, those persons who are absolutely indigent,
that is. wi“ows, minors, persons over 50 years of age, who have no uther sources
of income, who are not gainfully employed in any way and have nobody from
whom they can receive any assistance, may be given alloawnces according to
the inrome which they had been receiving and which they had lost. up to a
maximum of Rs. 350. This was the scheme which was evolved and submitted
to the Government. Tn October 1949 it was announced by the Government
that this scheme hag been sanctioned and applications were invited to reach
them in November. In Delhi alone, over 12,000 applications Wwere received
from persons who were not able-bodied, who were widows, minors or infirm
people.  An agency was set up in the Office of the Chief Commissioner, Delhi
%o examine those, and on page 17 of this Report, we find that by the end of
March. that ia by now, only 317 of such applications have been......

Shri Mohan Lal Saksena: That is an earlier figure. Now it is 1,059.

Dr. Tek Chand: Well, T accept the Minister's correction. But in the report
that was circulated to us the number is 817. Well, now he says the figure is
nearly 1,000, that one thousand of these applicat’ons have been granted. But
I am t»]1d that the maximum instead of 250 has been reduced to 50. I do not
know if that is true. I would request the hon. Minister o throw some light
upon that point. Whatever that be, it is clear that out of 12,000 only 1.000
have been sanctioned in a period of four to five months, and also thc amount
allotted is only for cne vear, and out of that period five months have already
prssed. At that rate it will take two years at least to dispose of all these up-
plications, ns you see four months are taken {o deal with one-twelfth of the
applications. Tt is simple arithmetic. What is the reason? The same old
red-tapisin.  Applieation has to be made to the Chief Commissioner. And the
Chief Commissioner of Delhi is perhaps the hardest worked officer in the whole
of Tndia. He must denl with them, nobody else can do rlat, and the applica-
tions must corue hy the same manner or routine. T ask the hon. Minister to
get rid of this red-tapism. Appoint some other agency so that these poor peop'e
to whom vou have decided to give some sort of relief do receive some relief
without any further delay.

' T will not detain the House any further, but just mention one point. You
have got thin Bengal problem which is agitating us now, of éourse, in the rime
way as the Punjab problem and the Frontier and the 8ind problema syitated
us some time ago, and after a time this thing also will lapse and fall off in the
same wav ag the others. Put if vou want to seriously tackle it, as the Prime
Minister in feeling terms eaid and as Mr. Maitra said, you must have some gort
of a plained avstem of rehabilitation. 1 hope vou have learned from the
mistakes that have been made during the last two and a half yesrs. If you
go on in this way and cimply think that these joint dec'arations by the two
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Prime Ministers wili help us, I would say that we are doomed to disappoint-
ment and these people of East Pakistan sre likely to meet with the same fate
and slow death as the persons who have come from West Pakistan have miet.

We ure told that the joint declaration will have a great deal of effect. 1
want to know oue thing. Various assurances have been given about the re-
covery of abducted women. Mr. Gopalaswami Ayyangar 18 here and I would
like to usk him this question. How effective is this agency on which lakhs of
rupoes huve been spent. how effectively has it worked during the Jast vear?
There is one figure that he himself gave us in a debate in this House, tbat ac-
cording to the information that he has received, 2._500 women  Were i tvh_e
possession of persons who are government officers in West Pakistan and their
names ete. have ull been communicated by our Ministry to the Pakistan Ministry.
1 think that was the number, but I am speaking subject to correction, anyway
it was n lurge nuiher.  All particulars were there. Such and such woman 18
with the Inspcetor of Police at such and such place, with the Deputy Co'lector
of such and such place, with such and such Engineer of such and such place ard
so on. 1 will ask Mr. Ayyangar if he is kind enough to reply, or Mr. Moh.}n Tal
Saksenn kindly to tell us what progress has been made in their recovery. Several
months have passed and how many women have been recovered? That will
throw some light und will be some guidance to the House about the value of

these joint declarations, as to what it is going to mean with regard to East
Pukist-vn.

With regard to evacuee property, we have had all these Karachi conferences
and nothing has come out of them. Therefore, T say we must look into thege
matters seriously and see that the people both of West Pakistan and TEast
Pukistan get some sort of assistance and relief from this House.

8hri Barman (West Bengal): There comes g ‘ime in the life of man when he
hag no occasion to think about hig past, no kind of arithmetical calculations or
any logic, but he has to act on the spur of the moment, because the circumstances
are suzh that they leave him no opportunity to calculate in cold. It was such
an occasion that came in the life of India when India was partitioned, and every
one of us knows how the circumstances were ko overpowerinT and overwhelming
that even the best of our national leaders could not conceive of it and had to act as
circumstances forced thein. Happily, whatever might be the calamities that came
over this nation, they were somehow surmounted. Many have been sacrified. T.ot
of property has gone out of our hands. People have been reduced to beggary,
and as the previous speaker jusb mentioned, we have as a nation, not been ahle
to save thousands of our mothers and sisters. But the past is vast and it is
no use referring to what had happened. Our leaders have somehow Inanaged
to overcome our difficulties. But let me humbly tell the House that n bigger
calamity is coming and is approaching, is threatening and is already on us, a
problem much more extensive and overwhelming in extent and in character.
There should be no illusion left in the mindg of any one either in this House or
outside that even row there can be anv attempt on our part which can keep
ihe minorities in Eestern Pakistan salely there. It may be within the course
of & month or it may take a little longer, but it is definitely certein now that the
history of the Punjab is going to be repeated in East Beangal. Therefore I would
implore the leaders who are now guiding the destinies of this nation to think and
not to be under anv sort of illusion whatsoever. This is likely to happen whether
they like it or not. [t will upset the rutional econemy, and vou may heve to
put aside manv of Your national schemes. After all, you are now called ::pon to
gave part of the nation thet yo1 have left in Pakistan and you must ba certnin
by this time that that part of your limb cannot be left there with safety, and
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honour. And so you must be prepared- here and now to shoulder that
burden and must make your preparations without losing a single moment. 1
am glad thi; House has understood the situation. The other day the hon.
Prime Minister, our beloved Prime Minister on whom we lay ull our hopes
because we understand that whatever he does he does sincarely, he had to admit
that in Pakistan whick has declared itself to be an Islamic Stale, the miorities
eunnot be happy and cannot have equality of rights whatever the professions of
Mr. Liaguat Ali Khan may be. We do not know what is an Islamic State and
kow noun-Islamic people can live in that Stale with equality of status and
equality of rights. Put the positive fact that faces us today is that the non-
Isiamie people are not being treated as equalg of Islamic people and that the
circumstunces have reached sich a stage that they are being lorced to flee from
their homes where they had resolved tc stay. During these two and a half jears
after Partition, the bulk of the minorities lived there in FEast Pakistan in the
hope that this communal psychology will be a passing phase, that ultimately
sense will dawn on Pakistan and that they will be allowed to live there wit

safety and with honour.  No cne wighes to lenve his hearth und lome and lead
the sort of life which the refugees from West Pakistan lead unless it becomes
impossible for him to stick to his home and his ancestral surroundings. No
one would willingly agree to be uprooted. Hard necessity only would force him
to accept it. There should be no illusion about that. I do not want to dilate
-on this point any more.

T want to submit in this connection that Bengal has sacrificed more than any
other part of India for the cavuse of independence. Is it to be their lot to he
sacrificed every year after India has attained independense? Do we not owe
auything to these brethren of ours who are in this unfortunate condition? Are
they not in thiy cendition because of circumstances and not by choice? They
have tried to liva there all these years, but eircumstances have recently develop-
ed which do not sllow them to live there. If Pakistan thinks that the minorities
might migrate from their State, though it is quite wrong to think so, we owe
a solemn duty to these brethren of ours who are living there in the hope that
thay could do so and who have been forced to go out not only to save them.
selves but save alio the honour of their womenfolk. I would not have referred
to this here but for the fact thot we hear everyday that the menfnlk are killed e:a
our sisters and mothers are not able to keep their honour unsullied. When
ome henrs how they are molested in & brutel manner, it is difficult to derive anv
consolation in any way. So my appesal to our Prime Minister and to our national
leaders is to save the womenfoik even at the sacrifice of the men of East Bengal.
Tf we cannot save our mothers and sisters otherwise, it is better that we are
effnce from the face of the earth.

T sometimes hear a wail that if one crore of refugees come from Kast Bengal
the economy ot 1adia will be upset. I cannot understand this. Can Mother
Trdia who is today maintaining 85 crores of her children deny maintenance to
another crore of her own ochildren when they find that they cannot live
clsewhare exenpt unfet her care? No mother will refuse this. 1 do not think
Mothcr India is ro poor that she cannot spare her breast for another crore when
she can feed 83 crores. 1t is sheer weakness on our part to think rhe will
refuse. Indin has gt enough of resoumes, natural, industrial and agricultural,
It we can develop them we can maintain another 50 per cent. more of the
population we are now maintaining. Aa I said at the beginning, this is pot
the time for making mathematical calculations as to whether we cun spend
this much or that much. This is a national calamity and we must face jt
with all the courage that we can muster. ‘We shall take them to our hreast nrd
Mother India will be in a position to feed all her sons even il another crore i-
adiled tn the thirv-five crores. ‘
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Shri 8. 0. Samanta (West Bengal): Independent as we are we huve u res-
ponsibility towards ourselves and to others also. After aitaining independence
we are faced witth mauy difficulties. The rehabilitation problem is the echief
difficalty. We have to face and solve it because we have achieved our inde-
pendence at the cost of division of Mother India. You all know, we the
Bengalees especially did not want division. The British divided Beugal, but
the Bengalees unsettled the settled fact of the division of Bengal. Those Ben-
galees, when it was a question of Independence, agreed to division. We all know
that the people of Bengal started fighting for independence in 1905; agnin during
the non-co-operation they suffered and sacrificed and in 1942 movercns also they
did not lag behind.  On par with other Indians they sacrificed everything for the
independence of India You know, in Bengal they established a national
Government and fought the British. Such brave {wroes did not hesitate to
obey their leaders and so they accepted partition. They accepted partition and
hoped to live peacefu'ly though some of them had to leave their heloved 'and.
Some decided to live in Pokistan at the cost of living with their own brethren,
because they believed Indians have no communalism: they take men as men
and not by religion or on any other consideration. Those heroes were satisfied
to be in Pakistan sacrificing everything, when they received the assurance that
by mutual agreement India and Pakistan have given that the minorities on

gi]ther side would be safe and would be allowed to live peacefully und honoura-
v.

I may mention here an instance; and from that hon. Members of this House
wil] appreciate the situation. The brother of my hon. friend Mr. Arun Chandra
Guha, on: of the Whips in this House, lives in Barisal. He is a practising
lawyer. Arnn Babu repeatedly asked him to come over to West Eengal,
because he is an old man. But his elder brother said ‘*As long as I shall live
I will not leave my birthplace. Better I shall die here.”” This was his
utterance up to last month. But last month he has written a letter 1o Arun
Babu saying ‘‘Arun, the Hindus cannot live here. The hope 1 cherished is no
longer in me. 1 find no other slternative for the Hindus but to go away from tbis
place, as neither property vor life nor even the chastity of women 1< safe here.”
This is tho situation. So people are coming in flocks. They are not. allowed to
come but still they are coming at the risk of their lives and everything else.
Leaving aside loss of life or loss of property when the chastity of a woman or
the honour of 1+ womar is not safe in a place how can a man live there? How
can a man s2e befor:, his eyes the honour of his daughter or his wife dishonour-
ed? 8o they are coming in numbers, and we are duty-bound to receive thern.
We are glad that our Prime Minister has given us the assurance that he will
receive thera end we are thankful to him and to the House that they are receiv-
ing them ir o fraternal manner.

We have experience of rehabilitation of refugees from West Pakistan. Our
hon. friend Dr. Tek Chand, with his learning and experience, has exprossed his
views and told us the difficulties we had to face to rehabilitate those 60 lakhg of
people from West Pakistan and the 16 lakhs from East Pokistan. Now a
crore of people may come and we have to receive them and absorb them. Our
hon. Finance Ministor has given a declaration in his speech, which reads:

*Tf Contrary to our expectation eventa sn develop that the peace and security of the
country are in danger, Government will have no hesitation in raising whatever finance may b
required for meeting the situation. Government will not hesitste to call upon the people to
make whatever saorifices may be necessary for safeguarding the vital interests of the
eountry.”

Now the time and the emergency have eome. You cannot doubt the
emergency.  Already 150,000 people have come. I do moy know whether the
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number is greater. It may be,—because no register is kept. An emergency has
arisen and now is the time for the hon. Finance Minister, the Prime Minister
and the Members of this House to take the matter in hand. From cur last
expurience, to which Dr. Tek Chand has referred, we should be very cureful.
The bon, Lady Member, Shrimati Sucheta Kripalani with the heart of » mather
was moved on seeing the conditions there. She being in the rehabilitation work
knows the difficulties and yet her heart was moved and she was forced to utter
those words before you. If the Government and the people together cun make
s united front to receive these people and rehabilitate them, then alone the
work of rehabilitaticn and relief will be complete. So at this juncture 1 appeal
to the Goverument and to all our friends assembled here from all places to
consider the motter. My idea is that there is so much cultivable land and if
we can give each refugee family ten acres of land and some cash they will be
rehabilitated. Half the population may be absorbed in this wuy. Others muy
be absorbed in industry, offices and the like. However, the Government shou'd
now be prompt about it and from previous experience it should learn not to lag

behind.

Prof. K. K. Bhattacharya (Uttar Pradesh): I take this opportunity of stating
in a few words what T feel about the problem of relief and rehabilitation.
Stupendous as the work of the Rehabilitation Minister is, in my judgment he
has acquitted himself well. It should be borne in mind that rchabilitation
is becoming a more and more complex problem. With the exodus cf populs-
tion from Enstern Pakistan there is no gainsaying the fact that the country
will be faced with a population of 100 lakhs or even more to be rehabilitated.
We know about the exodus from the Punjab, N.W.F.P. and &ind, what a cologsal
drain it meant upon our resources, enough almost to empty even our exchequer.
Now, with this influx of the population in hend our financial condition 1auy
becone miserable. Still we have got to give them shelter. There cannot
be any gainsaying the fact that every Hindu who wants to come awuy in peril
of his life and honour must be provided shelter in the Indian Union. There-
fore, funds must be made available and placed at the disposal of the Rehabili-
tation Minister, and his rank must be raised to that of a Cabinet Minister so
that he may stand on a footing of equality with the other Cabinet Ministers and
discuss all problems on a footing of equality in the cabinet.

I shall only allude to one fact and it is this that compared with the atrocities
committed by Muslims in Eastern Pakistan, the atrocities of the Huns, Atilla,
Tamerlane, ghengiz Kban, the atrocities of Germany in World War I, the
atrocities of the Nazig in World War IT and even the Belsen atrocitics—of which
much was made by the United Nations—pale into utter insignificance. The
atrocitities committed in Eastern Pakistan are galling to every Indian. Blast
our houses, we can endure. Blast our lives, we can endure. But we¢ cannot
endure the dishonour of the women of the nation. That nation, that country,
which dishonours the women, is not a fit State, it is now a barbaric State, is
not & State at all, and it cannot remain in the United Nations Organisution. Tf
even one-tenth of the atrovities committed by the Muslims in Pnkistan were
correct, then the United Nations Organisation must take the matter well in
hand and expel that bestial State from its forum. It has forfeited ull respect
and it is not entitled to an iota of sympathy.

Coming to cne more point I would say that our Rehabilitation Mirister would
do well to open more centres for relief, open more centres for work, open mora
centres for relief-cum-work and train them up with the help of the Japanese
and the Swiss experts Why should not the toy-making industry which was
Lthe exclusive monopoly of Germany and of Japan be mado available to India by
virtue of the help of the Japanese experts and by the refugeey being traines
in that art? Bimilarly, it ws eem bring s large number of experts, say, frun
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Switzerland we can usk them to train the refugees in making watches so that
they may be made availuble in the market. A new psychology has got to bf:
created in the nation and that psychology must be a psychology by vrtue ol
‘which people will be ready to come to the succour of every distressed man who
is a refugee. I mean to say there are wealthy men in this country—there are
men of millions. Their homes should be placed at the disposal of refugees and
they should also contribute their mite to the State. The State should appeal
to them, should make appeals through radio broadcasts, and say ‘‘Come here
and help. Everyone who can give money, shelter, clothes must all come and
help the refugees so that the ship of the nation may stand on cven keel.™

One worl more and I have done. Let the Rehabilitation Minister serious-
ly consider this that funds should not deter hie work growing apace. 1f he can
give succour to the millions of refugees he will earn a great name for himself
a8 also for the nation. Rehabilitation must be given top priority now.

The Minister of Transport and Railways (Shrl Gopalaswami): I have risen
to intervene in this debate for a very few brief minutes. The reply to all that
has been snid will come from my hon. colleague the Minister of State for
Rehabilitation. But 1 was pointedly referred to by my hon. friend Dr. Bakshi
Tek Chand. He scemed to point the finger at me by saying thut slong with
other Ministers, including the Prime Minister and the Deputy Prime Minister,
1 had kept away from the House during this debate. But 1 was actually in the
House, sitting behind. When he realised this, he seemed to suggest that he
was glad to find that T had come in, perhaps a few minutes before. As a
matter of fact, I had been here practically from the commencement of the
afterncon session, though I was sitting in a back seat, a position which I think
I would be happiur to ocenpy than the seat T am occupying now.

Dr. Tek Ohand: The hon. Minister was hiding his light under the bushel!

‘Shri Gopalaswami: Anyway, Dr. Bakshi Tek Chand took the hushel off and
exposad the light to the House!

He referred to one or two matters which had particular reference to me.
One was n scheme for giving relief to destitute refugees—widows, orphans and
peaple of that kind—who oould naot find .the means to live in this .country
without help from the State. As to that matter I do not propose to say much
because sll the facts are in the possession of my hon. colleague and he will
vertainly give whatever information is raquired on that particular point.

‘The -second thiny 'he referred to was Pakistan's breach of Agreements re-
inting to the recovery of abduoted women in West Pakistan. That is s mutter
which the House hus debated severs]l times. During the debate on the Pill,
which became an Act, regarding abducted women, the matter was fully thrash.
ed out. In the course of that debate it did come out, and I myself gave the
information to the House, that a list containing a'large number of names of
abducted women-—with particulars—who were alleged to be in West Pukistan
was furnished to the Pakistan Government, and amongst them there were
quite a large number who were sum?o«ed to be in the custody of officials of
varying grades serving under the Pakistan Qovernment. Well, as I said then,
we had heen reminding the Pakistan Government about the recovery of these
people. 1 admitted then, and T admit now, that Pakistan did not do its duty,
did not emry out the promises which we expected them to carry out in regard
to those women,

Pandit Maitra: Yoo must have lodged vour protests,
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8hri Gopalaswami: Yes, protests were made. BSince that debate I took up
the matter with the Minister of the Pakistan Government concerned, wrote
rather severely to him, appealed also to his sense ot humanity, referred also
to the fact that while the work on our side had been done in a genuine fashion
and substantial results had been produced, nothing worth mentioning had been
domaS on the other side and it was up to him to stand up for the reputation of
his State,

I have had & reply from him and, as Pakistan communications always do,
he took the line that some of the statements 1 had made were rather exaggerated
¢ p. p. Adccounts of what Pakistan had done or had not done, but he gave
- 777" some indication that more energy was being put into this work.
He gave certain figures and he gave the assurance that the thing would be
pursued very energetically in the future. Well, perhaps my hon. {riend,
Pandit Lakshmi Kanta Maitra, is sure to suy that this is one of the many
promises we have had from Pakistan and it would meet the same fate as other
promises have done in the past. But there is nothing more that we could do.

I think this was mentioned by Dr. Bakshi Tek Chand in another context
today, and that was in connection with the joint deolaration which it was
suggested might be made on behalf of the two Governments in regurd teo the
East Bengal situation. One of the clauses of this declaration which was
mentioned by the Prime Minister referred to the recovery of abducted women.
Dr. Bakshi Tek Chand said, ‘“We have our own experience of this kjid of
recovery in West Pakistan. Is there any use getting another agreement from
Pakistan sbout the recovery of abducted women in East Bengal?"’

Pandit Maitra: That is & sensible proposition.

Bhri Tyagi: Is the statement really going to be made now aiter the dis-
cussion the House had about that?

Shri Gopalaswami: Well, that is what I can say at present. I would
rather not be drawn into making a pronouncement on that particular question
today as hon. Members know that it has not been made, nor has it been said
that it would not be made.

8hri J. B. Kapoor: Usual indecisiveness. It is the consistent attitude of
ours.

8hri Gopalaswami: I don't know whether there need be any indecisiveness
about it. People take different views about the need for a declaration of
this sort at this stage. Certain views have been expressed in this House.
I suppose those who eapressed those views might credit other people with
holding views of a different kind quite honestly and sincerely. We need not
go into that particular matter just at present. But I should say that,
assuming that such a declaration had to be made, we cannot ignore the fact
that large number of our sisters in East Pakistan have been ahducted and
it is certainly our duty to.provide for the recovery of those people if we pos-
sibly can and if . . .

Shri A, O. Guha (West Bengal): Has there been a single case of a Muslim
girl being abducted in West Bengal?

Sbri Gopalaswami: I have not heard of any—I candidly confess—but that
does not take away from us the obligation of making every effort to rueover
Hindu women who have been abducted in East Pakistan. That is a thin
which i8 a necessary clause ir any agreement of that type iz a sjtuation aucg
as has developed in East Benga).
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Sl tioned d some criticism was
Now, Sir, there were s few figures mentioned, and some ¢

advenced in the course of the debate today as to the relisbility of ﬁgurg ot

migrations from West Bengal to East Bengal, and from East Bengal to Wes

Bengal. Certain figu:cs were mentioned by the hon. Prime Minister yestir-

day, and I myself felt some hesitation sbout the accuracy of the figures he

had mentioned. Since then I have tried to get reliable information aboud
this matter. The only source from which I could immediately get reliable in-
formation was the railway staff, and I have got figures for every day from the
1st to the 14th of this month. I don’t want to give all the figures now—they
are only the figures taken at two border railway stations. From Pakistan to
India the total number for these fourteen days was about 87,000, from India to
Pakistan the total number was 78,000—that is, the stations of Banpur and

Bongaon.

The only point, I think, that the hon. Prime Minister wanted to make
yesterday was that there has been a migration of Muslims also from Indis
to Pakistan. That was the main thesis.

Pandit Maltra: It is an absolutely incorrect thesis in tbis sense that Wesd
Bengal is v secular State and thousands of Muslims of East Bengal normally
live there in different occupations and compulsion of events might have forced
them to leave. That does not mean that they have migrated. Thousands of
them live in West Bengal in your railway workshops, shipyards, dockyards
and everywhere. In the jute industry thousands of Muslims of Eust Bengal
live in Calcutta. And temporarily they might have gone back. That does nos-
meun migration.

Bhrl Gopalaswami: I would ask the House to look at the figures as they
stand. I am sure that whet my hon. friend has said is correct, that perhaps
a substantial number of the Muslims who have gone by rail from West Bengal
to East Bengal are peopis who belong to East Bengal and who had been in
Calcutta and the surroundings for the purpose of their livelihoods. It is quite
possible; I don't deny that.

Mr. Deputy-8peaker: May I interrupt the hon. Minister?

The subject is the rehabilitation of those who came from Pakistan. There-
fore, the detailed figures of those that have left the country are not necessary.

Pandit Maitra: Moreover, the Railways don’t maintain registers of com-
nmunities travelling. It is novel to hear it from the Railways Minister thad
railway tickets are sold on a communal basis and that registers are kept of
persons moving . . .

8hri Gopalaswami: The hon. Member need not put a statement into my
mouth which I did not make I did not say that these figures represent com-
munities. I gave the numbers who went from here to East Bengal and
the numbers who came from East Bengal to our place. You can draw your own
inference and make your own analysis.

Bhri J. R. Kapoor: What is the normal number of passengers going  from
West Bengal to East Bengal . . .

Mr. Deputy-Speaker: The hon. Minister does not give way.

Bhri Gopalaswami: I wish to endorse everything that was said by Dr.
Bakshi Tek Chand and one or two other speakers about the. proper, planned
organisation of relief and rehabilitation in Bengal, and in doing so we should
ocrtainly profit by the lessons we have learnt in connection -sith the rebabilita~
tion of the peopls who came over from West Pakistan. As a roatter of fach,
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the great bulk of the time of the Prime Minister, during his two visits to
Calcutts, wis devoted to a proper organisation of rehabilitation in West Bengal,
and I think the hon. Minister of State for Rehabilitation, if he chooses to
do so, can give particulurs of what has been done in this matter.

Now, I only wish to say a word about one other matter. I entirely agree
with hon. Members who said that the twenty crores which are provided in
the hext year'’s Budget are very inudequate for meeting the huge problem
of rehabilit ition of refugees in India. If more money has not been provided,
bhon. Members know why it has not been provided. It so happers thut T am
presiding over a Committce which wus entrusted with the  task of making
recommendations in regard to the allocation of these Rs. 20 crores under
various heads of relief and ré¢habilitation, and in making these recommendations
to the Finance Minister for the purpose of framing his Budget, the Committee
desired me to tell hiru that they did not consider these Rs. 20 crores adequate;
they wanted additional funds to be provided. The hon. the Finance Minister
who knows that this work of Government needs all the funds that cculd be
spared sent me a rather heartening reply. He said that, if in the course of
the year conditions did improve—and he would try to exploit every situstion
for seeing that conditions do improve—then, he would feel it his duty to
provida additional funds for the work of rehabilitation, so that what I want
the House to understand is that though the entry in the Budget is Rs. 20
crores, vet, if it is possible to find funds in the course of 1950-51 over and
above what has been vrovided for, then they will be found by the Finance
Minister. At the time that this correspondence between me and him took
Place, the Bengal situation had not developed to the proportions it has since
done, and so far as that situation is concerned, hon. Members may have
realized from the speech of the hon. the Prime Minister that the availnbility
of funds is not going to be » consideration as regards the reception of refugees
who are coming over from East Bengal and making provision for the
rebabilitation of all of them or such of them as wish to remain here.
There is no question of anybody being asked against his will to go back. It
will be the duty of the Government of India to make provision for everybody
who wishes to be rehabilitated and funds are not going to deter nus from
carrying out that particular obligation. I wish to emphasise this fact in order
to muke the House reulice that Government are fully alive to the magnitude

:{] et;?isd&r;blem and are out to find as much money as possible for disoharging

: s Kripalani: Are these assurances only for the new refugees or
for the old ones nlso?

Shri Gopalaswami: Both..

Shri Mohan Lal Saksena: Bir. we are meeting under the shadow of
a great tragedy, and the minds of hon. Members are exercised over the tragic
happenings in East Bengal. Our hearts naturally go out to the unfortunate
viotims whose only fault has been that they profess a faith which is not Islam.
Thew arve. as the Prime Minister has said, our kith and kin with whom we
have many ties in common; and whatever hardships and suffering they ure
undergoing. and whatever indignities ‘and dishonour they are suffering. every
one of us is feeling as much ne they. Therefore, T am not surprised that most
of the time hos been tasken up in discussing this burning question. Personally
speaking, 8o long as this question is not solved to the satisfaction of all con-

cerned;, it is bound to cowrr. before us over and over again in one form or
anothier. :

The other duy. the hon. the Prime Minister made n statement about IRast
Benral and T know that thore hon. Members who spoke after him were not
satisfied with what he had esid. Many of them still feel, I know, that the
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only solution was that these one crore persons should be rehabilitated. I also
kmow that there are others who feel tuat there sl;ould be an exchange ol
population. As the Minister in charge of this subjeoct, I can say from my
experience that 1 entirely agree with, the Prime Minister that the exchange of
population is not possible. As he said, even if there is an agreed settlement,
the exchange will take many years; but many hon. Members seemed to deride
the suggestion. They referred to whas happened in Western Pakistan and-
East Punjob. They said that the transfer took place in the course of two-
or three or four months; but we know at what cost. After uall, if I may be
excused for using & metaphos, the work of the Rehabilitation Ministry is of.
re-planting the uprooted ones and here the plants happen to be human beings.
1t 18 one thing to tske so many human beings from one place to another—to
transport them—; but it is not easy to -transplant them, so that they may:
strike roots and thrive. I know ‘that if this one crore, or wne crore and
twenty lakh people, come from that side to this side, it will not only upset.
the economy of East and West Bengal, it will not only upset the economy of
Indis and Pakistan, it will upset the very set-up that exists today. I have
no doubt that ensuring the security of life and property will relieve our
countrymen to a greater extent than this mutual exchunge, or this process of
rehabilitating them, which is bound to' take a long time. I know from personal-
experience and from personal talks with those who have been uprooted what
it is to be uprooted. After all, many of them will be uprooted in the evening
of their lives and we can well imagine what it means to them when they
have to come to the other side. As somebody pointed out, they would
prefer to die in peace and honour. Certainly, we will not allow them to live-
there, if there is no peace and no honour. Therefore, if I have
any say in the matter, I would rathet prevent this uprooting of our brethren—

our kith and kin—the blood of our blood—than bring them here and try to-
re-plant them. -

8hrimati Renuka Ray: Are vou going to protect them where they are?
8hri Mohan Lal Saksena: That is what I mean.

Bomebody said that in India we are having an

year of over five crores and, therefore,
or more people.

An Hon. Member: Not five crores, but 50 lakhs.

An Hon. Member: Somebody said 50 lakhs and somebody said five lakhs.
Shri Mohan Lal Saksena: Anyway, to make such & suggestion is like-
saying that so many plants grow in a garden every year, why not transplant
them? We cannot transfer plants from one place to another and at such leng

distsnges. 89, I am cenvinced that this will be no solution of the problem;
sor will the exchange of population be.

Now, Sir, from the statement of the Prime Minister I understood that he-
bus given a warning in unequivocal terms that we are not going to allow any

monkeying with the minorities on the other side of the border. We are going
to make every effort, and strain every nerve, to give protection to the mirori-
ties that are here and similarly,

we will see that tection is- gi
who are on the other side. pro on 16 given fo those

Pandit Maitra: By speeches from this piace?

8hri Mohan Lal Saksena: It may not be by speeches. Hon. Members will
see that we gave assurunces during the time of the partition and we were
not able to honour them. I admit we were not able to honour them. But
a8 a result of our experience, our opinion has changed since then.

additional population every
we can easily absorb the one crore



GENERAL BUDGET—LIST OF DEMANDS 1801
Blyi J. R, Kapoor: We are wiser now.

Shri Mohan Lal Saksena: When we wndertook that operation we never
thought that it would be such a troublesome process. But from that expe-
rience wwe have learnt that it is perhaps less costly and easier to keep people
where they are than to bring them in such large numbers and rehabilitate
them over again. At least that is my personal view.

Several hon. Members have spoken of the contribution of our brethren in
East Bengal towards our freedom struggle and I pay my homage to them.
I kmow they have contributed a great deal towards making the India of today.
I know they have suffered more than others. I know they have leen the
pioneers in our fight for freedom. I know they have contributed in more than
one way to the shaping of the new India; and T am sure they are entitled to
every support and help from us in seeing that they live there with honour
end security and peace. 1 am in complete agreement with my hon. friends
when they say that nothing is more shocking to Indian sentimeut ttan the
dishonour to women. When honour is logt for men or women, everything is
lost. As the Prime Minister pointed out the issue of this statement will be
the first step. It does not mean that we will stop there. We will see to jb
phat there is no periodical squeezing of minorities as happened in the Frontier,
in Sind and in the Punjab. That will not " be allowed to be repcated and
we cannot be silent spectators of that process.

8yed Nausherali (West Bengal): What will you do if if is not done?

Bhri Mohan Lal Saksena: I would ask my hon. friends to ieuve it to the
Prime Minister and his collegues to decide as to what is to be done and we
have to do only as they want us to do. If they have any other solution which
is not acceptable tc the Prime Minister or the Government the only course is
to have someons who will accept that solution and implement it.

Pandit Maitra: That will be done now.

Shri Mohan Lal Saksena: I now come to the figures. Yesterday my hon.
friend Mr. Man pointed out that we are generally too late in the field and
when Pakistan comes out with these figures we go about as accused ir the
dock explaining them. Weu have got our difficulties. When we get figures
phey are incomplate. There are oertain factors which have to be taken into
-account, and figures sre often deceptive. Pakistan says that sbout one lakh
Muslims have gone from Caloutta.

Pandit Maitra: On a point of order, Bir. If my hon. friend chooses to
digress into these highly controversial regions, then he must be preparad for
bhard knocks from us. ale do not accept these figures and they are not ut all
relovant to the discussion. :

. Deputy-Spesker: I may point out to the hon. Minister that these
ﬂguﬁ urepnz quite relevant, y;axoept to say that & lakh and fifty-thousand
persons who have come is‘t.o much for the hon. Minister's broad shoulders
to manage. Otherwise, the number of people who went from here is not s
all relevant and I do not think it necessary to go into those figures at all. It
will only lead to unnecessary controversy.

Shri Mohan Lal Saksena: I was not raising any controversy. I myself
was saying that the figures can be no criterion, because after all those who
have gone from here had ample facilities. On the other side we kunow thaf
Fast Bengal . . .

Syed Nausherall: May I ask the hon. Minister one question?
Shri Mohan Lal Saksena: I am not prepared to give way.
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Mr. Deputy-Speaker: The hon. Member knows well the parliamentary
procadure. .

Bhri Moban Lal Saksena: I was saying that those who kuow the geogra-

hical situation in East Bengal, know how difficult the means of communica:
n in that province are.

Mr, Deputy-S8peaker: The House is only anxious to know as to what steps
are heing taken to rehabilitate persons who have come from there.

8hri Mohan Lal 8aksena: We have to keep exact figures of the persons
ocoming in. All the refugees do not come by train. There are so many wha
oome on foot. As was pointed out yesterday, I have no doubt that if these
persons had the same facilities as are available in India the number of persons
who would have come would have been four or five times the present figures.
X had talks recently with the Chief Ministers of Bengal and Assam who are
supposed to know the situntion well and their lowest estimate is that abous
20 lakhs would have come if they had all the facilities and there were no-
impediments in their way. Anyway, I will not go into it in detail.

8hri Tyagl: Does the hon. Minister agree that most of those who have gone
are residents of Pakistan?

Shri Mohan Lal Saksena: My hon. colleague Shri Gopolaswami Ayyangar
has conceded that point. I know many of those who, have.gone are .rnationals
of Pakistan who were employed in India. There ars'other Muslim employees
belonging to Orissa and vear about provinces who on account of the distur-
bances have left fo: their homes. That is why I was reiterating that we should.
mob be guided by the figures alone.

Shri A. 0. Guha: But all of them will come back.

8hri Mohan Lal Baksena: They will all come back, because we have no-
restrictions, and there i8 no permit system.

Dr. Tek Ohand: There is no analogy between the two.

Shri Mohan Lal Saksena: I have only to say that so far as we are con-
cerned, we have made no provision in the Budget for the reception and relief
of such a large number of displaced persons. But as the Prime Minister point-

ed out the difficulty of funde will not stand in the way of the relief of these
unfortunate people.

_We have appointed lisison officers with the Provincial Governments of
Bihar, Bengal and Orissa. We have also taken charge of the main comp ab
Ruanaghat. We propose to start another camp which will be able to receive
at loast one lakh displaced persons at a time. Our ides is to give them relief
ln.the'ﬁrnt instance and Jater give them some work so that they mny stand
on their feet. We are establishing these camps on the border, so that those
geople who are anxious, to return may leave their families and go back. We

ave also posted one of our Joint Secretariea at Calcutta with necessary staff..
There is n Financial Adviser attached to the office; 8o that there may be no
delay in sanctioning the proposals that may come for the relief of these people.

Now I come to the other question and that is about funds. Tt has been
ointed out by soma of the Members as to how the Rehabilitation Ministry
as to content itself with small amounts., All the same I want to tell the

House that we have had greater co-operation from the Ministries this year sndi
we have nothing to complain of. The Finance Minister, in spite of his diff-
oulties hns tried his best to accommodate us. I know there arc many
schemes which had to be held up last year, particularly in the United Pro.
vinces. After all in the matter of rehabilitation we have to go by priorities.
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We cannot take up all schemes at the same time. When we were told that
funds will not be available, we decided that as far as possible those who have
gone to the land must be given loans, that those who had shops must be helped
by loans and that those persons who were going to have pucca houses must
have mud buts or one room tenements to begin with. It does not mean that
they will not have another roaom. We will certainly construct a .second room
when funds become available. I want to say one thing in reply to what niy
bon. friend, Shrimati Sucheta Kripalani, said this morning in criticising the
Finance Minister for not having given enough funds and for having produced a
surplus budget. So long as the assurance of the Finance Minister, which was
quoted by my friend, Mr. Bamanta, is there, that in case of an emergency—and
I have no doubt that there je an emergency so far as relief and rehabilitation
is concerned—funds will be forthcoming and the Govermmnent will be finding
the requisite funds; and, if necessary, they will ask the people to make additional
sacrifices. I am, therefore, not very much worried about funds.

Dr. Tek Ohand: May I know if rehabilitation is regarded a8 an omergency
measure by the Cabinet or not? If they do, we do not see any signs of it.
f that is the policy, I would ask the hon. Minister or some other member of
the Government to tell us so explicitly. During the last two and a hulf years,
4t has not been treated as an emergency.

8hri Mohan Lal Saksena: There are emergencies and emergencies. There-
fore, there have got to be priorities even for emergencies.  After all..........

Dr. Tek Ohand: What priority has this got now?
8hri Tyagi: Second after war, I believe.

Shri Mohan Lal Baksena: Now, I will not go into this question. I think
the House must accept the assurance given by the hon. the Finance Minister.

Then, Sir, it was pointed out that the working of the Ministry is not
satisfactory and that there have been difficultier both from the cther Ministries
and also from the State Governments. I am happy to inform the House that
this tirne we have had greater co-operation from both, except in the casg of a
few State Governments, and I have no cause for complaint on that accouunt.

8hri J. R. Kapoor: That is very encouraging.

Shri Mohan Lal Sakséna: Again, I have no hesitation in saying that the
prograss of rehabilitation during the last year has been satisfactory, as cin be
seen from the review that has been circulated and from the statistical survey
that is being made every month. Things are much better than what they have
been represented to be by some of my hon. friends. Much has been done;
and 1 know that a great deal remains to be done. If hon. Members focus
sttent'on on what remains to be done, naturally they will sucoeed in producing
8 sad picture, a disappointing picture; but if they choose to refer to what has
been done—and I will do it in the course of the next few minutes—I think
h’oa::‘. Members will feel that-I am justified in making the statement that T Lave
made.

I will begin with relief. Last year on 8lst March, there were about 9}
lakhs of persons in camps and about 74 lakhs of persons were on free doles.
On the 81st January this year the number of persons on doles was only 1-25
lakhs, and amongst them are also included displaced persons from Jammu and
Kaoshmir. There are ahout 29,000 of them and, therefore. there is no question
of rehabilitating them and they will remain in camps. They also include o
number of destitute women and unattached women and children and aiso old
and infirm people who will remain the care and responsibility of Government.

Dr. Tek Ohand: Are these the figures in camps?
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Shri Mohan Lal Baksena: These are the persons getting free doles. Camps
are o different matter as they will be converted into colonies.

Sardar Hukam 8ingh: Is the reduction in the number of people in the
camps an achievement for the Ministry?

Shri Mohan Lal Saksena: Certainly it is an achievement. Let hon. Mem-
bers take the case of Delhi.  Last year in Delhi there were 45,000 persons on
doles. Most of them were in the Kingsway Camp. Then came complaints
fromn some State Governments that while we asked them to liquidate their
camps, we were feeding people in our camps at Delhi. We decided that this
camp should be liquidated on the 14th April. We removed such of them to
Okhla ns could not find work in Delhi. Then there was agitation, there were
hunger strikes and there were deputations, People waited at the door of the
Prime Minister and at my house; but we did not yield. After all, if there
were genuine cnses amongst them, there was some arrangement for them. In
apite of the advice of our friends, we decided to stick to our decision, and what
is the result? There was a saving of two crores of rupees, and we could build
with it some 5,000 tenements for these very persons. It was suggested by
my hon. friend, Shrimati Sucheta Kripalani, that the same thing should have
been followed from the very beginning. I have followed that very pclicy.
Now the Kingsway Camp has been converted into a colony for displaced per-
sons and they are all living there. They have got schools, dispensaries, ete.
Wa have also instructed the various State Governments that whatever saving
they may make on relief work by the 81st October should be utilised for the
constroction of work centres, houses and other rehabilitation work.
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Lala Achint Ram: If free rations have been stopped, what alternative
gainful occupation has been provided to them? .

Shri Mohan Lal Saksena: I do not give way. He has made his points al-
ready and T am coming to them. All this rehabilitation work could be done
hecause free rationing had been stopped. I know there has been hardship.
We were prepared to remove 5,000 families from Delhi to Matsya but they
refused to go there.  Only 1,000 families went and they were rehabilitated.
[ have been informed that those who had gone there before September had all
been settled there. Hon. Members seem to feel that only if we give them
trec rations, they are rehabilitated. It is not so. It was pointed out tha
we have given so much of money by way of loans alone. Giving loans alone
will not help them. ~ We have got to give them shelter. We have got to
settle them on land. We have to train them in industries. We cannof
simply give loans and then feel that they are settled. If we have not rettled
more people, if we have not given loans to more people, it is not chiefly because
of want of funds. but because we have felt that that would not be the proper
forin of rehabilitation. 1 may again quote figures for Delhi, because, hon.
Members complain that nothing has been done in Delhi. Our programme is
to rehabilitate only three lakhs of people in Delhi. We have provided......

Lala Achint Ram: Five lakhs............

Mr. Deputy-S8peaker: I am sure the hon. Minister has noted down the

points and as far as possible he will answer them. The hon. Member need no#
be in a hurry.

Lala Achint Ram: My questions have not been answered.
Shri Mohan Lal SBaksena: I will answer the questions.

Mr. Deputy-Speaker: The hon. Minister may dispose of the question in the
order in which he has taken them down.
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Shri Mohan Lal Saksena: I was going to refer to them. So far as rural
wehnbilitation is concerned, the latest report is that 8,19,523 familiee have
been allotted lands in East Punjab. So far as other provinces are conocerned,
the number is 54,642. It has heen pointed out that we have built aboub
89,000 houses. T say this is no small achievement in a period of one year, or
one and a half year, especially when, as was pointed out by Shrimati Sucheta
“Kripalani, funds were not available for some time. If funds were available,
I amn sure we could have built more houses. The total number of 'families
provided with these newly built houses is about 50,000. Those provided with
-evacuee property houses number 2,20,100. Some pucca houses and mud
houses have also been built. Besides, 14,518 plots have been given. About
2,000 plots more in Delhi were given on condition that people would build
‘houses themselves. I hope very soon houses would be built on these plots.

As for gainful employment, employment through the Employment Exchanges
was found for 1,28,569 persons which means so many families; with depen-
dents, the figure ocomes to over seven lakhs. Employment through the
“Transfer Bureau under the Ministry of Home Affairs was found for 6,800
-persons.  With dependents, the number comes to about 40.000.

Then, there is assistance given by the Rehabilitation Finance Administra-
‘tion. Here again, 8,339 persons were given loans to the tune of Rs. 2-64
.grores. Loans have actually been disbursed to 1,641 persons. Here, I may
say, the Rehabilitation Finance Administration is more or less an autonomous
body, and in the advisory committee. you have Pandit Lakshmi Kanta Maitra,
‘Giani Gurumukh Singh Musafir and others. We had placed funds at their
dispceal, but they have not been able to give the loans. It is not only money
that is the problem. After all, these applications have to be scrutinised and
it has to be examined whether the loan that is going to be given would be
productive and would help to rehabilitate the persons.

Pandit Maitra: Give us accommodation; we will dirpose of all the upplica-
tions in two months.

Shri Mohan Lal Saksena: I say that is an autonomous body and it is work-
ing. It is not for want of funds that they are not able to proceed. 1t may
be want of accommmodation or anything. The Rehabilitation Miniatry has
nothing to do with that. If my hon. friend had written to the Finance Minis-
try, they would have got the accommodation.

Dr. Tek Ohand: They are refugees with accommodation. Give them one
of the hutments.

Shri Mohan Lal Sakeena: I may point out to my hon. friend Dr. Tek Chand
that to many the hutments are a boon. T am only sorry that T cannob
give enough hutments.  According to my friend's standard, the hutment may
be nothing. You can go and find out from those persons who have settled

there.

About financial assistance in the shape of small loans, the number of per-
sons to whom small loans have been sanctioned is 75,000 and the amount is
Rs 5.78 crores. The number of persons to whom evacuee shops were allotted
is 27,000 and the number of persons to whom new shops were allotted is 25,000,

I wish to point out that I agree with Shrimati Sucheta Kripalani that re-
habilitation is not effected only through the agency of Government.
of all, there is self-help. Many of these displaced persons—as I said lash
year, 1 admire their fortitude, their patience, their courage and their enter-
prise—have been able to settle themselves even without the help of the Gov-
ernment. I am only giving a record of what the Government has been doing.,
As regards the public, I am sorry to say, that while the public did come ouf
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with help during relief operations, so fur as rehabilitation work is cqnoemed,
;gey hm})e not geen eo-oll;erating with us.  There is a conflict of interests,
whether it is in regard to squatters or in regard to unauthorised occupation or
even in regard to leasing out of houses. T know there have been many local
people who have been taking pugrees and who have charged exorbitant rents
fror these unfortunate displaced persons.

Wa appesled to the mill magnates and industrialists to emplov the dis-
placed persons; and we have offered to give them subsidies for the training
period.  But, verv few cnne forward. When T was at Ahmedabad, T talk-
ed with the industrinlists.  They tcld me that there would be agitation among
the locul labour and that they would complain that if they were going to employ
them, the others will be thrown out.  Therefore, they were not willing to
employ the displaced persons. Well. T may inform the House that T am
making every effort to find employment for these people.

When this problem of finding employment for such a large number of
people came up in Caleutta, I suggested that we may ask the large mumber
of small factories, numbering about 2,000 round ahout Caleutta alone to employ
them. We thought that instead of giving loans to these displaced persons.
who may not be able fo find accon.modation or quota or power, these small
factories that were working very well during the war, could employ 5,000 or
6,000 persons provided we could get them the quota. T am glad to say the
Industry and Supply Ministry has agreed to give them quota to the tune of
2.000 tons of steel and I hope this will be provided soon.

8hri Satya Narayan 8inha: Tt is now time, Sir, that the Demands are put
to the House. Tt was announced from the Chair this morning that this will
be finished by 4-80.

Mr. Deputy-Speaker: May I remind the hon. Minister that there is another
Demand waiting?

Shri Mohan Lal Baksena: If T am to reply to all the points that have been
raised. T must have time, Sir. 1 have got to reply to other points.

An Hon, Member: There is a time limit for the hon. Minister also.

8hri Mohan Lal 8aksena: Tf there is a time limit, I may not be able to
answer other points. I am in the hands of the Chair.

8hri J. R. Kapoor: Tt is only fair, 8ir, that the hon. Minister should have
the time to reply to all the criticisms.

Mr. Deputy-Speaker: T agree. Therefore. T would only remind the hon,
Minister that in the ordinary course, this Demand should have heen cornpleted
by 4-30 P.M. Let him take ten minutes and finish by five o’clock.

Shri Mohan Lal S8aksena: A regards the Maintenunce Scheme to which my
hon. friend Dr. Tek Chand referred, T may say, we have received 12,000
applications from Delhi alone and out of this 8,017 were interviewed and 1,089
sanctioned.  That means, the others were not eligible. From other districts,
we have received 8.000 applications. Out of them 2,123 have been sanctioned.
The monthly allowance is going to be Rs. 54,880 for displaced persons in Delhi.
For others, it is going to be Re. 21,777. We have not reduced the maximum
fromn Ns. 250 to Ra. 50. There are persons who are in need even of this
small sutu, and, therefore, we have decided that those persons who are entitled
to s higher sum may be given Rs. 60 to begin with. This Scheme is to
continue for longer than a year. Now we are doing only by way of an
experiment. If we can carry on with the collections that we are making
from evacues properties, I have no reason to think why this armount should
not be increaged. I feel that we may be able to expand the Scheme further.
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- Dr. Tek Ohand: May I know how long it will' take to dispose of all these
12,000 applications? .

Shri Mohan Lal Saksena: I may inform the hon. Member that the Com-
mittee has been working duy and night. They are non-official men who havs.
been working since October and 1 sent one member Ch. Radhakishan with a
Jetter to Lala Achint Rum suggesting that he might take over the work of the
Committes, (Interruption) I was only suggesting that if anyone is prepared to-
tauke charge of this work I am prepured to give it to him.

Then as regards Rajpura some points were made by Sardar Hukam Singh:
and I gave o reply some days ago, und 1 will repeat it briefly here. The
Punjub Government came to the conclusion that in Punjab towns they wili
have only Punjubis, and men from Bahawalpur and other places of Punjabi
extraction only. The Bahawalpur friends wanted to be settlel in o town.
‘Wa went about in search of likely places and we selected Phugwara and
Rajpurn; and the expert committes decided to have a township at Rajpura.
An autonomous board wus appointed and Babu Rajendra Prasad himself was
good enough to be its chuirman.  On 31st October 1949 free-feeding wus to be
liquidated and we wanted to give subsidies; and then Babu Rejendra Prasad
puinted out that even if we wanted to give subsidy against work, there was
not sufficient work available and it would not he possible to have-as many houses
o5 we wonted either.  And then it was found that there wus not sufficient
water.  First of all the railway workshop was to be established there. The
Batas also wanted to start their work there.  Then they cume to the conclu-
sion that they cannot huve their factories there.  Therefore we had to make
some other arrangements. The PEPS8U (Government which had refused to-
receive these people earlier was now prepared to receive them. There were
vacant houses there and so they were sent there. We wanted to build houses in-
Patinla.  Some 850 of them huve been completed and another 150 will be-
completed in April next. We wanted to have a township for 20,000 people
but later on it was found that it would not he possible to have such a tuwnship.
It was with the agreement of Bibi Amtus Salam who had fasted, and when it
was found that it was not possible to have a big township there the
plans were changedl. We are prepared to offer money to anyone who
would be prepared to establish a township of 20,000 or 40,000 or 60,000, what-
ever number he may like. We have told the Buhawalpurix that we are prepared
to give them loans, but they will have to fend for themselves. Not only thas,
we were able to get 10,000 acres of land roundsbout Rajpura on the under-
standing that some of the people would go to the land. But then they said
they would not cultivate the land, but would like to remain in towns and take
the lund.  That land will have to be allotted now and if these people want,
they cun take advantage of it, otherwise it will be allotted to some others.

Now & few words about Bengal. T want to pay my tribute to the ad-
mirable work that Dr. B. C. Roy, the Chief Minister of West Bengal has done.
From morning to night he has heen working most strenuously; and I know all
the credit is due to him nuot only for maintaining peace and order, but also for
arranging for the free movement of the displaced persons from the other ide,
for making the arrangements till we have taken over.  Even after that, he
has arrange to keep the staff under our disposal. We have pluced Mr,
Nikhil Son who has had experience of such problems in UNNE.A in Europe and
we trust the arrangements will be far better than before.

Lastly, T want to refer to the suggestion of my friend Tala Achint Ram.
In fact he has five suggestions. As regards two of them, I have notl.m\g to.
do with them. I do not know wherefrom he gathered the information that
Mae work of the Adviser to the Ministry and the procedure followed are nok
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satisfactory. I want to contradict this here and now and I must inform the
House that 1 have the fullest possible co-operation from my adviser Mr. Mehr

]‘?)h?]]:id Khanna, and to him goes the credit for whatever we have achieved in
elhi.

Lala Achint Bam: I hope the Minister does wot want me to enter into a
discussion at this stage.

Shri Mohan Lal Saksena: No. The other suggestion was that if things did
not meve and did not make headway, then I must go away—resign snd go
away. DBut then we cannot run away from the responsibility whether we be
in office or outside it. =~ We are members of the Congress Party and of the
orgunisation responsible for the policy which the Government is carrying on.
I hope I will not be revealing any State secret if I say that during the last
twelve months, on more than one occasion, I have requested the hon. the Prime
Minister to relieve me of this work. It was not said with & view to exercise
.any pressure on him. I will be the last man to do 8o, knowing
that he is carrying the biggest load and I consider it a privilege to
give himn even the slightest assistance in carrying that load which he has to
carry to-day. My idea was to make room for one who may be able to ap-

proach the question with a fresh mind, who may be able to display greater
energy and greater......

Mr. Deputy-Bpeaker: Is it necessary to digress on that point?

Shri Mohan Lal Saksena: I will take only one minute more. As I said, I
might make room to one who might display greater energy and tact and mas
‘be able to achieve quicker and better results, and in that spirit I requeste
the hon. the Prime Minister. But as I have said, one conuot run away from
respensibility and I will try to carry on this work so long as I am asked to do so.

8hri Joachim Alva: Shadow of coming events?
Bhri Mohan La) Saksena: I do not know. I have said what I have felt.

Sir, T am grateful to the hon. Members who have appreciated the little

5 Py work that T have done. As hag been pointed out, this is a thankless

7" task, but T find there are Members who have appreciated my work.
‘With these words, I conclude, and Sir, I thank you for the indulgence.

Mr. Deputy-S8peaker: The question is:

“That & sum not exceeding Rs. 14,88,000 ba granted to tha President to defray the
-charges which will como in course of paymant during ths year ending the 31st dvy of March
1951, in respeot of ‘Ministry of Rehabilitation’.”

The motion was adopted.
Mr. Deputy-8peaker: The question is:

*‘That & sum not exceadiag R4.6,00,00,000 be graated to $he Presidont to defrav the
charges which will coms in course of paymeat during tha year endinz ths 3lat ‘day of March,
19861, in respeot of ‘Expenditure on Displaced Persons'."”

The motion was adopted.

Mr. Deputy-8peaker: The House will now take up the Demands under
Information and Broadcasting.

DeEMAND No. 12—MINISTRY OF INFORMATION AND BR0OADCASTING.
Mr. Deputy-Speaker: Motion is:
“That » sum not exceeding Rs. 1,03,01,000 be granted to the President to

the
.charges whioch will come in course of paymsnt during the year ending the 31st day of Marah,
1951, in reepeot of ‘Ministry of Information and Broadoasting’. *
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DEMAXD No. 59—BR0OADOASTING

Mr. Deputy-8peaker: Motion is:
“That & sum not exceeding Rs. 2,04,76,000 be granted to the President to defray the

charges which will come in course of payment during the year ending the 81at day of March,.
1861, in respect of ‘Broadceasting’.”

DrManD No. 100—CarrraL OUTLAY ON BROADCASTING

Mr. Deputy-8peaker: Motion is:

“That & sura not exceeding Ra. 60,00,000 be granted to the President to defray the
charges whioh will come in course of payment during the year ending the 31st day of March,
1961, in respeoct of ‘Capital Outlay on Broadcasting'.”

Before I call upon Shrimati Durgabai to speak on this Demand, I wish
to know from the hon. Minister how long he will require for his reply.

An Hon. Member: It depends upon the :riticisms made.

The Minister of State for Information and Broadcasting (S8hri Diwakar):
1 would require about 20 minutes.

Mr. Deputy-Speaker: It looks as if this is an important Demand. Seven
hon. Members have given me their names for an opportunity to speak. It
is now five o'clock. The hon. Speaker told me that the House might sit tilt
six o’clock. I am prepared to sit a little longer if the House desires me to
do so. But 1 may observe that the House ought not to become thin. I may
oall at any time the name of the Member who has given me his name. 1
think we may sit till 6-30. I request hon. Members to confine their remarks.
to ten minutes.

Shrimati Durgabai (Madras): In deference to your wishes, Sir, I would
be as brief as possible so as to accommodate other Members who are anxious
to speak on this Demand.

I shall confine my remarks to two or three aspects of the activities of this-
Ministry and to two or three points which seem to be agitating the minds
of the critics of the activities of the Ministry of luformation and Broadcasting.
With regard to the All India Radio programmes, there seems to be a com-
plaint that the radio is not catering or does not come up to the wark in spread-
ing the spiritual and cultural message that is pure'y Indian. As one who is
a frequent listener, T do not really find much justification in this sort of
criticism. Those who complain about this matter are in my opinion those
who have got a prejudice against light music. I do not think that uny atteinpt
should be made to rob even those interludes of entertainment. Although tEA'
All India Radio should be developed as an instrument of education, I feel
that utmost care should be taken to see that it is not converted into a school-
teacher with a cane in hand. We have enough of spiritualism. For God's
sake, let not the All India Radio impose too much of it.

Next, T want to point out that there seems to be a feeling against the
language policy that is now pursued by the Radio. The complaint is that the
Radio is not imposing suilicient doses of shudk Hindi on non-Hindi speaking
people. You are not really giving the proper place to Hindi which it deserves
8s the national langusge by merely appointing a percentage of Hindi-knowing
people in non-Hindi speaking areas and stations and also by bringing into the
recruitment a percentage of Hindi-speaking Directors and Ascistant Diiectors.
By these means you cannot really bring about in the minds of non-Hindi
sperking people the consideration due to Hindi as the nationnl lanmage of
India. It has been made clear in this House on more than one occasion that
people in non-Hindi spesking areas have great regard for Hindi and that they
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.have done a good deal for the spread of Hindi as the national Junguage long
before Hindi was made the national language. They started the propuganda
for this language two decades ago when Mahatma Gandhi blessed the move-
ment. Therefore 1 wish to druw the attention of hon. Members and particu-
larly those critics who say that the policy of the All India Radio is not really
-satisfactory in that respect. In fact stations like Madras are already giving
lessons in Hindi. The popularity of the lessons given in the News Columns
.also will testify to this effect.

Last year 1 requested the hon. Minister to see that one Bulletin in those
stations might be given in Hindi even to the extent of cutting out one bulletia
in English. That also will give the desired result and will be an effective
way of propagating Hindi.

About the Musical Round-up T wish to suy something. The All Indis Radio
is now giving a Musica! Round-up of a!l the Provinces. This is not only enter-
taining, but it provides an opportunity to appreciate the cultures of one an-
_other. I suggest that this Round-up should be made a daily leuture for an
hour at the end of » day's programme. This will also help Indian culture
to grow more effectively und it will be much more effective in propagating the
.cultures of the different regions than the platform speeches.

With regard to the Ifilms Division T wish to make a few observations. I
agree that Documentaries and news-reels should not be left to private enter-
-prise. But there is a complaint that the Government are monapolising the
production of these news-reels and documentaries. It is said that commercial

roducers should be given u large share in the production of these, the reason
geing that they have already captured the international markets. 1f this is
done the Government could save some money, they say. But 1 belisve this
is a& means of making effective propagunda and therefore it should be left in
the hands of Government. However, wherever necessary and possible the
co-operation of the private producer might be sought and encouragement givem
to the producer. I am sure the Information and Broadecasting Ministry are
-giving some encouragement by purchasing the documentaries that are produced
gy the producers. I am told that recently two documentaries had been pur-
chased—''Our Puanchayat’’ snd the ‘“‘Himalaya’’. We must agree that the
documentaries and news-reels produced by this Division are really of very
great importance and value. Therefore the Government should ccr pletely
take over this aspect of uctivity and give it sufficient encourngement. Here
also I would like to give this warning that care should be takon to see that
these documentaries and news-reels concentrate on constructive aspect of
smngs. Supposing the Prime Minister is invited to open an institution. The
people who are in charga of producing the documentary should concentrate om
giving importance to the constructive work done by that particular irstitutiom
and not devoting too much sttention to the movements of the Pritne Minister
who opens the institution. This will encourage the constructive work done
by the ipstitution.

We must agrea with the criticiem that the speeches of the Ministers and

their activities are too much broadoasted. Not only the newspapers but alse
the radio gives too much importance . .

Shri Tyagl: Orders have already been given to the effect that if they
negleat the Ministers they will be punished!

Shrimati Durgabai: While talking of films I want to draw the attertion
of the hon. Minister to a point which seems to be agitating the film producers.
-q%ere was alsa uncharitable criticiem thut our films represent only grand-
.m(aher stories and mythological themes. There is also complaint that they
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are not educative enough. While talking about the radio I said that it should
not be made a school tescher with a cane in hand. Tbe.same can be said
with régard to films. The cinema is the only entertainment that the poor
village population of India can afford to have. There are many forms of
entertainment for those who complain against the length of films, such as
dinner and luncheon parties, dances and many other forms of entertuinment.
But for the poor villuger whe walks ten miles from his village with half an
anna in his hand to see his cinema would certainly mnot like to sec ard hear
the teachings of Rumakrishnu Paramahamsu or Einstein’'s Theory of Kelati-
vity. 8o the rural population will suffer if the length is cut down. They
know the standard of films they should see and the producers also know how
to react to their tastes. I therefore appeal to the Minister to give his thought
to this matter.

In regard to the length of films he should bear one point in mind. There
are films produced in the regional languages and they have only a locul 1narkes.
There are other films which have a fairly all-India circulation and murket.
"Therefore there is no poiut in saying that the films that are produced in
regional lunguages should be only of a particular duration. I would therefore
appeal to the Minister to consider whether such films should not be exempted
from the operation of the rule.

I would like to submit one point with regard to publications and then I
bave done. 1 am very glad that two publications have been suspended. I
am not sorry: I am very glad . . .

8hri T. T. Krishnamachari (Madrus): Let more publications be suspended.

Shrimati Durgabai: Those publications which are necessary for foreign
consumption may be retained but I do not see any necessity for Government
taking up all sorts of publications for home consumption. Is there nu other
way to propagate the views and news of Government? Instend of taking the
‘whole responsibility of maintaining this division, it woufd be better to pitch
upon deserving journalists who are already running various newspapers,
magazines and journals and give them all the encouragement that they
deserve. Thut would be a more effective and potential way ol propaganda than
Government taking upon themselves this additiona]l responsibility. This
would- not only save Government a huge expenditure but also help the jour-
nalists or institutions which have brought these journals into existence.

Pandit Munishwar Datt Upadhyay (Uttar Pradesh): T wish to deal with
certain aspects of the Information and Broadcasting Department of the Gov-
ernment of India. As regards programmes on the radio, since the previousd
speaker has dealt with that subject I will leave it.

The first thing which strikes me in respect of this Department is that it
is not given the importance that it deserves. In fact in this uge of democracy
or people’s 7aj the future cf the nation depends upon the development of the
faculties of the people who make up the nation. In this regard the activities
of this Department are very useful and effective. In fact radio broudcasts
can raise the cultursl, sicial, economic and political standard of the people
if they are properly conducted. I found last eveniny in my discussion with
the hon. Minister that he is taking a keen interest to understand and is also
aware of the various cowmplaints and the drawbacks pointed cut in respect
of this department.

Radio broadcasting is wlso very useful in many other wavs. It can nlay
~ great role in the maintenunce of world peace.  When there is s race for
arapling destructive weapons the radio is the only instrument which can
combat not only the atom bomb but even the Hydrogen bomb. So raedio
‘broadcaste have their importance but that importance is not being renlised.
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I find there has.been retrenchment this year, which is due to lack of funds.
Certain amount of funds are being taken out of this department to be utilised-
elsewhcre. When you want to cover such a vast country like India, when-
you want to educate, instruct und present facts to people, to equip them to
be good citizens, to make them understand their responsibilities, and you do-
not want to spend even the amount of money which was allottod lest your,
it is not justifiable end tha amount allotted also is not sufficient.

SurMATt DURGABAL in the Chair.]

Money should be spent liberally over it. We must make this Department.
more useful, more eflicient.

While this Department can be very profitable and very useful, it can.
be very injurious also if it is not properly handled. If the persons who ame
managing this Department are not suitable persons, if they are not persons
who are interested in the well-being of the nation, if they are not patriotic, then
this Depuartment can prove very injurious alsn. That being the importance
of the Department I think more attention should be paid to it.

When 1 speak of the persons who are managing this Department 1 go
back to the origin of this Department. This Department originated as a private
commercial concern. Naturally the motive was profit. Afterwards it developed
into 4 government department. But when it became a government department it
became a department of the government which was foreign, which was imperial-
istic. Naturally the sctivities of the Department must have influenced the men.
tality of the persons who have been working in that Department, and, as I have
known, there hus not been any overhauling of the Department. Mostly, the
same persons have been ccntinuing except for those who have gone away
to Pakistan or bave somehow or other left this Department. So, my sugges-
tion in that respect is that, because the Department is n very effective De-
partment, a verv powerful Department, some young patriotic joﬁrualists should
be attached to it. I mnean that journulists will be the most suitable persons
to work in this Depsartment.

An Hon. Member: Hon. Minister was a journalist,

Pandit Munishwar Datt Upadhyay: And that is why, I think, the hon.
Minister really appreciates the drawbacks and difficulties that are being pointed
out to him.

As I pointed out just now, if a little improvement is made in this Depart-
ment it can be a very effective instrument in the hands of the leaders of
the nation to improve the lot of this country. I said in the beginning that I
wanted to say something about the programmes but I do not propose to do
so a8 thosa things have been said by the previous speaker. The most impor-
tant thing that probably appeals to every mind is the rural broadcast, because
this vast country lives in villages: our people, the masters of this country
mostly live in the villages. I ir for them that we have to make a.rraugemant-;
and see that they realise their responsibilities, they become good oitizens
they are prepetly informed so that they may take their preper place in the
governance of the country. In regard to this rural broadcast I find that there
are very many ditficulties. Although attempts have been made to surmount
themn, the difficulties are etill there. Ours is a vast country of long distances
and then we have got a number of languages, a number of dialects. Th.en'
there is a dearth of technicians, engineers. It becomes very difﬁcult; in the
rural areas even to get the batteries charged. So, these difficulties stand in
the way of our making the best use of radio broadcasts for the rural population
The onlv suggestion that I can make in that respect is that thers should be
small radio transmitting stations in the district headquarters. 'This removes
most of the difficulties, beceuse in that case the langusge difficulty is solved’
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to a certain extent, rather it absolutely solves—the dialect question. And
then the other difficulty, the difficulty of long distances, atmospheric distur-
bances that take place, that is also solved. Arrangement can also be nade
i~ charging of batteries and other things. I can very well see that there:
would still be some difficulties and the lack of technica] workers is there. A
lurge number of workers would be required, and so that difficulty is there.
But, as people are getting trained now, in the near future I think this sug-
gestion car be implemented. 8o, when the difficulties are solved I think
this Department can be used as a most powerful instrument in the hands
of the people who are now charged with plauning, the Planning Commission
that has now been appointed, because it is the people who have to be acquain-
ted with the problems that face us. It is only then that we can have a solution
for our problems.

Then there is one thing which I have to point out which is in respect of
the proceedings ot this House. Well, the proceedings of this House are broad-
cast. QGenerally they are nob given in full, the names of the Members of the
Parliament are omitted. I mean that sort of omission should be avoided.

I wanted to make a few more points, bus as there is no time for me to do
80 I shall finish.

= awaw fag wear ;. @ fawe &1 waew g g & offEe e
geFfa § &1 g U Y AR W AN FET A IR gAR
gepfa & sqme ofw ol sfwefa & amar @@ for &7 w77 &
Iq gAF) a8 @A g fr ag faam frw e ¥ ol awe Qo awr &

9 & gaq ferdY w1 Ty wrar & # foar § aw ¥ gt e
% AT age 7@ frderd sk & frogw el d@dw e ow
F X 9T H qgUTE | gt a% sfaw i W w1 aveew & aw
ey g fF f@rdt s 3 e &0 FAx afgw @ s @ &
fet & &€ agrqurat &1 Hemt fam & sfe o o afgome o
g o wafgerk 7 oF & wfw § WV Y < T v &
T3 R MEMATE——ITEOY g &f7 dfqawror @ o R w
¥aq & T so aopwr AT N afgwwre & fwwfeq § ) sk
ft TR B & arfger {E otT el o @ dw FR A A
afgsHT T @I E | @ 71 FTW § 7

wgT ag wTat § F o ol vk avw ¥ 4% sl @Ry el
T ¥ owd Q¥ s ff fadtw § O Aqd v F feam @ avw
, 3fer v fod faone wahvg € | g QX Il AT wTfgE oY
Wy & qfer @ A fomwr e arepfos 8, OX wiepfas oy
TR W W A a7y awAT &% | I g Al o fggear
& 7€ dfew gw st Aray oft Tl § ) afed e amree

g2

%4



1814 PARLIAMENTARY DEBATES [18T51 Mar. 1950

[t awarr g W]

o safiet- ¥ gra 7 Arafgd Rowr fgh o . s &,
QX St SEEiy TP SR fie e wprer- a7 SPE YT &, ST
W A5 AT N W WA e e it g aw
Ao 7§ e gar¥ €Y. TreReey S ST SRR & o I I8 9w
& Iam el qar anfig Al g N SEAT AR ¥ dEE R R 1L
ARG T a% qIMATT ST (e o) e aeewr §, gt o e
#; gomd ) agt At 0¥ faeed R s sEY AR go § o o
ATF A A0Y, &3 W R F fed ag oy Ao & g9
7 & fin fonfreael -ofF (AT ) sPmETA, TRl &, IRET: ¥ I agem:
) I A AL IR Fadw wp fafifs (Freareeze ) (Corres-
pondents)- & ST ¥ ST T 0 PR Forerd TeeT IET @R AW AT
YT A& 7T @WT & AR gAY GIHR 7 W w1 @) v Wifs fow
THTC- W gEAy T & o fraves anfied e @ awg W ag
T Ao i e onw A A Eawm iR 9T e A
Sfua. wgew € ag W faemen w1 @)

wad afafera O gm gl & 91 § ITEY N FTHT ey W qE
& swY mad § feygo ¥» (U K.) s go T80 Qo (U. 8. A) &
faRelt g faqrr € SAa¥ o7 A Y 7 s soT @ sewT arfee
fear ame: &1 SEfwe-gary ogh 99 wf HNNR F Hew § ) = Ewe
fet 1 st wear @fwe FT feur & @Y SEw fagm W w@E
awE g I ¥ Ferae [T =gy A% gAr qa wg e § @A
wifgd | Iofe a1 97 a8 FT R 5w e w1 awe o gura R
#:& g feT ww BF9 gEHIT A AFET (Informatien and
Broadeasting) ® oY firewr ofywr §aw A & fiare wfegw ¥ 2m
s Fr ot fF s & ey F wwrhhe ao arfs @ a¢ oF
aga ae7 J@ AT | A AT ag g & formd o fgm ot seE
Fitg @ 9@ ¥ N fagm g ok o e car e A way
T7TEAT. I W AT AT F4 AgF- B WE IR W AN G A
& x@wr. #1007 3% .5 9. doamme-aw= AT 9o mhdar
@ TPR ¥ GWMIAR T H. W G smefegl & geh HE N
feged) wrer Wl gL & QX sHalead wrow s iyl e wmer
D= o1i@ 1 T T T YR ITEIRT IR AT S TRETC
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R fed | Fwr A DA A Aot s R X wad wwF femd @
I g, I IaA:wrH A w= TR ) T A TRy g
® T FCar W wWA-g | g R A€ qrr g 5 o a
e AR rewriean A EwANT F7 77 7R § | WA I TTAS
dar £ o7 GKAT §, FEC 7 WA d N qraER § W% qqd
gepfa @areeqrdt AT€ 7 qFAY € | TWH 9T A% @ THR ¥ Hraw
Al @ it 39 737 A% %xB AL F AN | g@led e § R
ENR THHATT A gt A 3T s F ARA @ | Aw qrow g fw
WA gy dax § o alg ox § A FRaa aaar A o &
woft “freme” F ggare & oraw oSl w1 M wiw gar § I@E AR
U IR IgF o9 qFT § A IAF aqerar war @ f oagi A
qfe Trfaesd afc ag Ao gPT T ygey AR FTT WE | R
FTTEEUET WY qfed ¥ g fagr omar Y T g wET A wE)
ATt Y F ol oY o IV FY vl g o aTeReTAaT ATRS
WA FRAT W FTON AW AW § AW A qga @
A N § 1 wewr 78 4w 7T aR gy A A AT 7
Th O 99§ AT TN AT GHIR O A 0§
T F g1 gwr wrEw fafeex oA AR Y @ & F % fF
AT TG AG FL LT WTEH W § 1 AAd 7 R W F @ I%7
N NE T wh Faron ad @ awdt ) g e ey
P08 T IV YL 9% |
fravorefrsy: (brockure) ® Tawar wur & far wba FhewITIAd
T et & vl Stk AE® (langmage basis)-weT ¥ A7 9T
e w2 e feds mo-§ 1 & oM ez g R TRvew
AT Ty W QAP e RFFE F woAF FAT G
g 3z 337 afY wrary § dfwa a3z 9 uw W Wen w=Zma
T &1 TF zo gET Rud AR wardfeT ag N agi A oawe
T T 77 ey mar g guear fe g e arew 3 At
TETERT - TR & i 78T i 2 awlame e faear oy omefie sad
T W NI aga WA fawar g1 qw R e waree far
& o gl foew w1 sfame frem R gar @ afe gw fawm
g F=d @ AT FY AIAT A q9 9% 1 97 WA A a1 gH Sq
AT g & ARy §, 7 A fou Wewy wdww a IEw g
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¥ = wNAA FT yrAEEAT A § 1 A9 FA9 el wv AW

§ N frew gan § sax fed WD @ AN frad smawwar §

e At @ & 7 Frar smat @ 3zt 7 yae & fradr wag e,

3fF uF g1 9g W I FT Rwm mn, fEY gAR @@ oF s

% 981 § i WA 7 awg gam o WAl A 9§ gAT |

T 9% ¥ THATAN (Dooumentaries) F1 ATHST § | HF N TH
THRAEY .. . AW ¥ T AT F AV | STATETHTS AV v AN EIHT AAT
W wfegma s I A o § ¥ @9 e 7 g anfg
ga{Y zafed aaf nf§ fF gore Agarfeat § wwA & fF fFy T
¥ waem fear smawm, fead New g, SEF wm wr Afywe i,
qg I AT A IJASTAT AAT | HAIWAT A1 AV 9ES & ¥ AT §
FIfEZZq@T F1 W 96 F | T o e A T w7 AT I F
fod g% feed Tt & & & anfigd | S @< (Brochure)
g 3gH I T § P & a7 a= w @ u § ok wied
W AR 7w wTe W o @q § g€ § | § qur Aearg fF oo
T qH A aF A9 A AW U X Fi T @ g ¥ ! MNarq
7% fafey frwedt & oa% fod gar =f@d v o s=e &%
A% amE ar AL, W 9T feem @H AT § AR g O e
O w w@ QR A Ad I AR i I ¥ g §av
AME@ITE F AT T @A AN Ry I K<
w¥ 7 AH AT A TIFR FT II AT IF A GEAT A% A IqAY

HEEHM  FT T FTO & | AN ANET T FARA® W@ § I Il
ft gH T oTER ¥ AT E

™ M AR qfeede=a (Publications) ¥» ¥ & IAF S
¥ o farear: w7 (rae) SdewT (At & ar A ? zw WA Ffwdm A
Qo e #fged w9 § 1 fom wwe ¥ w=at ¥ foR ax wr
gory § a1 7 fourdi & ot o oot oox T i e & w7 A
afgeralt & ok
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T e ¥ g get o wqF arfeandt § IF o A e
& e gt arfed | R AR rAwrd aqr foar ¥ ol sow wwTw
FAT Wfgd | Foawr g W@ N qHivg w0 wAgArg Ko
T w7 N g NAAeEr (vER) AT R W ogEry fe
F gafy w2 )
(English translation of the above speech)

Shri Balwant Singh Mehta (Rajasthan): This Department is concerned
with our national lifs and culture. It is the function of this Department to
arouse our national feelings and emotions and to form our likes and dislikes
in coniformity with our culture. Now we have to see how far this Department

has been successful in this respect.

Since the time we have adopted Hindi as our national language, an even
.greater responsibility has devolved upon us that we should spread the message
.of Hindi to every home in the country. So far as the AIR is concerned, we
find that the Hindi-knowingy world has practically boycotted it. Muny of
the Hindi scholars ara still continuing their boycott of the Radio Department,
and this boycott has not been made by one or two persons only, but the
renowned poets of our country like Shri Maithli Sharan Gupt and Shri Bpl-
krishna Sherma, who is a member of this House, have also boycotted this.
'And, moreover, many litterateurs in our country and the lovers of Hindi
world have also boycotted this. What are the reasons for this? It is geznerall.y
said that those persons whc are eminently fitted for employment in this
Department have not actually been appointed. This Department spegialises
in those persons who may be very efficient in their work but are sbsgl_utaz
unfit for it. We should engage such persons who are scholars in Hin
language and are living a cultural life—I mean those cultured persons who
can very well understand our aim and object. Today we have not only to
develop Hindi as the national language of India but have also to make it an
International language. Therefore, only ‘those persons should be entrusted
with the charge of this work who have got sufficient hold on the language.
iWe do not want such incapable persons who may not even be able to pro-
nounce our language properly and are not acquainted with the specialities
inherent in th:nﬁmguage. Today what happens is this that there is no person
amongst those holding the key posts such as Station Director and Programme
Director etc. who is capable of managing the Radio organization efliciently.
Bimilar conditions prevail in the Information Bureau, and that also is dumped
with such inefficient and incapable persons who may perhaps be capable in
their work, but in their present posts they are functioning like post-offices
and releasing the information received from the Ministers hither and thither.
Moreover, they cannot also satisfy our renowned and Special Correspondents
end thus it i8 not having any salutary effect on our country. For this reason,
ghe work of our Government also is suffering, because the Notifications issued
f{ them are not published in time and thus after the lapse of time they
alfogether loss their real importance.

In addition to this, great indifference has also been shown towards our
rs. You know that the Foreign Information Department in U.K. and
.B.A. send the best pieces of their litarature for publication in Hindi, whereas
e whole work is done here in English. Since we have adopted Hindi as
our nationul language, wa should provide highest posts to the Hindi Scholars,
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as far as possible, and our entire work should be conducted in Hindi. I had
hoped that our this year's Budget would also be in Hindi. 1 also expeoted
from the hon. Shri Diwakar that he should have at least published the Report
of the Ministry of Information and Broadcasting in “Hihdi so that it would
have exercised wholesome influence on the .country. Secondly, all the
scholurs and artists etc. who are appointed should be learned persons. "If
sttention is devoted towards this aspect, many evils can be removed. Many
persons are indiscriminately appointed here without holding a proper selection.
Bimilarly the management of the News Division ete. is also in the hands of
such persons who are not Hindi-knowing. All sueh -persons should be
thoroughly acquainted withi Hindi. Similarly, the News Division etc. es-
pecially ‘the journalists should be appointed from the ‘Press. ‘In the absence
‘of such arrangements the present incumbents however efficient ‘they may be,
will not be able to carry on with the work satisfactorily. They-have to deve-
lop their jowmnalist experience by remaining in touch with ‘the journslists. Net
only in India, but in the whole world, Radio and Information and Broadoasting
lay & vitnl role. They can drouse emotion amongst the masses, revolutionize
'the world and develop the spread of culture throughout the whole world. So
long as persous of this type are not appointed in these Departments, they will
not be able to achieve anything. -Therefore, it is necesgary that persons of
such high palibre should be appointed in our Infgrmation and ‘Broadcasting
Departgnents.  You know how indifferently our Hindi papers and even those .
which are good are treated? Recently a news item had been publithed in
the Milap even before th~ eacape of T.aik Ali from Hyderabad and it was men-
g(me(l therein that the loca]l police were quile Ineffcient and incapable of
andling the situntion properly.” If thiz news had been carefully looked into
ab that time, perhaps, this incident would not have oceurred. Our ‘Hindt
papers are being accorded a very indifferent treatment and it is the case with
all the ordinary papers in general and other than those of English ir particular.
It is essentinl that we should consolidate all these through the medium of
an agency which should serve as a link between these papers and our Press
Information Bureau. Our hon. Prime Minister had recently tald the Press
correspondents that they exhibit exaggerated headlines. In reality, if any
such type of machinery sorves as a medium, such things cannot happen. We

ought to organize this as soon as possible and create such things which may
have .healthy influence on our nation. '

It has been stated in the Brochure that radio stations have been opened
in almost all the States in India on ‘linguistic ‘basis. I want to tell you that
the total population of Rajasthan and ‘Madhya Bharat combined together
comes .to at least three crores. This is quite a big population, but there ia noj
even a gingle radio stetion in that mrea. There was only one station af
Jodhpur and that too in & bad condition. But that was closed by the Gov-
ernment there. T do not follow why our hon. Minister has not enquired from
the Rajasthan Government the reasons for closing down this station, wh;m
we were getting some .information and knowledge through this. Today we
have agreed to the grant of adult franchise. How much low is the perceng
age of our literacy today? If by means of our Constitution we cannot spreag
literacy amongst our masses, we can at least impart them educaption by ip-
fusing knowledge through the ears. But even for that purpose, a Radio
station equipped with adequate machinery would be a necessity. A country
inhabited by three crores of people has been thrown backward. * You can jugh
fmagine how essential is the radio station for it. If the radio station had nef
been closed shere, it would dave considerably thelped in the spread of edusse
tion. ‘But shere was only one and that too had to be closed down. ~This
given rise to a-saying there that it was closed in Marwar and opened in Dharwar.
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Bimilar is the case with documentaries. I happened to see one or two
doeumensaries and these were in Hnglish. Pandlt Jawsharia]l Nehru's ‘visit
to the U.8.A. and, similenly, ‘the dooumuntery relating’o our Constitution, whish
beve -been .prodused, ~shouid -be :in Hindi. The 'Mtter ‘trae been produced with
the ohjeét .thet our countrymen 'should skmew -how *o omtt :their vote, what
will .be the .number - of -vosers, wnd wisst will be sheir Tithte—al] 'this ‘has been
explained .in English. Ehe HEnglidhakriowing ipeople iisow this alvesdy. They
will also go 'through the Constitution. Fhus ‘we :showid produce such fitms
in ‘Hindi’for the benefit of our wountrymen sspecislly :these living 'in'the rursl
areas. It Jaas been ‘stated in the sbrochure ‘that ome -or two journals have
been ‘discontinued :and .a8 a result of shis »-eaving-of Re. 'four to five 'lakhs 'hes
been -effeoted .in empenditure. I ighould like to “kemtow 'why ‘the 'pupers ‘which
had been published for 4en 'yesrs could 1t bedome ‘selfsupporting. With
regaxd to obber .papers ;publithed by the Mimistry, it should ‘be 'seen ‘wheéther
proper publicity is being ;given o it :.and ‘whetheér or n6t our ‘papers gre beoom-
ing selfisuppozting. A sum of {Rs. ‘four 'to five ‘lalilts % spent on ‘that ‘sccount.
Then what -are he ressons that shese papers ‘whith had 'been ‘in existence
during -the last 4en years failed -either 40:becoms /selfsuppotting or bring ‘home
to the masses the aim and dbject:ef \the (Govermuwnt? We have 4lso ‘to wdtch
in this manner ‘the -progress -of 'the -journsls which 'are ‘being published ‘at
present.

‘We ‘have further ‘to ‘see Whether or not the other publications which sve
issued ‘et present comtribute ‘to the spread o¢f education amongst the masses.
We find that ‘87 ‘per cent. of the women in this -country -are illiterate. Just
as arrapgements ‘ave 'been made to ‘publish a"{;umn'l {or the benefit of child-
ren, similarly, a separate journa] ‘should be ,published for the women commu-
nity and especislly for the ‘women Yolk in “the rural areas.

Further, there are 23 crores of Adivasis in our country and & radio pro-
gramme should also be provided for them .and independent broadcaste should
be made with a view to impert them information .and dnowledge. I -ahould
like to draw your attention towards this direction that such propagsaada as
may -tend to .premote the cause of our education should be made through -the
medium of Radio.

Shri Sarwate (Madhya Bharat): I shall confihe 'ty remarks 7rly ‘to certain
anomalies across which 1 happened to come. Broadcasting is declared to be
& ‘powerful meang of culturel propagenda and cdituril education. 1t is also
a means of encoumqgment to ‘the artiate. One should have $hought that keep-
ing this in view the Depastment would have taken care to see that more money
is gpert on artidts And less on establifhment. But I find from the figures that,
in 1939 when the total expenditure was Rs. 24 ldkhs, Rs. six lakhs were spent
as allowances to artiste, that is to say, 25 per cent. I find -further that for the
year 1950:51, a budget provision of Rs. 38 lakhs only hes been made for these
allowances out of a total estimated expenditure of Rs. 204 lakhs. This comes
to only 18 par cent. Agsin, the figures diselose shat whereas the expenditure
on establishment :is ineressing by leaps emnd -bounds, the remunerasion -puid to
the artists -is wteadily beimp warsaflsd. I shall substantiate ‘this with figures.
In 1948 the ‘wmount spent on establighment was Rs. 82 lakhs. 1In 1950-51, the
corresponding provision is Rs. 65 lakhs, that is to say, an increase of 40 per
pent. dm th> oese of urtists, the sxperaliture in 1948 wms Ra. 25 lnkhs, but in
198061 she prevision is Re. 38 1ekha, Hheat, 4s %0 98y, an insredse of onty 16 per
oont. Whereas She provision ‘under ‘eytulilishment has been oreased by
40 per cont., e provision tnder articks des besn inereased by ‘enly 15 per cent.
This is like feeding the cook rather than the person concerned.
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8hri Tyagi: Feeding the guess.

Shri Sarwate: Even the figure of Re. 88 lakhs is illusive. 1t is mostly the
result of increase in stations. If we come to individual stations, we find a
very sad tale, Take Delhi itself. The actual amount spent on establishment
previously, i.e. in 1948, was Rs. 4:68 lakbs. 1t has been now raised to Rs. 4:85
lakhs in 1950-51. In the case of the artists, the provision has been reduced
from Rs 4-16 lakhs in 1948 to Rs. 8.60 lakhs in 1950-51. Take the case of
Bombay. The actuals on establishment which were Rs. 4.11 lakhs rose to
Ks. 4:238 lakhs. Under the heud artists, what was spent actually i.e. Rs. 8:28
lakhs in 1948 has dwindled to Rs. 287 lakhs in 1950-51. This is the way things
are being done. Artists are being paid less and less. The cut is more in their
case than in the case of establishment. I think this matter calls for the ssrious
notice of the Department. The oase should be the reverse, in my opinion.
Artists should be paid more if you want to encourage arts. What
is the use of increasing the establishment? Simply because a man
takes an artist and keeps him in the special room and all that
sort of thing, you should not go on incressing the charge on
his salary. 1 have not taken what is spent on other things. That expenditure
is also increasing, while the artists are being starved. This is one of the points
which I commend to the serious notice of the hon. Minister in charge.

Becondly, I find that what is spent on programme publications comes to
about Rs. 15 lokhs. 1t is claimed in the last year's report that these publi-
cations are being operated on a commercial basis and constitute a source of
revenue. My grievance is this. In none of the materials and literature sup-
plied to us do we find anything which may justify or through which we can
verify the correctness of the above statement. I want to know the number
of subscribers; the amount of subscription collected; the amount of income
derived through advertisements: there is at present only an omnibus figure of
Rs. 91 lakhs under the heading ‘‘broadcasting’’. It doeg not give us any
detailed idea. Tt does not show how far the radio journals are profitable or
otherwise. What I find is that in the case of the B.B.C. they spend only one
per cent. of the tots! expenditure on their radioc programme publications,
whereas we are spending 5-87 per cent.—that is, nearly six times the B.B.C.
spend. The B.B.C. is making a net profit from these publications. There
in nothing to show whether we are making a net profit also. 8o, T would re-
quest the hon. Minister in charge to give us details, by which the expenditure
under this head can be justified.

Now, I want to make one or two general suggestions. The accountin
system of this Departmenti should be put on & commercial bagis. There shoul
be profit and loss sccounts in every Branch and every station, so that we may
know whather a station is paying or not. There should be a balance sheet
compiled ou the lines of a company's balance sheet. I have very good reason
to make this suggestion. When the Department of Broadcasting was started
in 1982, the then Finance Minister in introducing the Indian Tariff (Amend-
ment) Act, made the following very significant remarks:

“They (i.e. the Government of India) consider, however, that the servioe (i.c. the broad-

ting service) should not be a charge upon the general tax-pa and tl accordingly
;::);:: that the import duties on wireless reception apparatus .Q'nu be mmood -ogu
to ensurve that the customs receipts associated with broadecasting may suffice to cover the
cost of the service." {

The then TFinance Member, thus, gave the assurance that the broadcasting
service would not be a charge upon the general tax-payer. There is n
in the subsequent publications and reports of the Department to show that this
policy of the Government has been changed. However, ib has changed in fack. I
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find from the report that till 1938-39 this Department was actually g source of
revenue to the tune of Rs. five lakhs. But we find a different tale from 1938-39
-onwards. When accounts 4re maintained on commercial lines, one may find
out, which branch or station of Broadcasting is a burden and to what extent
on the general tax-payer.

I want to make only two suggestions. I fully endorse the grievance put
forward by the previous speaker, namely, that certain big areas have been lett
out of consideration in fixing the expansion programme of radio stations.
Whereas Bombay hus got three stations—namely, Bombay, Baroda and
Abmedabad (and Dbarwar is shortly going to have or already has one)—such
s large tract as Central India (Madhya Bharat) has been utterly neglected.
‘This applies to Rajasthan also. This point should be borne in mind. &ome
provinces have got four and some five stations, while others have none. Why
should there he this partiality? We who are coming from Rajasthan and
Ceptral Indin are entitled to have a station in our micglst. That is one point.

The other point that I want to make is this. There was a grievance made
-on the last occasion that the patronage through Government advertisements was
largely extended to English papers. Now that Hindi has been adopted as the
National T.anguage, Hindi should be the means of educating the masses.

Shri Satyanarayana (Madras): Why not the other languages?

8hri S8arwate: Maybe, but Hindi should have the major portion, because
Hindi is the accepted channel through which we can educate people all over
India. 8o, a major portion of Government patronage in regard to udvertise-
mente should be extended to Hindi papers and there should be nbsolutely no
‘room left for any grievance on the part of Hindi papers.

One more little point. I will take only one minute.

Mr. Chairman: Ycur time is over.
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(English translation of the above speech)

Giani G. 8. Musafir (Punjab): On the 26th of March last while this subject
was under discussion, the Deputy-Speaker had to ring the bell for obtaining

the quorum. But I feel gratified that this is not the case today, nlthough the
attendance is thin.

T do not think I ean do proper justice to this subject in such a short time
at my disposal. But I should like to mention one or two things and the rest
I shall not deal with. My main difficulty is that I am g4 petby poet and if
many subjects pass through my mind and I cannot arrange, I forget these.
Therefore, it is very difficult f¢ ¢ me to arrange all these points in such a short
time. But one thing, T must briny to the notice of the hon. Minister and I
consider it a matter of paramount importance and I should, therefore, like to
take it up first of all and that is the language question. There is no doubt
in it that Hindi has since been adopted as our national language. It wag some-
what doubtful last year. But now we have passed that Hindi shall be our
language. Previously we did not find much difference between Hindi and the
Hindusbani names. But when the Hindi-knowing people placed
their point of view before us, we agreed that the Hindi was the most
appropriate name and I supported this. But judging from the type of
Hindi which it is being edeavoured to bring before us, it so appeara
that it will be very difficult for us. T have liked one or two sentences in
the speech delivered by the hon. Minister last year. He said: ‘‘But we have
to think that even the Indian culture is such a thing for which we require a
measuring rod. As far as I know the Indian oulture is so vast and extensive and

it stands on such a deep-rooted foundation that it cannot drive away anybody
from its fold’'.

This is true. But we are thinking that if such a state of affairs continues, we
shall Fave ourselves to run away because the Hindi that is used for the purposes
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-of broadc¢asts from the A.I.R. and which is called as ‘Hindi! is so diffieult that
it is .not.susoeptible- of i being- understood -by people of ‘my calibre. I hnd gone
to Srinagar a couple of days ago. The Major General commanding. our: troops
there told, me- that our jewans do not listen to the A.I:R. broadcasts—they
listen to the Pakistan Radio. Whenever you see, they are found listening
to the Paldstan Radio because they cannot understand the lunguags vsed by
the A.LR, I.have myself seen it.that those of ouwr- boys amd-gitle who are
studying in the- colleges, when they listen to this prograrame which is called
pwe-Hindi, they are.unable te:make- ous- whather thig is being broadcast” in
‘Hindi or in Arabic. If the pointer does not indicate the Delhi Station, they
«<snnob-distimguish whether the broadeasts ffom Dethi were in Hindi or in Arabio
from Lahore. 8o, I take it that Hindi which has since.been adopied as our
National language is-the-mother of all-languages and it should assimilate others
.also. The President of our Constituent Assembly, the hon. Dr. Rajendra
Prasad, had set' up: & Céntral Commmittee of the language experts and it con-
stituted of experts in.the languages. spoken in all thie: Stetes. THe bon.
‘Mindater of ‘State for Information and Broadcasting was also in this Committee.
So, the experts who. constituted.thas Committee then expressed the views that
those words which are in common use—may be Sanskrit, Persian, Arabic or
even English-—shall' bt adepted-and this' language . will be madeé an' easy one
as far as possible. Only the other day, Shri Satysnarayena, though not
coming. frem- o~ Fimdispeaking. province, delivered a speech in Hindi. We
were delighted to hear.this. If everybody. begins te speak Hindi:in-thiexmanner,
it-can ‘become popular very seon.

An objection was raised last year that the religious pregrammes which are
‘broadcast only from Déthi, Odl¢utta and Trichinopoly should ‘be transmitted from
all thy stations. The hon. Minister then thought:it:to be-a-dcult ‘proposition.
But when this demeand.. was: beig pressed. from every side, he found out' a
solutlon and replied that it will be provided!in the name: of cultural programrie,
but it appesrs from the report for the year under review that he- has comsidér
-ed the Sanskrit programme alone as the cultural programme. The. report-lays
lown:

**As Banskrit provides one of.the. main. stpeams of India's cultural -traditions, A.I.R. has
undertaken to present ir' varied forms. the inspiring. richness - and . variety of Ssuskrit
literature - and mylhology. Bidch: programmes broadcast during,the year from almost.all
stations have taken: thershape: of ‘adeptations from: SBanskrit' drama, recitation of Sanskrit
poetry and reading .from Sanakrit.clesaics, They. arouse:among. a large number of listeners
an emotional resppnse hecause.of traditional associations.’

The manner in which- this paseage has been worded is correct. PRut T.am
doubtful whether. Samskrit:can:be revived as a language at present. It has
been further mentionedtin:the report thht Sanskrit is stil spoken. and under-
sbaod .at certain places: But-it seems difficult to revive Sanskrit as a language
in. this present twentisth: centery, and I think it would tend to weaken the
caure of our. Hindi if we merely devete our attention to introduce difficult
Sanskritized words -in:it. Latin was the language of almost the whole of
Europz during the tenth century. There are very useful books written. in Greek
by Aristotle, Secrates and Plato and their books are today taught in the
colleges  ewen ' nfter: the: lapse. of many centuries. But if anybody now thinks
that . Tatin and -Greek:can:again be revived in the form of ‘any language or that
Britishery will foresske- the BEnglish and agaim addpt Latin, that would, of
course be.very diffitulé; So, I am not .opposed to Snnskvit, but 1 regard' it a3
fhe fountain-head of eculture and I think there will be nothing bhad in it. if
useful recitations-from the Gits, Quran, Guru Granth Sahib and:the Bfble are
broadeast from the Radio.
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From ‘*Secular State’’, I understand the same as the hon. Miuister stated
JYesterday during the course of a discussion that anti-religious- or um-religious
State does not constitute a secular.state; bug it is the impartial tceatment.of all
religions that makes a state ‘SBecular’. 8o far as Gita is concerned, I think it
is: undoubtedly- the beat, but:its: slokas should.bs broadosst togethier: witdtt their
trenslation. se- that everybody may be:able: te follow and: undsestand thess.
There is no .doubt. in: it that- the. culturel Ssnskrit» programmes- which are pro-
vided..by our: hon. Minister are: all goods B¢ I think it will be much better
if in. piacerof .these programmes; snnofations drawa from.the Gita, Upnishads,
Bible: und. Quren . and those portions.of -the Holy Guru: Grsutha. whicht ave in
Hindi,. wre recited. But whateven langusge is. used, it. should..be: understand-
able. by all.. You.may, however, by recording. the  Sanskrit programme broad.
©eet it to-the: people-ay Banaras:and Tirupeti where Sunskrit. is. better under
stood: 1 would like to say one or two things- more. I should like. to speak
a few words with- regerd to Punjab and the Punjabees. Uptil:now Punjabi
and -Urdu- have: been -in.vogue in the: Punjab in addition: to English. All: the
people- there are conversant with Urdu and.Punjabi. Hindi was noy frequents
ly used there. But ir other Provinces broadcasts are being made through: the
medium of respective regional languages because those languages are under-
standable there, such as in the case of ‘statlons in the Témil, Telugu and
Kanmada speaking areas. This:is not the case in Punjab. THere only 50 per
cent. of the programme is broadcsst in Punjabi from the Jullundur Station and
thas station too-is of one Kilowutt and ib is so weak that it is not audible beyond
the radius of 25 -milés. If'the weather is good, it can also be heard at a long
distanee. But it is a very wesk station. Here. in Delhi, the Punjabees com.
prise of nearty half of the population which' ranges between 15-to 20 lakhs and
there are twenty thousand radio sets and out-of which at least ten thousand radie
licences are. held by the Punjabees. But the time allotted here for the bread-
cast of Punjabi programme does not exseed more than fifteen minutes.

Secondly, I have to say something in respeot' of the' Punjabi Artiste number-
ing-about twenty or twenty-five who are rotting here. They are not.permitted
to spmak from the Radio- Station on acount of the reason thmt:their Hindi' pro-
poumcistion is:-bad. Therafore, they are isolated. It is obwious that when we
adeptrany word, we-should not:think of such things. There are two types of
words; viz. tatsam and tadbhav: The former means those Sanskrit words
which are spolen in an unaltered :form and the latter-aze those which have been
adopted, for imstance, if the werd' ‘‘yowwan'' is pronouncedsas. ‘‘jeban’’, it
cannot be -8aid that the pronounciation is-ineorrect. When the hon. Maulana
speeks: Urdw in.thie House, he pronounces:the werd ‘‘April’’ and:‘‘Febraary’’
as ‘‘Aprail’’ and ‘Fervary’’ respectively. Similarly. we pronounoe ‘‘bottle’’ as
‘‘botal’’.  Se, such: derivatad worde-should invariably be taken as correct:
Thus. a word : which - becomen- colloguial skould be- treated 1as- comvect. The
Hindi Sahitya- Sammelan. authorithes - thvink: that 'notonly. the pronounciation of
those who are Greduates-in Hiwdi-and ‘M/A's in Bamekrit: fromr. the. Punjab
Uniwersity is:ineorreet, but they. cannot ‘also pronounce - correetly; because, they
are Punjabbes; 89, what: I mean to say is thet' this. dibadvantage: from whi
the Pirujsbees. are-suffering should be removed.

I-1aust apologize for the transgression of time-lirmt. Put- with® your per-
mission, Madam, I'should like to say one thing more- and that is- that the
expenditure in respect of Artists does not bear any proper proportoin -ts that -of
other staff. i.6., only Ra. 80 lakbhs ure spant:on accounmt.of Artista; Loak year
this amounted to Ris. 82 lakhs. This yesar:aléhough the:asmount has been raised
by Ra.. seven lakhs, yet the radio remains unaitered. I:should also urge that
the Artist staff should be trested.:as Government servants and thav.should be
afforded the same focilities-so that they may be. able-to putin..usefuliservice,
fhe artists should be trented commensurately. With..these words, I would
resum= my seat and apologise for having taken two or three minuteg in excess,
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8hri Mudgal rose-—
Mr, Ohairman: May I request the hon. Member to finish at 6.10?

Shri Mudgal (Bombay): This is an important Ministry since it deals with
the minds of the people through its three main activities, i.¢., the press, the radio
and the films. It not only instructs the people but it informs, entertains
and enlightens them. This Ministry’'s work during the ourrent year has
been very good in many sectors, but its future programme is handicapped by lack.
of funds. Therefore ways and means should be found to augment the funds of
this Ministry so that its important work can be extended in many ways, For
instance, the radio is an instrument of propaganda to accomplish certain
national purposes and it is not done as it should be done. Our propaganda,
whether internal or external, is very defective. We may be soon confronted
with the need of making use of our radio for accomplishing certein purposes-
to forward our national policies for which I do not see any adequate prepara-
tions made by our Broadcasting Department, and I urge on the Minister the
necessity of looking into this and improving that particular activity.

Coming to the internal development of our radio, the Ministry’s Handbook
tells us that community, rura] and foreign programmes have been introduced.
That is & very good development indeed. I understand from the Ministry that
they have been working on certain types and rpecifications of radio sets for
our community and rural programmes. In this respect I suggest that our
Broadcasting Department should encourage the manufacture of radio sete in
India, and the types of radios thal we require for our internal consumption, after

roper census has been taken and the annual requirement of sets ascertain-
ed, should be divided among the existing manufacturers and assemblers of
radio sets. This way we can build up our radio industry very rapidly.

There ara various other aspects of radio work for which more funds would be
needed. As our Finance Minister is unable at present to supply all the funds
needed for the important work of this Ministry, other means should be ex-
plored. Unfortunately many of our Secretariats are still following British ideas
and British practices. I have been advocating for the last three yesrs that
we should accept advertisements on our radio system, which would bring ug ad-
ditional revenue. The opposition to that is that it is not done in PBritain. The
British used to say that. Many people in India do not still want to do new
things and do not still want to learn from the experience of other foreign
countries. If we do not want to accept advertisements throughout the day,
let us havo that system for one bour a day. That will bring us additional
revenue. Thig has been done in America very successfully. 1 have seen
American pregrammes, having stayed in that country for 17 years. Nothing
is wrong with that. British prejudices should not prevent us from adopting a
system that would improve our broadcasting system. If we do not want private
enterprise a8 in the United Btates, we can have the Australian system which
is part private and part Government. I suggest, let us at least start under the
auspioes of the Government, an experiment in introducing advertising on our
Radio. That would help us not only to have an additional revenue to expand
our establishment; possibly, it will help us eventually to eliminate licensing of
our Reoceiving sets.

Shri Diwakar: I have been listening with great attention to the number of
speakers who have been givini t.heir_ careful thought to the working of this
Ministry. Every one of them has pointed out the importance of this Ministry
and its working. But, I am sorry to say that this importance is not refleoted
in the time allotted to the debate of this important subject.

An Hon. Member: 'The Government is responsible for that.

6 » M.
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8hri Diwakar: Possibly many people who have spoken could not give us the
udvantage of the study that they have made of the problemg of this Ministry.
Muany more who have studied them, and who might have had very useful
suggestions to make, could not stand on their legs in the House ag all. Thus,
I fear this particular debate has suffered very much for want of the time that
waos necessary for thig important subjtet.

Now, the time ot my disposal also is 8o short that I can hardly touch the
points that have been raised. However, T have tried to study all the Cuts that
were tabled. | see that there are 70 Cuts, given by 50 people. That, 1 think
is a fair measure of the attention as well as- the interest that thny are taking
in this Ministry. 1 now find that out of those seventy Cuts, more than forty
are in regurd to the All India Radio, its programme and policy and so on. In
the Ministry again, the All India Radio comes for a large measure of importunce
and interest. Therefore, my reply also would bear the same proportion in which
hon. Members have given importance to the working of thiy Ministry.

While | am thankful to some of the hon. Members who have said that ricre
finances are necessary for this particular department, that possibly economy
in this department is not something which should be looked upon as a sacro-
sanct thin, and that. money should be provided according to necessity. uc-
cording to the needs and urgency of the work concerned, 1 think that that is
a problem, that is a difficulty which every one of us is facing and therefore
it is a natioual problem more thau a problem for any particular Ministry.

Straightaway coming to the points raised, there are some common points
as regards two things, if T may say so. One ig about the employment of
non-journalists in the Publicntions Division, in the P.I.B. Department as well
as the Radio News Division. I submit that the facts ure quite otherwise.
For one thing. every post that carries, T think, a salary of Rs. 300 and more,
is filled by the Union Public Service Commission. Secondly, one of the
requirements of these posts includes as one of the qualificutions jouranlistie
experience.  As 1 scanned the lists of officers and employees, 1 found that pre-
dominently mos¢ of them have actual journalistic experience. Some of them
who had not this experience had journalistic diplomas. Some athers were
trained after they had joined and when they were lemporarily working here.
At anyv rate, the general criticism that there are more non-journalists than
journalists in places where journalists ought to be of right, does not hold good.

The second comment was about artists being paid less than they ought to be
and that estoblishment and other administrative posts carry away more of the
money spent then is necessary. T think. there -too, there is some mi<under-
standing. 8o far as administration and establishmenti are concerned. we must
bear in mind that administration and establishment include the whole of the.
Engineering department. The Engineering Department, so far as the All
India Radio is concerned. is us important as, if not more than the artists them-
selves. Possibly, I-am putting it a bit too strongly. Just as in the case of
publishers, a publisher is as important a factor ax the writer of n particular
novel or work of literature, so too. in this case, the Radio Engincering depert-
ment which keeps the equipment quite fit and up-to-date is veryv importunt
Possibly, this tnisunderstanding has arisen on account of clubbing tagether
general ndministention along with the Engineering department on the one side
and paymeént to the artists on the other. However being myself n writer and
a journalist, T am quite jealous of the rights and ulso the emolumments of the
artists as auch. Tt is they who creste literature, it is they who compose pnems
end it ix they who sing the songs that move our hearts. T should I:~ the fiest
to do evervthing that éould be ‘done in order to ree that artists get a gocd deal.
There are certain associstions of artists hut apart from the associntions, wany
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of them have put forward their difficulties and their problems to us. Some of
them have naturally to be decided upon not by us, but by the Honie Ministry.
They have alsc been giving symputhetic consideration and trying to meet the
mﬁﬁuuhon ay far as pcssible, consistently with economy as also the financial
circumstances of today.  Therefore, I muy assure hon. Members that every-
thing will be done to see that the artists get a fair deal.

Then 1 mny say & few words about development plans of the A.LLR. Hon.
Iriends referred to vast areas which are not served or where there are no
iroadcasting stationg. I would humbly point out that it is not by areas by
which the establishing of particular = stations is to be judged. It
is by the critericn of coverage. We have to see whether a particular
area is covered by another station or not. It is not necessary, for
instance, to have u station in every State area aus such. Put if the people
there in that particular area ure within the range of another station, be it in
some other Sted: ¢r somewhere else, then I think there should not be any
complaint about not having broadcasting.stations. Now the old development
plan that wuoa drawn up in 1947 is being implemented to-day and with the
coming in of the Calicut station, that development plan so far as the pilot
stationg are concerned will be complete. And that would be somewhere in the
middle of the present year. The next p'an of development muay have to he
tnken up only when we have an ull-India survey from the point of view of
broadeasting. While the first development plan was drawn up, T may tell
vou that the State arens of those days which formed practically a third of
India containing a fourth of the population were not taken into censideration.
Now when tha whole of Tndin is integrally and constitutionally one, all those
areas and {he populations in those nrens will naturally have to he considered
and the next plaa will depend upon the survey that we carry out. Of cuurse,
the plana would be there sooner than their implementation; and again the im-
plementation will depend upon the finance available at that time. I 1hink
this is the only way in which we can draw up new development plans. When
1 have explnined the matter thus T don’t think hon. Members will eintinue
to insist on having broadeasting stationg in every particular aren as such.

The next criticism was about the language policy and the language contro-
versy. T do not want now to go into that controversy as such. Fortunately
“for us the Constitutent Assembly has accepted a certain policy and has lnid
down definitely that the State language should be of a particular type aund that
the Central Government should encourage a particular type of Hindi. I think
there is no scope now for any controversy in that hehalf. No doubt, certain
people thought that the language policy of the A.I.R. was so much agninst the
views that they held that they tried to be out of it. And some hon. Members
pointed out that there was a boycott. That term was used. But T am sorry
to say that T cannot endorse that statement, becaure there was no boycott as
such. Many Hindi poets and literary men have been co-operating with us, and
a few of them were not. Now T am happy to tell you that very recently
S8hree Sumitranandan Pant, one of the brightest stars in the literary firmament
of Hindi has kindly taken up-the work of arrangement of the Hindi programmes
in all the four Hindi Stations, and 1 may further tell you that Shri Maithili
Saran Gupt, nnother great star has agreed to have his poems broadeast which
he had not done for some time. So 1 think this is a very happy sugury and
now if anybody thinks in terms of bovcott or non-cooperation or anything of
that type. I think he-is doing the grentest disserviee to the very cause which he

thinks he is promoting by this attitude.
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Now as regards cultural programmes, 1 am very glad to say thut the cultural
programmes, especially in Suunkrit have become recently very popular. 1iven
a8 regards religious texis and broudeasting from them, none of my [riewds bLerc
need go away with the impression that this is not dome. When we say
Sanskrit, we do include the Gitu, Vedas, Upanishads und other books. When
we suy Arabic, or Urdu or Gurmukhi, we include all books which are sucred,
which ure religious and from which material also we draw. Ounly what could
pot be doue and what is very difficult to do is religious Lroad asting as such, on
particular days and at particular hours; because in that case a great practicul
difficulty arises as to how to wccommodate not only a number of religions but
also a number of sub-religions, creeds and people having faith in certnin schools
of thought. That being the practical difficulty, we have arranged {o see that
all these materials arc used in cultural broadcast but not in religioug broadcusts
as such. I think that should satisfy all of us. This has nothing ta do with
the State being secular or non-secula¥. Of course, I have defined so far as 1
have thought about that matter, secularity as being something not against
religion or above religion, but something which is ‘*Dharma nirapeksha, not
Dharmavirahita or Dharmavirudha or Dharmaatita. 1t should be Dharma-
nirapeksha, all religions should be looked upon as being equal, and it should
not be partial to any one religion. That being the criterion, I think hon.
Members may be satisfied if this is the way the A.I.R. is proceeding. Madum,
I have hardly touched upon the fringe of the points raised abont A.1.R. nind......

Hon. Members: We are satisfied. It is 6.80 now.
Shri Diwakar: If the House will sit a little more, Madam, ...
Shri 8arwate: What about the assurance regarding commercial accouating?

Shri Diwakar: About that, I think there is some confusion. No doubt us
far as 1932 was concerned, there may be something said about running A.LR.
on u commercial basis. But saying that it should be run on commercial basis
does not mean that it begins making profit to-day. It only meang that the
ultimate aimn is that it should be on a commercial basis.

Bhri Sarwate: What about accounting?

8hri Diwakar: Even accounting that is suggested is relevant only when we
o along that line. So far ns commercial accounting is concerned, that is a matter
‘which may huve to he examined. But, as T say, to-day we are yet in the stuge
of developing. That being the case, it is not possible for us to riske profite
as such. Now to coumpare ourselves with the B. B. C. is like a small goat
trying to compare itself with an elephant. The B. B. C. is fully developed and
developed to such an extent that it is able to sell ite publications ulone far
about £1,000.000, so that I think comparisons of that kind nre very discourag-
ing. Therefore, we have to go our own way and see that thiy Depariment i~
run without any cost to the Gvernment. T am glad to say in this connection
that every month the number of sets is increasing by about 10,000. By the
end of this year we shall have about 4,00,000, whereas we had only about
800,000 Iast year. This means that we are making fair progress. The progress of
radio broadcasting will depend not only on trying to make our programmes good
but also on the development of electricity in the country, the development of the
radio-muanufacture hers and the availability of cheap radios. These are the
factors which are necessary in order that there may he greater progress in this
matter.

Only one point more, Madam, T have already pointed out that rural broad-

casting gets the grestest possible consideration at pur hands. To-dav every
station has special broadeasta for rural areas. We have also started what are
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called ‘Farm-Forums' in five or six radio stations. These Farm-Forums are for
special sudiences of the agriculturists and it is not only a one-way traffic. We
kee to to it that the farmers gather together at that particular time, think over
the broudcusts and give their own questions to the radio-stations. Answers
to these questions are given in the next broadcusts. That is the way we sre
trying to develop rura] broadcasts.

1 think if no moro time can be given to me, 1 should better close.

8hri Tirumala Rao (Mudras): May we know the Government's views regard-
ing the length of films?

8hri Diwakar: The views of Government on that question are already there.
But that will have again to be discussed for which there is no time. So now
I thank hon. Members who have made many suggestions. But 1 would like
to say that, though we huve not been able to get enough time here, we are here
all the time  at least till the session is over and 1 am available for any discus-
sion or suggestions from hon. Members on uny mutter pertaining to the whole
Department.  After all is suid and done, I look upon the working of this De-
partment as of cther as a great co-operative effort. In this effort cf ours we
have 4 lot of work te do in addition to speaking in this forum and therefore 1
expect every one of the hon. Members lo take interest and see that whatever
we can do in the matter is done under the circumstances and within the meauns
available.

Mr, Ohairman: The question is:

“That a sum not exceeding Rs, 1,03,01,000 ‘be granted to the President to defray the
charges which will come in course of payment during the year ending the 31st day of

O )

March, 1851, in respect of ‘Ministry of Information and Broadcasting'.
The motion was adopted.
Mr. Chairman: The question is:

“That a sum not erceeding Rs. 2,04,75,000 be granted to the President to defray the
charges which will come in course of payment during the year ending the 3lst day of
Morrch, 1851, in respect of ‘Broadcasting’.”

The motion was adopted.

Mr. Chairman: The question is:

“That a sum not cxceeding Rs, 60,00,000 be granted to the President to defray the
charges which will come in course of payment during the year ending the 3lst day of

)

March, 1961, in respect of ‘Capital Outlay on Broadcasting'.
The motion was adopted.

The House then adjourna: till a Quarter to Eleven of the Clock on Monday,
the 20th March, 1950.
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